372 Short Duration [RATYA SABHA] Discussion

{(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA RAT): (a) and (b) Yes Sir. As per
information received from Ministry of Health and Family Welfare, the Infant
Mortality rate in India is higher than that of Bangladesh, Nepal and Sri Lanka as
per the State of World's Children report, 2016, released by UNICEF. The details

are as below:

Country Infant Mortality Rate (2015)
Bangladesh 31
India* 38
Nepal 29
Sr1 Lanka 8

*As per the Sample Registration System (SRS) Report, 2014 of the Registrar General of India, the
Infant Mortality Rate (IMR) in India is 39/1000 live births.

The working paper published by NITT Aavog in 2015, titled, "Health System
in India: Bridging the Gap between Current Performance and Potential" indicates
that some possible causes for slower progress on IMR in India are the social
determinants of health, regional disparity, overlapping responsibilities which blur

accountability of outcomes, and unregulated private sector ete.

The House then adjourned for lunch at one of the clock:

The House re-assembled at two of the clock,

MR. DEPUTY CHAIRMAN in the Chair:
SHORT DURATION DISCUSSION

Re. Developments in States of Uttarakhand and Arunachal Pradesh leading to change

in Governments there and role of Governors in respective States

MR. DEPUTY CHAIRMAN: Now, Short Duration Discussion to be initiated by Shri

Anand Sharma. Sharmaji, one point I want to tell you is that the motion 1s to raise
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a discussion on the developments in the States of Uttarakhand and Arunachal Pradesh
leading to change in the Governments there and the role of Govemors in the respective
States. You cannot personally criticize any person or any authority and only the conduct

can be discussed.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, T accept but on the conduct, the
actions the Constitution Bench censure, I am very much entitled to say but we will not say

anything which 1s personal. I respect that.
MR. DEPUTY CHAIRMAN: Okay. You can start, please.
SHRI SUKHENDU SEKHAR ROY (West Bengal): Conduct or misconduct?
SHRI ANAND SHARMA: That's a good one.

Hon. Deputy Chairman, Sir, I rise to raise a very important matter which concerns
India's Parliamentary democracy and the Constitution of the country. Sir, the recent
developments, late last vear in December in Arunachal and then followed by Uttarakhand
in March this year, have shocked the country and invited not only adverse comments
but also censure from the Supreme Court of India, and earlier, from the High Court of
Uttarakhand in the case of Uttarakhand.

Sir, we all know that India is a Constitutional democracy and the Governments are
elected through a popular mandate. They hold office in Centre and in States when, as long
as, they have the mandate and command majority in the House. There is a Constitutional
sanctity which elected Governments are duty-bound to respect. The Governors of the
States, under our Constitution, hold office, appointed to that position under the provisions
of this Constitution with the pleasure of the President of the Republic of India. When it
comes to the Executive, functions it is on the advice of the Council of Ministers unless
there is no Government in office and there 1s the President's rule. The Govemor 1is also
expected to respect the elected Chief Minister and the Government of the day; equally
acknowledge and accept the advice of the Council of Ministers, its recommendations.
Even with regard to the convening of the State Assembly, a Governor is not supposed,
Sir, to interfere in the day-to-day functioning of an elected Government in administrative

matters or take decisions unilaterally for which there is no Constitutional mandate that a
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Governor has. Sir, our Constitution clearly, therefore, defines the role, in the case of the
Centre, of the Rashtrapati and in the case of States, of the Govemors. Sir, if the Governor
acts contrary to the provisions of the Constitution, then, that undermines the functioning
of our Parliamentary democracy. Sir, both in the case of Arunachal Pradesh and later in the
case of Uttarakhand, Constitution was not respected. There was institutional impropriety;
there was disrespect to the elected Governments, there was also insult to the people's
mandate. Sir, a Governor 1s not supposed to meddle in politics or to undermine an elected
Government in office but, unfortunately, that happened, which 1s a brazen violation of the

Constitution of our country.

Sir, our Prime Minister, Shri Narendra Modi, speaks of cooperative federalism. At
the same time, the Ruling Party President talks of Congress-mukt Bharat. That is the
official policy of the Ruling Party today. It is not something which we are making. That
is what they have said in their national executive meeting; that is what their Party
President and their Ministers say. In a democracy, even the mention of such an
expression that they will rid the country of the principal Opposition Party and also
unseat or topple the elected Governments which are headed by the Congress itself, is an
insult to democracy and the Constitution. Sir, there is a policy today being followed to
destabilise, by misuse of power, misuse of resources and abuse of authority, the elected
Governments in office. The targets are the Congress Governments, 4l BT @1
IREN T | 370 (197 I 8 3fR 5871 4 gerdrs 19TV &, Sff I ol R 3911
BT Ta1 b1 81 UG 219 20y H wAfet 1 gl A <4l ggrs ol 20 g1d & €, d 2ru]
U el adrd © fob fover e & wfaers sl afssai gerd w8 § 2w fhy ave 8 &g @)
IR - TERI Bl U Gifcifcdmd Tolve & WY 1 SRIA B0, 81 &1 IRPRI Pl AR
& forg, W%I?ﬂ 1 dgouid B & o, Eijﬁﬁ%WH ¥ & fIv And the Governors

willingly became tools and agents to pursue or to implement or to execute the nefarious

agenda of the Ruling Party, the ruling dispensation and the Government in Delhi. That

1s exactly what has happened in these two cases.

Sir, first take the case of Arunachal Pradesh. What happened was shameful. The
Governor conducted himself in an * manner, which 1s unacceptable. There, the Assembly

session had only concluded on the 21st of October, 2015. On the recommendation of

*Expunged as ordered by the Chair.
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the Chief Minister, the Governor had summoned the Assembly session for 14th January,
2016. But, he preponed and advanced the Assembly session because some dissidents
and the BJP ML As represented and demanded that; and, in that process, he violated the
Constitution and destabilised the elected Government of Chief Minister Nabam Tuki.

Sir, what is important to underscore here is that the meeting of the legislators, the
so-called ML As, at whose behest the session was advanced, was not held in the Assembly.
First, they went to a community hall; then, they went to a hotel and bar; and that assembly
was given the certificate of an Assembly session being held. The Governor decided that it
18 the Deputy Speaker who would preside over this crowd or group of legislators and they
were given the legitimacy or sought to be given the legitimacy that this was an Assembly

session.

Al Suawrl Heled, Jg Tur €1 g1 b b 9l g3 aeer @ ok o
RIS 3 WY -- 3l 7 W fera TR € -- JU7 v 3R AR i ) a1 gled O
R gled # #ifew o o ol ue anel g7 o qen S9! g ufy Sft 3o | @ T
s el 8 3liR @I us wldrd 22 ug ¥e geinl seifery #4 wsl b guT uv il garl, U8
MEEAEIGE]
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39T IgAd Rig PRI, 28 TE I, T 7l U Wad 7 IAqD! WPR B femm w=y
3P q1G B3 KA - Ueh & ugd Wyl 99 He should have allowed the Chief
Minister and the ML As to take a decision. That is what the constitutional propriety is.

The Chief Minister was not running away from the vote or to prove his majority, which
subsequently was proven. It was a chain of events, whether it was in the Uttarakhand
High Court or in the Supreme Court. That judgement did not open the eyes of this
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Government. The very next day, the Uttarakhand High Court made it absolutely clear
that the proclamation to impose President's rule is open to judicial review and lifted the
President's rule; again called for a trust vote. Again, you come to Delhi. You go before
the Supreme Court, and the Supreme Court in disgust throws you out, and sends you
back to the Assembly, and the Assembly reposes its trust and confidence in the
Congress Chief Minister and the Congress Government, continues in office today. You
were unmoved; the Prime Minister remains unmoved. Yes, vou have majority. But the
majority does not allow you to topple, destabilize and insult elected Governments. Your
majority in the Lok Sabha does not give you any sanction to trample upon the
Constitution of the Republic of India. That you must always bear in mind while in
office. And if vou will not, vou will, as you are today, stand exposed and condemned
for your agenda and for deeds what you did in these two States. 9%, A% 915 #3 3fI¥ wref)
qrel, @™ R uR R gad R F giE @id | @ik 318 B # aradid @ 8, diua
et Sft, 3 qtei? W=, 731 U = 1ol Bl & & A8 79 B 1 gall, S 53 APR Bl
11T, ST ToTST, STaT AR-T< 1T, ST ATaa™ o arfagary, T o7 a0 o
@7 %, A G q1d G S| H 5F A a6 W gt argata | gufla &id & 5|
wfaen dle @, Constitution Bench & SISTHe & DY A UGl drgdl él T8 13 ﬂ?ﬂé G|
3ifeY 21 The Constitution Bench has said that the Governor can't act as per his whims.
The Supreme Court censored the Governor of Arunachal Pradesh for humiliating the

elected Government of the day. In a historic judgment it restored, for the first time, the
Government and the status guo ante. So, Uttarakhand was a wake-up call and you did
not actually wake up. You thought that you could get away with all actions which are

unacceptable and not permissible under the Constitution, in our democracy.

Sir, let me quote verbatim a few excerpts of the Constitution Bench which gave a
unammous verdict in this matter: "By a unanimous landmark verdict, the Constitution
Bench circumscribed the powers of the Governor and held that the Governor of
Arunachal Pradesh, Rajkhowa's messages to advance the Assembly session in December
and to decide the manner of conducting the Assembly proceedings were violative of
Constitutional provisions and that he could not have acted without the aid and advice of
the Council of Ministers." That is what the Constitution says. "The Bench laid down that
a Governor cannot have the freedom to determine when and in which situation can he take
a decision at his own discretion without the aid and advice of the Chief Minister and his
Council of Ministers. He can act without the aid and advice only when a Government has

lost its majority in a {loor test", the court has said.



Short Duration [4 August, 2016] Discussion 377

Sir, the judgment also says that the Constitution does not allow any role to a Governor
to interfere in the activities of the Assembly and, therefore, it would be outside the domain
of his powers to fix date for an Assembly Session or to decide how the Assembly functions.
The Constitution Bench also rejected the arguments of Rajkhowa, who was the Governor
of Arunachal Pradesh, that he had to take note of the political turmoil and the status of
disqualification petitions filed by all sides. This must be noted, Sir. The Court has said,
"It needs to be asserted as a constitutional determination, that it is not within the realm of
the Governor to embroil himself in any political thicket. The Governor must remain aloof
from any disagreement, discord, disharmony, discontent or dissension within individual
political parties. The activities within a political party, confirming turbulence, or unrest
within its ranks, are beyond the concern of the Governor. The Governor must keep clear
of any political horse-trading." It further says, "The State Legislature does not function

under the Governor. In sum and substance,"...

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS; AND
THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
{SHRI MUKHTAR ABBAS NAQVI): The word 'horse-trading’ is unparliamentary.

SHRI ANAND SHARMA: [ am quoting Supreme Court judgment. That is from the

Constitution Bench Judgment.
SHRI BHUPENDER YADAY (Rajasthan): Which paragraph are you quoting?

SHRI ANAND SHARMA: T have every right to read. I am not indulging in personal

comments. It is * of the Governor.
SHRI MUKHTAR ABBAS NAQVI: The word 'horse-trading’ 1s unparliamentary.

SHRI ANAND SHARMA: it is the Supreme Court judgment. It is a verbatim
account. ... (Interruptions)... Well, it could be.

MR. DEPUTY CHAIRMAN: Sharmaji, my point is, you need not mention the

name of the Govemor. You may simply say 'Govemnor'.

SHRI ANAND SHARMA: Sir, the judgment mentions that. I am just reading the
Supreme Court judgment. It is nothing of my own.

MR. DEPUTY CHAIRMAN: All right.

SHRI ANAND SHARMA: The State Legislature. ..

*Expunged as ordered by the Chair.
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SHRI BHUPENDER YADAV: I request you to please let us know the paragraph,

because I have the judgment with me.

sft s el § ol g L. (@EEH)... | will authenticate. U Sff, 3T
HARTSY A, H 5@ ] Ao d TG . (ST, ..

SHRI BHUPENDER YADAV: From which paragraph are you quoting? 1 am only

requesting vou. [ am only requesting vou.

SHRI ANAND SHARMA: 9dTGil .. ...{dnierruplions)... I will authenticate and

give. ... (Interruptions)...
SHRI BHUPENDER YADAYV: Sir, I only requested Anand Sharmayi,
sft s wt: A gar

SHRI BHUPENDER YADAV: Sir, from which paragraph is he quoting because
IR, SToTe | TN @1 fepfewmssr el i

MR. DEPUTY CHAIRMAN: Let him authenticate and give.

SHRI BHUPENDER YADAV: You tell me the paragraph. He is reading the
Jjudgment. [ want to See the paragraph.

1 311T=g 9 g, Y gefr &)

SHRI BHUPENDER YADAV: I have a copy with me. [ want to See the paragraph.
SHRI ANAND SHARMA: T am quoting the judgment as reported and...

SHRI BHUPENDER YADAYV: I agree with you, but tell me the paragraph.

MR. DEPUTY CHAIRMAN: It is enough if you authenticate it, Shri Sharma.
SHRI BHUPENDER YADAYV: You tell me the paragraph.

SHRI ANAND SHARMA: T am not obliged to tell you.

MR. DEPUTY CHAIRMAN: I have told him to authenticate. That's enough.
SHRI ANAND SHARMA: I am doing what 1s correct.

MR. DEPUTY CHAIRMAN: That's enough.

SHRI ANAND SHARMA: You stand exposed. Don't defend..
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MR. DEPUTY CHAIRMAN: Now, please speak. He only raised a point. Why do
you talk like this?

SHRI ANAND SHARMA: The State Legislature, as [ was saying, Sir, does not
function under the Govemnor. In sum and substance, the Governor just cannot act as the
Ombudsman of the State Legislature. The Governor cannot be Seen to have such powers
and functions as would assign him a dominating position over the State Executive and the

State Legislature, the Constitution Bench. Sir, as I had said,...
MR. DEPUTY CHAIRMAN: Now, try to conclude.

SHRI ANAND SHARMA: Sir, I am concluding in just a minute. Sir, there is an
agenda. There is the Congress Mukht Abhivaan. Their Government stands fully censured,
exposed and condemned. The Prime Minister is silent. Two historic judgments, restoration

of elected Governments, which in their Congress Mukht Abhiyaan, ...

MY AN Tdaqmed! o R § 6 U U9 qa T8 sl 131 A ®RET
@& 1 91 1 TadtheHl Tel sl Al b 2y @hn gae & fay s 99 giaw an
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SHRI C. P. NARAYANAN (Kerala): Sir, can I be permitted to lay my Special
Mention as I have to catch a flight.

MR. DEPUTY CHAIRMAN: When is your flight?
SHRI C. P NARAYANAN: Itis at 6. 00 p.m. CanI do it early?

MR. DEPUTY CHAIRMAN: No, no; I will tell vou. I know your flight is at 6.00
p.m. ... (Interruptions)...

THE MINISTER OF URBAN DEVELOPMENT; THE MINISTER OF HOUSING
ANDURBANPOVERTY DEVELOPMENT AND THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI M. VENKATAH NAIDU): Mr. Deputy Chairman, Sir,
I was carefully listening to Shri Anand Sharmaj's presentation. When my colleague,
Bhupenderji asked him to refer to the relevant paragraph, he said, "My colleague, Shri
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Kapil Sibal, his advocate, will be referring to that." Fine. There is no problem. But, the
1ssue 1s, does the Congress party have any moral right to raise this issue? That is one
issue because there is a very odd saying outside, I don't know whether it is Parliamentary
or unparliamentary, you have to guide me, it is like a * because it is the party which has
misused Article 356 umpteen times, around 90-100 times only. In that, some four or five
may have been justified but not others, and such a party is now giving us sermons about

using and misusing Article 356.

SHRI RTPUN BORA (Assam): You speak on Short Duration Discussion, not on
Uttarakhand and Himachal Pradesh.

SHRI M. VENKATAH NAIDU: T know what to speak. You please sit down. You
have got confident leaders. They have the capacity. You don't know it. You have come just

now and you want to teach us lessons. Please, try to understand. ... (Interruptions)...

SHRIMATI RATANI PATIL (Maharashtra): Sir, how can he say to a new Member
like this? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Please, sit down. ... (Interruptions)...
KUMARI SELJA (Haryana): Sir, this 1s unacceptable ... (Inferruptions)...
oft a1~ It e Y, 12 A T AT R e IRyl L (GIEET)...

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): Sir, what is he saying?
...(Interruptions)... You kindly go through the record and remove that ... {Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. [ will go through the record. ... (Interruptions)...
Alright. T will go through that...{Interruptions)... Sit down. ... (Interruptions)...

SHRI M. VENKATIAH NAIDU: Sir, I always welcome new Members. But, they
should follow the rules. They should not try to poke at others. ... (Interruptions)... I am
happy... (Interruptions)... That 1s what [ said. ... (Interruptions)...

SHRI ANAND SHARMA: You have to encourage new Members.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: I have all the love and affection for any new
Member, because once upon a time even I was a new Member. ...(Interruptions)... 1
carefully listened... {Interruptions)...

MR. DEPUTY CHAIRMAN: You cannot interrupt like that. ... (Interruptions)... You
*Expunged as ordered by the Chair.
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cannot interrupt... (Interruptions)...He cannot interrupt like that... (Interruptions)...It is not
a one-way traffic. ... (Interruptions)... He can interrupt and Minister cannot react! If he
interrupts, Minister will react.. (fnterruptions)... Sit down... {Interruptions)... That 1s all...
{Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, I have not said anything on my own without
any provocation ... (Interruptions)... 1f somebody tries to disturb me and tells me how to
behave or how to respond, with my limited knowledge, I have said it ... ({nferruptions)...

Sir, we also have judgments of courts. ...(Interruptions)...
KUMARI SELJA: How can anyone. ... (Interruptions)...

SHRI M. VENKATAH NAIDU: Sir, a king can do no wrong. ... (Interruptions)...
It cannot be like 'king can do no wrong.' ... (Interruptions)... They will do wrong and if
anybody says something, they will object. This is not a fair method. This is not the spirit

of democracy.

Let us See what the Sarkaria Commission has said. The important recommendation
of Sarkaria Commission, within the whole gamut of Centre-State relations, while
recommending Article 356 is, "Article 356 should be used very sparingly, in extreme
cases, as a measure of last resort, when all available alternatives fail to prevent or rectify
a breakdown of constitutional machinery in the State.” [t observed that these alternatives
may be used only in the case of an extreme urgency where failure on the part of the State
Government to take immediate action under Article 356 to avoid disastrous consequences.
Sir, this 1s what relevant today. The Commission Report also mentioned Article 356
was used 'sparingly’ in the mmitial vears. It was invoked 12 times up to 1967 when they
had absolute majority and there was no problem with any other State Government. The

problem started from 1967 onwards..
SHRI T.K. RANGARAJAN (Tamil Nadu): Sir, I am on a point of order.

SHRI M. VENKAIAH NAIDU: Rangarajanji, the first casualty was your dear
leader Shri EM.S. Namboodiripad.

SHRI TK. RANGARAJAN: Venkaiahji, will you vield for a minute?
MR. DEPUTY CHAIRMAN: He is not yielding.

SHRIT. K. RANGARATJAN: Sir, my point is, when vou quote, you please quote the

Sarkaria Commission fully. Don't quota one para here one para there.

SHRI M. VENKAIAH NAIDU: Okay, thank you. If the Chair allows the debate
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till tomorrow evening, I will go on reading Sarkaria Commission's recommendations,

because these are huge volumes ... (Interruptions)... Let the Chair decide.
MR. DEPUTY CHAIRMAN: Mr. Rangarajan, when you speak, you reply to that.

SHRI M. VENKAIAH NAIDU: Yes. You can speak better than me to defend the
dismissal of Naboodinipad's Government at that time by your friendly Congress Party.

Sir, 12 times Article 356 was used up to 1967. It was resorted to as many as on 62
occasions between 1967 and 1985. The very first occasion of its use was in Punjab for
resolving internal crisis in the ruling party! It contained the Seeds of future implications.
It rose to its crescendo in 1977 and again in 1980 when President's rule was imposed
in nine States. The Report noted these. Sir, why am I saying this? I am saying that
this 1s not for the first time that Article 356 is used. It is not for the first time that any
Central Government intervened in a particular situation in the State. This is the point 1
wanted to make. So, Congress Party, having done all these, whether it is late Shri EM.S.
Namboodiripad or late N.T. Rama Rao and there are a number of other Chief Ministers, is
giving sermons. They all became casualties because of your political considerations. You
could not digest the mandate of the people when N.T. Rama Rao was elected by a massive

majority. You dismissed him while he enjoyed majority.
SHRI PRAMOD TIWARI (Uttar Pradesh): What about his son-in-law?

SHRI M. VENKAIAH NAIDU: No; first, by your political son-in-law, because
he joined your party later. He -- Mr. Nadendla Bhaskar Rao -- was the close right-hand
associate of Shri N.T. Rama Rao. But, later, he went with you, politically. And, then, along
with the support of the then Governor, Shri Ram Lal, Shri N.T. Rama Rad's Government
was pulled down. And, we -- I myself, Shri Jaipal Reddy and Communist friends -- all
fought back and then Shri N.T. Rama Rao came back to power. Sir, truth is unpalatable,

sometimes. What can 1 do? ... (Interruptions)...

Now, I come to Arunachal Pradesh. Let us See what has happened in Arunachal
Pradesh. You had majority. People had elected your Government and Mr. Nabam Tuki
taken charge as Chief Minister of Arunachal Pradesh on 1st November, 2011. How
was the problem started? It is not because of BIP or any other party. Mr. Tuki droped
the State's Health and Family Welfare Minister, Mr. Kalikho Pul, during the Cabinet
reshuffle. That is how problem started. What is the role of our Government in all this?
Then, in 2015, Mr. Paul alleged financial mismanagement within the Government. But,

without understanding what he was saying, the Congress party expelled him. Then, the
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new Governor came. The fifth session of the Legislative Assembly was concluded. After
that, the ML As met and they had lost confidence in their leader. The Congress party did
not act. Later on, they also moved a No Confidence Motion against the Speaker. Then,
they wanted a trial of strength. My friend, Shri Anand Sharma, was quoting the spirit of
the Constitution and saying that it should have been left to the Assembly to decide. Yes,
if the Assembly meets, it can decide. But the Assembly was locked. The MLAs were
not allowed. The Assembly was postponed to January. ... (Interruptions)... The day when
you lose numbers, you are supposed to resign or call the Assembly. But you called it in

January. ... (Interruptions)...

SHRI ANAND SHARMA: That is not correct. It was advanced to 6th.
...(Interruptions)...

SHRI M. VENKATAH NAIDU: I am coming to the fact. The Governor's orders

summoning of the sixth session of the Assembly. ... (Interruptions)...
sft ST 3UATA (ST USI): AT AL TEHT Hl reply 27

MR. DEPUTY CHAIRMAN: No, no. He is intervening. A Minister can always

intervene. ... (Interruptions)...

SHRI M. VENKATAH NAIDU: Nareshji knows it. But, he does not want to leave
the field only for the BIP and the Congress. He always wants a role for the other parties
too. It is good.

As per the Governor's order, summoning the sixth session of Assembly, the
Assembly was to meet on 14th January, 2016. In the same month, Anandji, the Congress
MLAs demanded the removal of the Deputy Speaker. They moved a resolution to remove
the Speaker. The Governor ordered for the trial of strength to decide whether the Speaker
was having the majority or not; the Deputy Speaker was having the majority or not. The
Governor's order advanced the Assembly session from 14th January to 16th December.
That is the issue of contention. Does the Government have the power? The point is, if
you go by the judgements, or if vou go by the recommendations of Sarkaria Commission,
or if you go by the S R. Bommai case, the trial of strength has to take place on the floor
of the House. I do admit. If the Government, if the Cabinet, if the Council of Ministers,
who lost majority, do not call the Assembly for six months -- because, six months' time
is allowed -- what is the remedy? There is no remedy at all. Should a Government, which
has lost majority, be allowed to continue and do all sorts of things, natural and unnatural,

constitutional and unconstitutional? That 1s the issue. That is why the Governor, as



384  Short Duration [RATYA SABHA] Discussion

[Shri M. Venkaiah Naidu]

mandated by the Constitution, had ordered preponement of the Assembly Session. What
was the difficulty? You had numbers. You should have accepted that. Now, you are saying
that we had numbers, but you disqualified the ML As. Before conducting trial of strength,
instead of accepting the Governor's recommendations, you disqualified the MLAs!
Sir, the Uttarakhand and the Arunachal Assemblies have set up a new precedent in the
country. These were new practices for anybody. Whoever loses majority, disqualify their
opponents! If you lose majority, you disqualify others. That 1s the moral of Uttaranchal
story, that is the moral of Arunachal story. And, my friend, Shri Anand Sharma, is saying
that everybody should follow that. The fact is that the trial of the strength has to be taken.
..(Interruptions)...

SHRI ANAND SHARMA: If you yield for a minute. What is the constitutional
provision for a split to take place? Which party will not take action? Will your party not
take action? If your few MPs were to get up, what will you do? What will your Prime
Minister do? T would like to hear from you. Do vou respect the constitutional provisions

or not? The Tenth Schedule is very clear about it.

SHRI M. VENKAIAH NAIDU: If any MLA rebels or opposes the party line, the
party has got every night to suspend him, every right to expel him. I am not quarrelling.
You can expel him. You can take him back. Like, you have taken back in Arunachal
Pradesh. You first expelled him. And, then, you tried the other man. He could not muster
majority. Then, you sacrificed him and brought the earlier man back. And, of course,
yesterday you dropped him. You should have been aware of the consequences. Yesterday
means, there was again cabinet reshuffle and, according to newspaper reports, he was
dropped, if T am right. But that is not relevant. What is relevant is, if a good number of
MLAs say that they do not have confidence in their leader, normally what do we do?
Does the party take care of it? Or, when it becomes public and goes to the Court of
the Governor, the Governor advises them, "Why prepone the Assembly? Have a trial
of strength and prove your majority.” That is what the Governor did. But you did not
accept it. [ don't want to argue at length because facts are there and even arguments are
also over now. But the point 1s, Sir, now you are saying the Court has said it. I am not
disputing that. T am not here to comment on the Court; they are legal luminaries. Sir,
the entire Parliament, Lok Sabha and Rajya Sabha, unanimously passed the NJAC. The
Court struck that down. That is Court's prerogative. But it is our prerogative to approve
a legislation. We had approved it. The trial of strength can neither be decided outside, in
the Raj Bhavan, nor by the Court. 1t has to be decided on the floor of the House. A new
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Chief Minister was sworn in. The Chief Minister has proved his majority on the floor
of the House. Then, you say, "The earlier Chief Minister has proved his majority in the
Assembly." This 1s something new, which was unheard of. And, now, the situation is like
this. Okay, that has been agreed upon. The Governor said, "Okay; come and prove your
majority." Without proving your majority, your Congress Chief Minister resigned and
went away. That means, prima facie, he had lost the majority earlier. This is what we have
been saying. Had you taken appropriate action at an appropriate time, this situation would
not have arisen at all. So, basically, it 1s your creation, it 1s your problem and we were
compelled to enter into this, because there was a Constitutional breakdown, where the
Assembly was locked and where the person who had lost the majority was not accepting
to go by the Constitution, or, by the directives of the Governor. That is why the Central
Govemment had to intervene. According to Sarkaria Commission, Article 356 1s the spirit
of all the judgements also. That 1s the position. Otherwise, we had no intention. You know
what happened in Arunachal Pradesh earlier. What happened in Arunachal Pradesh? You
will come to know what will happen in Arunachal Pradesh in future also. T am not here to

argue in favour of this side......

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD):
Something is being planned for the future.

SHRI M. VENKAIAH NAIDU: No, Sir. We have not planned anything. The
Speaker also resigns. Then, the Deputy Speaker disqualifies. And, the Deputy Speaker
says that the Speakers' decision is illegal. Then, one man locks the Assembly, and the
other man does not agree to prepone the Assembly Session. All these wonderful things
have happened. That is why this has happened, Sir. Rebel ML As meet outside. Who
were those MLAs? They were your MLAs only. This is the advantage for the
Congressmen, Sir. They go out; they come in. While going, they say, "We are unhappy”.
While coming back, they say, "2TFT ¥ 918 JI=1T, 2FHT &b U9 9199 20T T2 ©1" That is not
your Amma. Don't take it that way. Amma means, 'Mother's Party'. That 1s our "Matre
Party”. .. (Interruptions).. Parent Party. Parent is, again, an English word. It is a male
word. 'Amma’ means mother organisation. So, this is the facility you have, this is the

flexibility you have......
SHRI GHULAM NABI AZAD: That is part of democracy.

SHRI M. VENKATAH NAIDU: Yes, that 1s part of democracy also. Now, the Court
has given some order. It has been respected and you have also followed it in spirit, because

you realised that vour man did not have majority. You made him resign and he resigned.
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[Shri M. Venkaiah Naidu]
The person who has the majority is now sworn in. He is ruling the State. So, how can you

blame it on us?

Sir, the second issue is about Uttarakhand. In Uttarakhand also, this is, again,
your internal problem. We have no role, whatsoever, in it. We have no role. Moreover,
this was all by your own hard-core Congressmen, the original Congressmen. You were
talking about 130 years; history. I don't agree with that. That was the original Congress,
the National Congress. This is a notional Congress. Both are different. This is the new
Congress, the Congress (I). This is Congress (I). This has nothing to dowith that Congress.
That was the original Congress which fought for the freedom of the country, where all
shades of opmion were part of the movement. We will come to it a little later in some
other disussion. Sir, here, the rebel ML As of the Congress Party, including the former
Chief Minister, not an ordinary person, and nine other ML As rebelled for whatever be the
reason. You will agree with me that we had no role in that. It was your internal problem.
Then, as you could not resolve the internal problem, as your leadership could not inspire
them to be in their Party, they were adopting various methods. They met the Governor and
told him that they had no confidence in the Speaker ... (Tnterruptions)... I am telling you
..(Interruptions)... BIP also. ...{Interruptions)...

SHRI ANAND SHARMA: They were brought by a chartered plane of your own
Party.

SHRI M. VENKAIAH NAIDU: Anandji, you need not go into details of who
brought whom and all. ... (futerruptions)... They make common cause. Sometimes, some
friends make a common cause with you, but that does not mean they always support you.

They are critical too. ... (Interruptions)...

SHRITK. RANGARATAN: We don't have a common cause withanybody. [ wanted
to tell you. ... (Interruptions)...

SHRI M. VENKATAH NATDU: Sir, whenever there is trouble, the Communist Party
is ready to make a common cause with the Congress Party! Earlier, they had a Common
Minimum Programme too, which they broke and then, fell apart too. We are all aware of
that, and the Speaker said. ... (fnferruptions)... Let us have some. ... {Interruptions)... Be
sportive. Why do you get agitated? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Listen, please. ... (Interruptions)...
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SHRI M. VENKAIAH NAIDU: Sir, earlier, we had wholesale defection m
Arunachal The Anti-Defection law says that vou can't defect in part and so, there was
wholesale defection. They first said 'defection’ and then they said, 'Due to affection we
are going back'l T was the President of the Party during that period. When Mr. Gegong
Apang was the Chief Minister of Arunachal, they came wholesale to us and wholesale
they went back! I asked them 'Is this defection'? They said, 'No, Sir. It was affection
to this side earlier. Now, there 1s affection to that side!" And they did it to perfection!
...(Interruptions)... With a change in Government {rom this side to that side, they made it

an art of defection and justified it too!

Sir, coming to Uttaranchal, on 18th March, BIP ML As, as rightly said by Shn
Anand Sharma, and also the rebel MLAs moved a No Confidence Motion against
the Speaker and the Deputy Speaker after the Speaker, according to the BJP MLAs,
passed the Appropriation Bill unconstitutionally. Now, who will decide whether a Bill
has been passed or not? It is the Chair that decides it. ...({Interruptions)... A Chair is a
Chair. [ am not challenging the Chair. Normally, you do it in the momings, but T don't
do that. You did that even today. ... {Interruptions)... Sir, the Chair puts that to vote and
then declares whether the Appropriation Bill has been approved or not. For seven-eight
days, the Speaker did not communicate to the Governor that the Appropriation Bill had
been passed. And then, as the date was fast approaching, as the ML As represented to
the Governor that they had not voted in favour of it and they were disqualified too, a
situation then arose where we received a report from the Governor that there has been a
breakdown of the Constitutional machinery, and so the Appropriation Bill has not been
passed. Now, everybody knows what would happen if the Appropriation Bill does not get
passed before the said date. There would be no money available even to pay salaries to
the employees and to run the system. That being the case, the Centre stepped in, and then
kept the Assembly in suspended animation. It did not dissolve the Assembly; it would not
either, because there 1s the judgement of the S.R. Bommai case on that. Now, when the
Assembly is in suspended animation, what is vour problem? On the one hand, they say
one thing in the case of Arunachal and on the other hand, they give an argument contrary
to that in the case of Uttaranchal. I am not able to understand how they could change the
legal position in the cases of Arunachal and Uttaranchal. This issue is being discussed
across the country at various fora. What 1s this? Here, the Speaker disqualifies and the
Court says the disqualification is not valid. There, the Speaker first disqualifies and then
conducts test and then declares the outcome. Sir, here also, in this House, 1f at some point

of time, you disqualify something in this House.. ... (Interruptions)...

SHRI ANAND SHARMA : That declaration has been upheld.
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SHRI M. VENKATAH NAIDU: That is also surprising. Sir, if at some point here, if
the Governmentis in a minority on particular issue and using the Chair, disqualifies others,
they can say Bills are passed. Only Mr. Derek O'Brien can talk out and then walk out! At
the end of the day, when Members are not there, you cannot do anything. You can only

protest or explain your position. But numbers 1s the question here. ... (Interruptions)...

SHRI ANAND SHARMA: You should have argued in the Supreme Court. You sent

the wrong man.

SHRIM. VENKATAH NAIDU: Sir, I don't have that much knowledge as my learned
friend, Shri Kapil Sibal, and others may have, to go to the Supreme Court and argue. Your
Leader did not give me that advantage. 1 studied Law. I wanted to practise it. The next day
I was put under MISA. T was inside jail for seven-and-a-half months. ... (Interruptions)...
I changed course and finally landed here, thanks to ™Madam', 'the original Madam', who

put me in the jail during Emergency. That is a political 1ssue.

MR. DEPUTY CHAIRMAN: And you feel it is better! ... (Inferruptions)... Do you

feel now that it 1s better?

SHRIM. VENKATAH NAIDU: Yes, Sir. am feeling better now. What was the crime
[ committed? The crime according to MISA was that I, being a student, invited Jayaprakash
Narayan to the university. I don't express regrets even today for inviting Jayaprakash
Narayan, the great revolutionary leader, who 1s responsible for a social change across the
country, even outside the democracy. When you talk of democracy, please remember 1975-
77, when you put all Opposition behind bars. Now, you disqualify Opposition. There, you
put all Opposition behind bars and got the Constitutional amendment passed. Here, you
disqualified opposition ML As and then got your No-Confidence Motion passed. What 1s
this? Is this an example we are placing before the country? That 1s the question to which
I want an answer? That is the reason [ am intervening. On the one hand, you have used
and misused Article 356 for 91 to 100 times, which was a dismissal or murder, whatever
language you are using, of popular and elected Governments, and then our Government
was forced to take the steps both in Uttarakhand and Arunachal because of their internal
problems. Why? You yourself created a constitutional situation which has been exposed
and vindicated subsequently where the Chief Minister had to resign before Seeking the
trial of strength. In spite of being given an opportunity to be a Chief Minister, he resigned.
That 1s the precise point, and let us not try to score political points. What 1 am trying
to say 1s that we have to respect the Constitution; we have to keep in mind the spirit of

Article 356; we have to follow the recommendations of the Sarkaria Commission. But
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rule cannot be one to me and the other to you. You cannot have a posture that king can
do no wrong, whatever we have done is right and whatever you are doing is wrong.
Secondly, I come to 'Congress Mukt Bharat'. We never said 'Congress Mukt Bharat'. We
want a Party like the Congress to be our main opposition so that we will always be

benefited. ... (Interruptions)...

SHRI JATRAM RAMESH (Karnataka): You have a policy that you did wrong, so 1

will also do wrong. That is also wrong. ...{Interruptions)...
SHRI M. VENKAIAH NATDU: Yes, if [ do wrong, it is wrong. ... (Inferruptions)...

SHRI ANAND SHARMA: Are vou going to take action against the person who has

launched this campaign? ... (Interruptions)...

SHRI M. VENKAIAH NAIDU: Rameshji, habitual offenders & 9 # 21ma+ &=
faT, a8 SYa TSI B9 AN 1 W e 99 1 See the point which you are trying

to make. ...(Interruptions)...

SHRI JATIRAM RAMESH: I quoted only you to you. ...(Interruptions).. Butchers

can't be preachers. ... (Inferruptions)...

SHRI M. VENKAIAH NAIDU: Yes, we always remember what we have done
and we try to learn lessons from others. That also, I agree. But the only thing is, Sir,
aeld S # =4l °d We1 8 o fore 3% e W fasrn, 9 agaa Rig =1 3 T,
ARTDHR el Y| FoFTehT BSRI, S8+ W6+ H U8l 3171 9874 i feban 21 218 U fafema
Rl &, forere am ® &1 % =l §1¥E] 81 9% 2119 9a &1 qHs! | AT 8[| H arevrad &
Eﬂ%ﬁﬂ?ﬂ@%l W,W@WW@%WW@%IM&@EW% asking me

that Venkaiah Naidu should answer this; I do agree. [ want the entire House to answer

this. If a Speaker disqualifies the people, when he is facing a No-Motion Motion, is
there any remedy? If a Speaker sits on judgment for months and years together about
the petition moved for disqualification of any Member, is there any remedy? There is a
need to have a debate across the country cutting across party lines because you are also
Seeing what is happening in different parts of the country. This is a lesson we have to
draw out. This is the question that is agitating my mind. I thought, today is the
appropriate occasion to share my thought, which is agitating me, with other colleagues
whether the Speaker 1s final as far as the conduction of the House 1s concerned. As far
as the majority of the House or as far as the qualification or disqualification of a
Member is concerned, there has to be some other mechanism to be evolved with

common discussion.
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SHRI ANAND SHARMA: See Schedule X. ... (Interruptions)...

ft TH. Iha ARG Y | a1 B, 2udl Wl HIeH B 3R Yisefd & AR Bl X8l
& 7 21 B1 Y8 8, Ay 4w ¥ © R H WY SR 39T ) erd-eres waHi | @ garn?
AN IR TG & e 899 72 2| So% 9o § U8 SR ST H 901 53T, 916 # 99 gan
MY 3THY STATT-3Ta¥T TGN o 9T BIVRT 8, S9 9K 7 o9 We # =i 81 T8I 21 If you just

want to avoid the discussion for political convenience, I have no quarrel with them. But

the fact of the matter 1s that this is agitating the minds of people. In my opinion, the
Speaker's power 1s within the House. The majority or minority has to be decided on the
floor of the House. And, thirdly, the Speaker or the Governor, or the Chief Minister, has
to follow the spirit of the Constitution. If that is not done, then, there will be a problem
in the country. Keeping that in mind, we have to learn lessons. We have learnt lessons
and they have also learnt lessons. Let us all work together towards evolving a common
system. Then, talking about Governors, appointing political agents and all that, 91¥, ©H
H T90T A Fed <2 S S ardi 7 ToHaT S 1T HaT a1 Gandhi Bhawan is not
Gandhiji's bhawan. Earlier, all Congress offices used to be called as Gandhi Bhawan.

Now, they have forgotten; that is a different matter. But in those days, wherever there
was a Congress Office, even in my town, Nellore also, my later friend and Chiel
Minister, Janardhan Reddy, ...(Interruptions)... In Nellore, it is Indira Gandhi Bhawan

now. ...(Interruptions)...
SHRI JAIRAM RAMESH: It 1s Gandhi Bhawan. ... (Inferruptions)...

SHRI M. VENKAIAH NAIDU: In Hyderabad, it is Gandhi Bhawan, but in
Nellore, it is the Indira Gandhi Bhawan. If Rameshyi wants, now that he has become
an MP from our place, we can go together and See also. I can host him one day in my
native place. There won't be any problem. In spite of our differing ideas and all that, we
commonly discuss many issues. We come to conclusions and sometimes, we fail to come
to conclusions like the other Bill which he had drafted and taken the credit for drafting
that Bill. ...¢Interruptions)... He knows which Bill T am referring to.

Sir, I have one more point. 1 will conclude with that. Sir, let us not try to score
political points. ... {Interruptions)... Sir, [ am trying to respond. ... (Intervuptions)... After
having recalled all this, proving that you also did wrong, I would like to say that don't
point an accusing finger at this side. TF R 3fd inu BRI T, SE 7 g7 gRa T
iy, ST P R Ay, e a4 Al e, A7 e 9l S g b
ol AT, PO a1 o fory ey e Ast we sarer ¥, guly o 9r o n il 97,
ag) IgAd B, VAT ] 1 ATh U AT G H 9gAd Tl 8, T o B B Hed BH
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ST, llep 9T H 2ATqh U TSIT 2T o 1 &, ATAD] A8 AT 27esd ] g1 21 After all, that
1 also an elected House and that also represents the will of the people. That is the
House of the People. It has got its own importance. At the same time, the spirit of the
people, their mandate, is reflected in the General Elections. That is what we have been
saying during all these days. The will of the people is for this Government, for this
leader, Mr. Modi. We believe in cooperative federalism. We want to take the States
along with us, and we have said, 'Team India spirit'. We are calling for the 'Team India
spirit’. You please cooperate. You set right your house, vour Party, in order, inspire
confidence, and most of the problems will be solved. In respect of other problems, we

can sit together and resolve them. Thank you, Sir.

SHRI DEREK O'BRIEN (West Bengal): Sir, I have a point of order under Rule
261. 1 did not want to disturb the senior Minister because he was in full flow with such a
wonderful humour. So, T did not want to spoil the flow, since he was getting into a good
discussion; one angel discussing with the other angel. Sir, I have a point of order under
Rule 261 regarding two phrases used by the Minister. I am not fighting with anvbody.
He used two phrases * and * Sir, both these are unparliamentary expressions. Please

expunge them.

SHRI M. VENKAIAH NAIDU: Sir, kindly find an equivalent parliamentary word.

Guide me. I have no problem in withdrawing them, but the message has to be conveyed.

MR. DEPUTY CHAIRMAN: I will examine.

SHRI JAIRAM RAMESH: Mr. Venkaiah Naidu's renomination is over. I do not

know why he is so aggressive now.
MR. DEPUTY CHAIRMAN: That is an insinuation.
SHRI JAIRAM RAMESH: Sir, he has been renominated.

SHRI M. VENKAIAH NAIDU: I am progressive. While being progressive, I try to

be aggressive to convince others like him.

MR. DEPUTY CHAIRMAN: Now, Shri Prabhat Jha.

ot TR9T sraTe: Suwwfa Sfl, St & erga | dder S 9id fergl . (@rEEm)..
Ao Bl avw & debar ofl aie ferg &1

MR. DEPUTY CHAIRMAN: The Minister's intervention is not counted in Party's

time.

*Expunged as ordered by the Chair.
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st 79 A ST 2189 | R €, o HArearg T2 A a2

WIE. DEPUTY CHATRMAN: The Wind ster was intervening. Let me go by that,
o1 9 AA - ST R S, ZAT 2r2E A2 e ARy
sftFaeaTafer: ST 229 TR I Don't worry.,

ot 9 A - T F 2rEn T2 Fe T =R

ME. DEFUTY CHARMAN: I will exarnine that. Now, Shri Prabhat Jha.

oft et At - FrERy S, A # d S F AT o | S &1 |
T AR A &, SRR A S T = & R S T T G A 27 Al woied
# TEH A P A 2, onf1 Teell A 4 de g 999E B A £, ST A deig &
.1 &, 7 e @ &, aETE &, FEi e © 92 1 i | ar iy 2o

21 A, AT AR 2IF T2 9T, THR A 3 39 2 = 4|
S Up S e s e e e patale SOl e e ppiie t ada e g obaga T
Cusa zl o535l oy bd ala s ngS S Al oS Ul OB ) Cla i3l 0
~NS gl Sags w20 il S el g oomla gl o plae S
OWag 8 S ) el g ) S-Sl e ol &1 (o (SN IS e i ol

S usses S el o B a3 e e Fao o 2 S8 Jaln S
IS s g0 SIS ke LISE 4 LS

st gl - o9 SAET Barg IRAT, § 99T =IO | Okay, ST THRE M

it W 20 (A qEE): SO 92 1Ed, HeH TEd 99, 6, ST,
FTLITEART, S FEH T Fodt 20 4 T2 UF aTd Fa1 98l & & J9d & T2 9+
AT T FIFE T FA 260 2 oA17 20 991 F SR 9 39 H A & #H T F
T 9T A, PR T = w9 o £ L ceEe ...

oft v ever e S): T W 9@ T F =9 0 A2 e o Fa
AT AFTIRT TE o] B

AT 2 ST T o, I AT T g

sft oIl - o T, #1T 0| Don't listen to that. .. (Fterruptions ).

TTrars literation in Urdn seript.
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20 TUTT ST B9 SHYT SR UR [y Bvd o) S d § SR bl g9 a1
e BRI 2 3R 597 fow21 u% 989 el B 61, <1 9RIE P B political AT 4T E1 Wehe
AT, ﬁﬁﬂﬁéﬂﬁgm%\’, G‘lﬂTa'?\FJTGﬁ%fﬁTﬁ?political score ﬂﬂﬁéﬁﬁfﬂqﬁiﬂﬁ
ux fde g anawrs sid) 81 Rraedt 1S g 81, I8dT g1 3uH bt fawd?
T 3 I DU DI AT Tl BT AMAPR Tl & o €1RT 356 BT GEIAR TART IRPR
fora 21 21% anmvesT arfrn = T2 81 ey qifery, 3y 91 Hebd ¥l .. (IEE). .

sft s ;18 i I 8 |12 .. (FEIM).... AT P PIE B IR BRI
wfaer fis &g 318, ...(FFIM)... Constitutional Bench &% Y81 2l ...(FAET)...

sftoura s oy 3= 1 AR .. (@I, e Sf, #§ ey w9 91 B SEe
S <91 3 60 AT T AT Tt P2 2, F et T21 9 2, AT ure ] <1 et 721 fopr 2
123 IR AT ST @11 21X 100 1% AT T 2 .. (SADETH)....

oft 3 ot & RegEd & @R A 9 v ol o7 A7 TE? R IR AT 60
AT T 39 DI T2 1 THSNT AT, TV Tved b &01 BT T8 T 27 TH a1 AN I PR Ho11 2071

..(FTAIHY...

sft gurd 3 9= at o Svewfy wgigY, §1 Y g 99 1y T2 9
AT 9997 & @R GHRT <11 192 99971 § Bl g | S i & didg + fonefl /o a1
TEI BISI, ST8l U= €RT 3560 7 TS s B AT {57 18 3 a7 P XS 87 M7 IR 78
28 87 1Y febereh AT H siiebel &7 a1 W Arsd, 4 g4iery ae1 i e faw go
I 5 S e 3 o i 7 e 31 0B 5 2 7 B S M s M <l 2 s 2 v e s o e |
BEbl-Poeh | dId 1117 FTdl D1 39 H B H1 3T Thar 201 b ) 3¢ 6He & §RbIR
e T A "0 B B! g B AR AT Bret @ e 19 v @ S
31T ? =TT fepRiT 3MRIT < 19 METT oIt ¥ X1 Tl {7 78 37 BRI 91K Y X &7 &I ARG
AN .. (HIEH)....

off 3= L 2011 2Ty 91 H ST BT UST 6 38 §, Dis T e Tg] e 38
dl...(aEH)...

ft ourd o <R, e o) ard 21 .. (=EEH)...
#ft smas WMl foeel & w2 aw w® ¥, woifhEl @ geuEi e W §
...(TAL)...

sftouTa i 3T Sf, 79 Ay disturb TET [0 .. (EETH). .. = G DA
NG| . (... 315 i), 99 il . (). .



394  Short Duration [RATYA SABHA] Discussion

3.00 p.:

21 =g vl ARl & Radre goad o @ 8, od A9 W@ 21 20 206
[ & 3w @ 48] & ¥g 87

ot g S ey wa gfl (). W9 g @ AR s aifsyl
..(TAEF)...

511 3I=8 ¥191: AR 31T AT AR €, AT 3R GG . (). B 3T T2
ST ATEd B L. EaE)... o s el = g wve o, 9w g s ol ol
SIS &1 THR 52 ol ... (I, $9 914 &1 7 G| .. (FGEH).... AT g3
o1, == WIieht ¥ ' 1° 5 offl .. zaa). ..

sft YU S TR AMYHT AT 21 3T AR F ST .(FEgF)... ST
Hgla, HA fbefl @l disturb FE1 fb2 ...(=@8™)...

MR. DEPUTY CHAIRMAN: Anand 1, lethis speak. ... (Interruptions)... Anandji, let
him speak. ... (Interruptions)... Anand ji, please sit down. Lethim speak. ... (Interruptions)...
Anand j1, please sit down. ... (Interruptions)...

sft UG S10: 3T AE TR g, ardt F 3y g 3iR weds AR L (FGETH). L.
ol 2R | T AT ... (I AT HE 81 qrdsi| .. (STFT)....

#ft 3 wTAt: 21T T 91 DY S B2 (G

oft OUTE S = wEA 3y ? 2y enfwr ¥ gAYl L @EE)... e ety 9 gl
.. (FII)....
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Don't make arguments

like this. ... {Interruptions)... 3= Sfl, aMY 9f3YI ... (FFIF)... Anand ji, let him speak.
...(Interruptions)...

oft T0TE 30: ST A1Rg ARl ofd § g T i [ fovaim 2 | (caae)....

MR. DEPUTY CHAIRMAN: Please address the Chair. ...(Interruptions)...
Anand j1, please. ... (Interruptions)... Prabhatji, please address the Chair.

&1 gurd 31 WY, H vy €l by Rl g 9 dl aed 991 9w ws 'l ol 2
..(FIEH)...

it SuTafe: 3y STl BT, ER Bl

21 guTd 31 a4y, H safay Mg o e g b wler o sedud fowd faar
g T B 21 fham, dRTT & oRg 99, TR & JUIGH 1= Y, 3eRd 99, 39 @2 o, 718
2 el ol 39 GHY d1 BIUE GRDR| A 89 by 18 B f ATYH H1RT 356 DT goUAN
{2 3 o1 7[5 3 &R PE X7 ©7 T o A AR i o forme wet T8 g%, St
FodE]) fopast @Y ofl, A8 &H ST ared 7
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oft ang vk ey @ 91 ¥ 87 . (EEM).... AT e B [AIE HY I o
..(FAEIH)... B9 39 91 TR °UR A 21 ..(@FEH)... I8 5 seTed ¥ o 27
...(FAIH)....

sft TTd S % R BT ET 87 AIdid | 9% [ fhar ey L (@ag ). @
AT AET 7 arffer &= a7 L .(@@aas)... ST Sft, 98 w1 8 @ 27

..(FAIH)....

sf} s T anyes <t @ w27 L EE ).,

sft Aiemg ol @M @ e 3 o @ =l & v w T g9a '
...(TAIF)....

el ) Dy ppap S Selnith b sy 71
|

SHRI ANAND SHARMA: Sir, the discussion is on governance in the States of
Arunachal Pradesh and Uttarakhand. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Go back; go back. ... (Inferruptions)...

s} 3 g It AT 59 fT 9 ST ¥ 95 &Y |l L (F9EH)... T W S9 w®
TE9 P & 7 R B L (@@EH)... B & a9t sfewr e B g 1w
IBIHT 9T A1y o | . (FAIH)... I e gie fearem? . (@aum)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... Please sit down.
...(Interruptions)...

SHRI ANAND SHARMA: What is the matter under discussion? ... (Inferruptions)...
Are we discussing 1970 and 19507 ... (Interruptions)...

MR. DEPUTY CHAIRMAN: What 1s your point? ...(Interruptions)... All of you
go back to vour seats. ... (Interruptions)... Please sit down. ... {(Interruptions)... All of you
sit down. ... (Interruptions)... 39 STl (I

oft wura = wwawfer A le, 2l A wE e € gen 1 L. (I9ET)...

MR. DEPUTY CHAIRMAN: Sit down. ...(Interrupiions)... Bhattacharyaji, go
to your seat. I will go through the records. If there is anything unparhiamentary, [ will
expunge it. That's all. It is a political subject. ... (Interruptions)... No; don't worry. It is a

political subject. You please continue.

TTransliteration in Urdu script.
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2] YEIR FR Al gaeoid] off 2, a8 U gedls 81 ...(FIEH)... tHeoid]
S S[eH Y, ST 3TTaTe Y, 9% ¥l U Hedrs 8, 91 gH avdl © [ ol . (@EE).
arTaTferamtest 21 81 Al ... (). ..

MR. DEPUTY CHAIRMAN: I said, it 1s a political subject. ... (Interruptions)...

sft 3= oAt 1980 # g=T MRl Sft @1 feret g7 o7 ..(FEI). .. 31T HedTs
ST A8 27 ... (AT, e Y fh T8 G99 FRRT 9911 591 gall 2017 . (G TH)....
AT ATUH | AGETIT DHIR 87 ....(HIET)...

sft TUTA 310 ST 7 GIC FHeh AT Rzt fo=mm .. (@ )., 31T Sft, aFR g
AUE Bl g59 BT 1 44 T 6 9T AT AR . (D). A Ted 989 Ad HRY
- (TAGH).... 31U SR & JIch¥ gHb] YA Te] Yebd B .. (IH).... G BT ded
dtgFr =iy ... aEm)...

MR. DEPUTY CHAIRMAN: Now, please ...(Interruptions)... Sit down.
...(Interruptions)...

oft s Ik 2y 2t ) a1 DRYI L (@EEE). . 219 HRY T B ATH B 18
gl ...(agH). ..
oft AignTg arefl @H: 2y e A @i e on? L (aET). .

(dalaa) LSS a1 & Sl igd o daas Glin 1

MR. DEPUTY CHAIRMAN: Mr. Mohd. Ali Khan, Mr. Bhattacharya, go back to
your seats. ... (Interruptions)... Mr. Bhattacharya, ... (Interruptions)...

sft =g wME: 3y @TEd £ f WeT # 59 u¥ w4t Bl ... (HGEH)... B9 TS
ST fewmAl .(HAM)... Sir, what happened in 19807 ...(Interruptions)... Let us

debate now. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Anand Sharmaji, ... (Interruptions)...

sft T s STAWTIRT ARG, 1A 90 97 L (FEEH)... A8 R Tl TET 87
...(TFE).. TR 28 T HISC TRl 8 ... (IGEH). ..

MR. DEPUTY CHAIRMAN: Now, please ... (Interruptions)... All of you sit down.
...(Interruptions)... Mr. Mohd. Ali Khan, sit down. ...{Interruptions)...

TTransliteration in Urdu script.
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ft T o Soawl ARG, U T EIET R . (FaETH). .

MR. DEPUTY CHAIRMAN: Sit down, please. ...(Interruptions)... Now, please sit
down. ... (Interruptions)... 1t is not going on record. ... (Interrupiions)... It is not going on

record. ... (Interruptions)...
Y TuTd o STHETIRT AR IS ... (HET). .

MR. DEPUTY CHAIRMAN: Anand  Sharmaji, ...(Inferruptions)...
Mr. Anand Sharma, ... (Interruptions)... No, no. ...(Interruptions)... You leave it to me.
...{Interruptions)... Mr. Anand Sharma, ... (Interruptions)...

s . wermr (afFat gmen): 3 AR s 9 TR R

MR. DEPUTY CHAIRMAN: No, no; one second. ... (Inferruptions)... Listen to me.

This 1s a discussion.
SHRI ANAND SHARMA : On which subject?

SHRI P BHATTACHARYA : On which issue, Sir? What is the issue? This is not the

issue. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, please. ... (Interruptions)... Mr. Bhattacharya, sit

down. ... (Interruptions)... Sit down. ... (Interruptions)... This is a political subject.
SHRI P BHATTACHARYA: It may be a political subject, but ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You cannot do this. ...{Tnierruptions)... Please sit

down. ... (Interruptions)... Now, please ... (Interruptions)... 1t is a political subject.
SHRI NARESH AGRAWAL: It is a true subject. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; it is a true subject. ...{Interruptions)...
9T S, 3y Afvl ... @@EgH)... I will have to adjourn the House, if you don't listen to
me. ...(Interruptions)... If 1 cannot run the House, I will adjoumn the House. That is the

only way. ... (Interruptions)...

sft = e RTomen): 9, 7% o {$3H9 81381 2 ... (™). .

MR. DEPUTY CHAIRMAN: What [ have resorted ... (Interruptions)... You cannot
...(Interruptions)... Mr. Budania, sit down. ...(Inferruptions)... Mr. Budania, sit down.
...(Interruptions)... I want to tell the hon. Members ... (Interruptions)... Sit down; sit down.
..(Interruptions)... | want to tell the hon. Members, 1f there is anything unparliamentary
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[Mr. Deputy Chairman]

that has been said, one of you can stand up and point out. T will definitely expunge.
Otherwise, Members have freedom to bring in politics because it 1s already a political
subject. It is about the role of Governor in two States. So, naturally, role of Governors
will come up. ...({Interruptions)... Article 356 will come in. ...{Interruptions)... Please
listen. ... (Interruptions)... What are you doing? Sit down. ... (Interruptions)... When you
are questioning Article 356 1n one or two States, naturally, other States will also come in.
...{Interruptions)... You cannot avoid it. What is said here on this side will be unpalatable
to that side. What is said here will be unpalatable to that side. But it is our duty to listen
to both and reply when your chance comes. If you continuously behave like this, I will

adjourn the House. ... {Interruptions)...

5l JEIR SR Aehd: AR, DRI qICT I 3777 291 1 = T+ el IR S 1T B
().

SHRI ANAND SHARMA: Sir, disparaging comments are made.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: If that is the matter, I will go through the record and
expunge it. ...(Interruptions)... That is what you should tell me instead of fighting.
..(Interruptions)... H=Al ), QI%R'I ..(TIET).... If there 1s any disparaging remarks
against any Prime Minister, that 1s expunged. There is no problem. One of you should
have stood up and told me that. ... (Interruptions)... Sit down. ... (Interruptions)... What
are you doing? Who are you to do like this? ...{Inierruptions)... You are creating
problem. ... (Interruptions)... If there is a disparaging remark against any Prime Minister,
one of you should stand up and tell me. I myself will expunge it. Instead of that, all of
you are shouting. What will happen by shouting? This is very bad on your part to
behave like this. It is your motion, if you don't want discussion, all right, we can go
over. Now, Mr. Prabhat Tha, time of your Party is over. Please take five minutes and

conclude.
P 9T 31: 9, U TR | WlisT 3T AN AR 3 A BRI . (FEH). ..

ol HEAR ¥ dbd: @z, s [Quy 9gd ddr G, U8« gd drd 2l
..(AFET)... T8 I AT T BRI AIE T 6 HT| .. (FFET). ..

MR. DEPUTY CHAIRMAN: Okay. Your Party will be for ever. Don't worry.
..(Interruptions)... Nareshj, please. ...(Interruptions)... Minister's time 1is separate.

..(Interruptions)... I will call him afterwards. ... (Interruptions)...
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SHRI NARESH AGRAWAL: Sir, the Minister replied and Mr. Prabhat Jha also
replied. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr Prabhat Jha, please address the Chair
Don't provoke. ...{Interruptions)... Whatever you want to say, address the Chair
...(Interruptions)... Don't look there. You look at me only. ... (Interruptions)...

il 99Id 911 9=, T arUep! €1 UG B VBT ) WA Ul Wl BT 11, AT Feolde WATE,
FORT STIRT & RN ARTS BT GIRT aTd P, IR 9o 1 giar RRaT 81 el ga,
&) o, e = Sl fhan, g6 T udn a8 o, a8l @1 axer M T8, dfe get
aret ST I @) HiaeT @) goold wRe) 8, 91 I FHA & yuT HA oft 7§ A uey w
IRPH FA1 AT &7 ToRe B IR =01 RRT 17 89 S 9redd 8, 9arge
IR 217 FT SF[E0G 356 I I TET AT? AT AT WS 21 7 ST [IRT AT? AT IIORATT
R e @ e mew 3 Ry am? wward 8 § b * 1 278 oy fer e sie @ 8,
EEEEGE .

20 3= 91 * PTPE TR T, * 98 DR Gl

ot g 3 9x, 219 Tty g% awifaraded) 919 o <, argudia 9T Bl S
far=m e S, gt 2 L (raEm). ..

MR. DEPUTY CHAIRMAN: Anand Sharmaji, let him speak. . (Interruptions)..
You can reply. ... {Interruptions)... Mr. Kapil Sibal will reply when his turn comes. Leave
it to Mr. Kapil Sibal. ... (Interruptions)...

it oTe 3 3y AUl SR =mrdy @ et Rl A 87 § ST Smaen]
ISTERVI &1 &) as (SIS gaml 39 fEfior o a1e 2005 ¥ 9T@T # aMus | PR
1 =7 99 9 s IRER oY, e F fepen? a%i IR I gam? I feRiior &
a5 WY BN T walea e & Bed B uRaTeT 7 d¥d gy 2005 H T # Irguf
ST TR, H 8] e, g Hid) oft €] e, depre i weer J | @i
IR =1 AT TR fom| wioisy =1 o9 e o faet g # foramorT 121 @ < |,
gt ey fra & forv g1-foes fRume @it & Tiar & a7 991 Wen 8, 9
PRI RN 51 ST Ud T8 A 9 all T B Ada ad oRE gl & §o
e & it fSeraran, we # aR-uia Qs of &F @3 & 918, 6 40 9 O
HR BH B TS oY 30T I 15-16 Ferres] & o T HIOR 981 U 9918 | =T A% Hige
1 Foda TR AT? RAT T G 356 DT AGWAN 217 § fvart ai amuest R § 218
BT TS B, fp ST B T=1, 9T AT 3R 5 B TTSIY TRDIR.. A4l &1 ALHR]| B
a1 3| 2T ') weifery) SuwHly Aeigy, 99 R ww fig oft 9 99 weT |

*Expunged as ordered by the Chair.
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EigGiE

&gl 21 b 21us Siglsl <14 8, 94 ve 8, il 38 & FMebel <81 21 3019 2097 uR I
ol 35t a1 © % v &d o1 7d 7w #=it ae wear §1 4 &1 9 8191, # are A
Te! firer g g

2t s Tl 1 o) uidt wis e WA &, 9% var g el 21 91 i1 & qrg
.. (HTETH)....

ft gU 3 e Sff eny Rl IR-9R 91 X8 87 ...(FEUM)... 3T AR ¥
i ..(@@E)... 15 w4t feved 7=t fam amg gat AR g =i awd
g7 39 A 1 wRI MaQ {9 Rrewa 7€ #1859 A9 T Rrena ® @ aied
WEWER §U &1 AT 81 Y, <41 3 He T81 Bied1 €1 3T AN BIS PR MY &l AD0TAA H
HISTT b AN TE1 9, ST g X Y| AT R 2, ST 31 @R g2 Y MY 9 AN Didg
& 2, S 9IS ®Y ATgl AU o) weiferyl ug) asis © 4 H v 91a R | wedn g, 5w
I R MY R TS BT SIIU| 31To1 ST ST < 3T9eR| 44 & 41 &7 €1 3R e gTard X8t
T 2019 7 SdhTs 1 3M3MRT| 3R 3MYH] T2T BTAT T2l a1 4 I SATGT T 1 317 T3] sy
§TRT 356 9¥ qlei™l ¥ Ugel # 3y fba+r Wrs? @ § sidevdrd Jg@ o), respected
first Prime Minister of India, a8 & 2% ®%? @11 4T 370 4TS H 98] 9l ¥E1 872 w1 9%
T 31T O T GaN? ATEAT T ATAT =R & a76 fhat fa o, 7 s ggn
57 T Jfem 1 a1 R 81 3FR ARG ¥ AU & 79 1 AR-AR P BrsT B
HIre &, a1 98 Fdh S R S99 w1 B IRE| A A T2 AT are,
gicreTe 1d1g ¥, w2 o fhar )

Y, U Tia # U A o1 SHb R A Jro! ot I qOT .. (FEEH)... Th
e, we fFe) . (@9EH)... U6 FFc, Te AT ... (@9g™)...

SHRI ANAND SHARMA: T strongly object. ...(Interruptions)... The people of
India elected. ... (Interruptions)... 24 &% Sl &) 910 B B (A, gla% Sit @l
SR G B AT (SGET).... AT GG 97 T 7 .. (M. .. 3T T 91 DY I8 87

9T A 3 ofl, 219 98 @ dld W8 87 L (a9 H). .

sfi TR S (Hey ugwn: e @) ) e @l Wwer fhad fg efl?
..(CHAFETH).... TATSEE ] I @1 ATPHIR ... (TFE)....

5} 9T AT SR SfY, § SMYeRT TRETT BT ) .. (FEE ) ...

sfi g forarl: StarETdra TEw it &1 1 T 9 Ao L (EE). .

st 9T T SRR Sfl, 7 YRt TRETT BT §) .. (FE ) ..
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oft 7HIg foart: w7 ...(@agm)... F1 B1 e 87 ..(FaM)... [ 43 a1 7] 491
(M., sfaw S ek S dew off @1 AW owsE d d i)
..(FAEH)... TSI & W w5 w® B ()., 3w Tt o L (@Ee)... =
afere foran 21 ... (@@EM)....

sft gt g SymwI S, Het eyt HRerT 1Ryl | (SAHH).... H Fdd FEI
FRAT G| ...(FF)... § FGT TR HIAT G ... (FFH)....

sft weig faar: i wrieh < @ = o 4 ugd . (e,

#ft g 3 sfewT T iR SaETdTa e amgd 2 T2, g 9 ver w5t o)
..(FIIF)... f5a 71d | 2y Bed ¥, I 74 Fi .. (@IGM).... Wb § arardetd o
Fee T B (T,

st oo RiE gt (99T : 31T ST T 8mes & STyl . (aET). .

s o s § oS 9 TW A @ g L (FEEIE). H TS Rt St el @ o
S HEdT gl ... (FGHH). ..

oft witg foawt: gfawr e it & 9W L (@a)... 3961 SR dxer dig)
..(FAETH)....

MR. DEPUTY CHAIRMAN: What are you doing? ... (Interruptions)...

sft wura g § eyt Wi Sff € wedr §) ... (@@EH)... 31 R e 32§
...(FAET)... T DI AT DI .. (CHFEH). .. S TH 6 T8 901 ... (HIETH)....

Th A WG S5 o fhar g, i die U ....(Had™)...

sft Ter smraTe: SwRTARy S, A8 989 g & AU L (@), 16 0 J H
@1 CI5H 81 TR0 21 21t ST OIe T .. (aaem)....

8ft ST 30 T S, 2y AT HEA Bl L (FEg). .
ft TR AT W%, PR U He T g, 91 AR W et 2l L (FEe). .

MR. DEPUTY CHAIRMAN: What do I do? ... (Interruptions)...

s TR AT 3FTR U WS g, A1 AR A amufd B L (EE). .
MR. DEPUTY CHAIRMAN: What do I do? ... {Interruptions)...

ft TR91 3aTe: wr, uis fah g1 uid s @l 9vw T2l Rl L (@agm)..
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MR. DEPUTY CHAIRMAN: Now, listen. ... (Interruptions)...
ft TR SrHare: wg vl Ui ts @ 989 ¥ ... (@9gM). .
MR. DEPUTY CHAIRMAN: I want to ... (Interruptions)...

1 T AT A 1 08 weH 9dl 98 B, O &l uidl L (@aE ). s ad Bl
...(IETH)...

MR. DEPUTY CHAIRMAN: Naresh Agrawalji, you raised a relevant point.
..(Interruptions)...

sft dlvd. g (SR TR WR, S9S S99 S99 UM el 21 g9fy
..(FAI ). H-HY S99 S (). ..

sft w31 # -3 felt a9 IR 2 L (). L

MR. DEPUTY CHAIRMAN: I want to tell the Congress Member,
...(Interruptions)... 1 will adjourn the House. ... (Interruptions)... I will adjourn the House.

..(Interruptions)...

off wlg faart: uv, dfsa Sarvdard dgw e giewr Sft e am g 9 feren
ST, $HPRT assure fepam Sgl ... (HIETH). ..

MR. DEPUTY CHAIRMAN: See, ...(Interruptions)... Now, listen, please.
..(Interruptions)... Tiwariji ...(Interruptions)... Sit down. ...{Interruptions)... Tiwarisi, 1

am sorry ... {Interruptions)...
SHRI ANAND SHARMA: He is provoking repeatedly. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Anand Sharmaji, 1 am sorry. 1 will adjourn the
House for the day. ...(Interruptions)... No, no. Let me say. ...(Interruptions)... Yes. If I
am not allowed, what do I do? ... (Interruptions)... That 1s what I am saying, listen to
me. ...(Interruptions)... This notice was from Shri Anand Sharma, Shri Digvijaya Singh
and Shri Bhubaneswar Kalita. They are all from one party and they are breaking the

discussion.
SHRI ANAND SHARMA: We are not... (Interruptions)...

MR. DEPUTY CHAIRMAN: Listen to me. ... (Interruptions)... Why do you think
that for every point that he says, there should be a reply then and there? When did
you start? You have got four more speakers, then, they can reply. If there is anything
unparliamentary, one of you can stand up and say that it is unparliamentary, I will look
into it. I am telling you, this is most disorderly. I cannot accept this behavior. Please don't

do that. ... {Interruptions)...
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SHEIANAND SHARNA: They dow't want to hear. ... (Mferrupffons ) ..

ME.DEPUTY CHAIRMAN: Mo, no. A of you are standingup. ... (hterrptions)..
Shri Anand Sharma, ifyou cammet control them. . Mterruptions ). You give me the boolt,

o (e riptions ).

U} A AW WA W fonmer Prima Minlstars T AT WS W BT @l
..{TTEETTY..

—(dilaa ) s W i i S5 former Prime Ministers o @ Ol e dasa iy 1

o berete fie gt = L ooraE ...

LE.DEFUTY CHARMANR: I will have to ... (hterrpions )., Shri Anand Sharma,
if wyou cannot control themy, I will apply Bule 255, . (Mfruptions).. What is this?
o fhaterrptions )., If any disparaging remark has been made against Fandit Jawaharlal
Wehr, who was the most respected Prime Minister, one of you can stand up and =ay,
instead of all of you shouting, Howr do [understand if all of wou shout? . (hterrptions ).
Mo, no. Shi ohd, Ali Ehan, thiz is my first warning, MMany a time, youhave done like
this. Ifyou will repeat it, [ will talee action against you. [ am adimenishing you for the first

tirmne. ... (Mterruptions ).

nit e wed i (ETe wE ) w3 T s € L (TEeT).
('o_ll.i-i..'\.q-:) ot el g 33 Sl (5 e ¢ g 2 gl _;__'-_p..'u,;_;_‘_yi.'tﬂ T

ME. DEPUTY CHAIRMAN: I amnot allowing ywou alzo. .. (Mereruptions ). 1o, 1

am not allowing you. ... (Meferruptions ). Sit doswe. L fhaterruptions ...

nterd o el b e, T S AT e S (...
] ('--rl.lr"\.li-'}-q)... L.:'}J] ;,-A '-'-Jlu_‘-_-_ﬁ'#E-q H-J-JJ‘I ¢ st i ril\.« _J_:g.il.i Liﬁ"'.j':."‘T

LE. DEPUTY CHAIRMAW: You finish your speech in five minutes. There
are five more minutes for you. .. Mrsmryptions ). Finizh it in the nest five ninutes.

o arerrptions L. Blease. | (Materruptions ...

TImnslitaration in Urdu saript.
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1 JUTd 3 eyl Hele, 71 wawdl e wwn § sree &l wls & o7 4qwl
Suferd 2| wei ue? SRS HI S 4 35 waw fafsia fQdue woad [urs amed
o1, i1 frerm v areer <1 Aol TET &1 i} a1 H IR 7 Ry ganl §l =R
T ThTaT §aTT, S §H A1

arouIrde e H Wl 21 el el Wyl s 3rewl giar [ il and qd e |4l 9, 2y
Iel Pl T WA ¥, R S, J1 SR WaTd 1 87 A IoFIRE qd Bl
AR & TN 3T TS Y FRHTE 3f TH5 Alal 5f 9= MR o1 32 2, I8 S 721 2

R, ¥ a1 Sff & afRseer 3, SR & TR 3 U e AT Sdl Bl T e 1
gol & g1 511 71 81T 87 S el o UTe 59 TR S5 49T b 7 Tad 1 Id ©
817 I8 del [ amueh grer § A6l 8 7, R # IR aid I, o7 ATT {3 /R, wift
31T 1 YT E) ared g, &1 g i) idw ag) YA arsd! 8, off Hwph § e e
# fh ada 2t ®d X281 2T 20t B, 89 o1 R HIdT b1 3R B3, 9 Riar
Tt bt et 7T @) sefifery # S @1 =e W Frae o € 9 amy 989 ¥ angul
fORT 7% TR 3111 =08 €, I 7% R 3V ATI PTd S| Tb-UP He1, A & Teb-
U Beq <l AU Pael B, dratl fobarn 31 amus ferear 7€l surT Hurga i feret star o,
ol 98 31U+ waTSC SRRGEX & U ST 207l Ugd hidd & d afey g 3l 99 i few
TRITGHT, 9 TG 2 BUIT| T8 MU BT I 21 21 S B S 1 e qIal @l
SRS &A1 8, AIeT B TAe Y A €1 89 RR S 9oT B wfauT @ Rem e,
AR & L& H3al, (T B "el)... wriufes @) e o), vag =i wiaar o
<& A, dfdot eyt gie & @it 7 g4 & el 1 qda

oft RS IR (ST ugn): Syl Sf, 3a-t S @ 9rg Ainr a2, T8 9ry
S S TRT B b gar e 2R gy Wi favel) g, aam e w2 §7 H e &Rt el
TGN IHT S T, b Sff @ 3R Ui St 1l wiel o ifad drRidd § ik AR ol
SR S oI 7 31T &, AloTar &R ok 4t 3 X2 €, # a9 &l S 1% xet g1 i
31T AT WY H ST81 §, T 99 3| Tl g 1 28 e1 are<l § b o/ IR o
ST et ot | o ¥, 91 wiad § b St ey o g3 9, sovdd Ak StRRd S
# 2l SRR 9iar w81 2 gar ar |, 399 3l 91 g sl 81 ol e wfiri gAR
g ¥ 81 <8l 8, 59 di + =) dhay, 9s it & " |, S 1994 9 Sioide 23 o,
ISP 15 B AN T PO AT T T AR I q16 ] Dl Y| ST I 9e7 7
e 8, 3TITUG 350 1 GOWIN Bl 5| TT AT 21 TR BRI I, AT Aroryr forwme |
4l g1 |rel gU 8, 9@l 5 Hrdt 81 SMforg A o Ryean 31 A 4 1 @1 st UR @
S| # a8t g el gl H e wiorar & Wit & de Gedr § b 9 afot o
SIERTSY SIl BRI ST gl €, SI1 415 I 31Ol 44 TR AT Y 1 31T & I 37T 282 T
U@ AN g & 77 & FT 7SI Afh N7 a¥E ANy 9d 12 5, 319 379 g
211 g s 2y g g3 axeRi @l FIT 2w 8, A1 dwl A1, e bl YR, g Bl
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BT, 2110 WRT Teld |d b, d1 999 2A19h1 3N dSu dedil dfhd wig A amv © di i
SRAT YR AR Aol 819U ST by wed] 2f), a8l 39 6 38 81 Ueb-Udh Bxeh U} [a-d
AT Fed &l 5w oy &1 o amen fa wrsal 7 Y & AR B B ET eyl SR,
STV, 8T 511 HeY §% ©, A00Tad 3 aR 1 sRidgd! ad Vel 2ol 399 g S 31
Bia wwl 9 gl 872 g A Dl gHe H el 2T i A1 Aiotar arefl i | e argar
& ol gg 2yt fo Y amgam ey o e o §, § du wer §, o He 9 dw i g
H SFI AN BT AR BRAT 5, I 511 T 3R TATS ST 2T, 1Y ORI S I &1 Afd
3R B AN 119 WS B A4 © a1 U1 aiTdl © [ 59 oG €, SR 9 91d V8T 8,
FIA &1 8N d &S TR 89 SN &1 T 2, 99 31 §9 BIdT 8l SRRl &1 ard
gurd off @ <@ 2, § of) gaveld) o1 Dfsa g1 A9 Rarsh it 10 489 oa # 2 91 dfm
IR-9R g1 Al @ Fersr, § T8 A F R 9 87978, 209 gHD T Ay did ot
2159 39 DI fa® & IR IR o S8, 3d 84 A2 919 del aifeyl § 91 w8 B g o
SFT=IS 356 W B O A12T| §9 S & E-R WA 21 o A1feql $96] STkd o
AR B RIT SRR B2 U ITAIN §3ell Seb! Berd & 3% Sl a1 vl o1 sidi 8,
TP oY d TR B B B T8 S ATSIh e | AHA H o @N AR 2| ATTD] IR A
AfehT I T Faar 21 89N X9 H STdh1 8¢ 1o 2faiie 3l Wi 91fe vl 8% ST 3y
RIS 1 U1 a1 <317 1 8 81 § 6 37K ISP a1 9P © XIor I 31, elfp
A T AT 75 AT 1 A 21 eifer1 321 1 a=ir Sifory) ordt ey Sfese 121 e
TET O] UG H, 1 H0wH0 @1 bfese I @i a1 i1 § |7 U8 @ ¥81 ) 3R ey
AR P HIEH & T DT dred © al 20 vt €1 Ryl el Bl 1aek sl 8 i
T T R BT G BT A9 2 B Sl IR AR SHd] AR, ST S B G| =
AR T B AT B2 TR B DM 2 & 511 Tl g8 WPR T, I9d FRTE, /D! Ted
Rt #oi? THET AN AR W59 AR ©, WET Al 3fY s w3l 9 fed © ek SR Uyl
& IR H g1 Bed 1 AR Bl FH TE1 & ITDI BIS AT B I IO gS 9 H T
fo@rE © =21 981 & B A I6T s B B gl 7N HiFE ST © swor @ off,
ITF AN T By T Bis fIuit T B B T AT B T MR B2 IoRiad AR
AGUITE D1 T H Tl He=TT aredT, T SHR TR 39T Si 3fT & o1 ey ey
&, Rrerar Sft eral) q1ei, o o wdenfe ard &1 dft 121 9@ gian 2, o9 gifie @id
&4 T Dl dedl & f gt ard A 1 3 @ gidd 2189 gE gidr 21 ot gHaR ua
9 WiAdl g, P P B DS T Ple 0ol BN IR BT S g3 WRE AW A=
SRIAR TG BIS [T TS BIs T DI AT 3Nl 8l DTS TP PO 91 ST A T AN
o qlet Tal wed 2 e {2 eTdr o b S 2red ®, dfh 2rd g9 o @ fo gHR
Hel@ls oH 814 59 919 & ABH Y BT 2

TRt T AT T BT AR, I Y ARBIRAT FHIDE 97 2071 S¥ept RUe 7

gl %I H 9 S| CIGZ‘ | He should be eminent in some walk of life. 'Eminent” T HddAd
Ig el @ T ag amua) widh or w15 w4l a1 Ad1 @1 €1 . (@FEF).... He should be a
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EiRticEl

person from outside the State.ﬂﬁ?ﬂﬁ?ﬂ%%%},ﬁﬁﬁ@ﬁﬁ%ﬁw%}ﬁﬁ
Sﬂﬁ ot yfgas ‘6’? S| L..(IdETH)... He should be dedicated, a detached figure, and
not intimately connected with the local politics of the State. T M Agcd LLUT SIETY %, ST
TR e @t Ruid | aamn = @ b g@a! e 9 g3 31 arfeyl dfe,
aITST # ¥l BT WPy IR U b IR | 1 I PR BT XET G, cdfh Mg Sisl Al =rel
SISy, S8l g78id AR dqd § i ux 48] 81 ¥e1 vl H ardr g fb 9 worlide € ek d
&3 I 9iUg 2R 238 81 d B3, dAfcb 39 5 db o1 7 Y fob I T Sleps WiotuT ol
TER | 3T TaR 2, Tfafeas 9 g g3 Y81 @nfeyl o 319+ Io1Ha+ | AR Bl
TR TSI ) 9T DY T8 8, THN AR & 9 # feuly & 32 21 agl & dgw d
el HY TB1 8, I 9N 7 3y fewelt He g 219 R <o & ar i foueft e e g,
o1 IR | g g2 21 budl 21 3119l U8 sldd 21 axaIRar dHlwT &l 98 Roasyiy
AT S fos T2 At Smasl, § 78 ST =redn §) AR S @I BRl B 6T 27
SHDT SAId S QT, I8 H G ST A1 T4 a=1 i ad 87 431 91307 adb
g TsT 7 T2 S & 196 39 S9 & B v ° U N B 81 e e el AN A
I 21 319 31Ty 3R wWifery af faedl | eftesie oz ofik dim ffrees ) aor @1
WY 2T 81 TIol TR BT ¥ Bl fodt shRt w21 29 A B 3ud A 2 30 '
ST FH BT A8y, dfhe 28l ¥t dors 81 ¥El 81 =i gafey dftfede ot gy
AT B AT 3ATTT Ao Ared | -- s # fewuft T2 e g, dfe @ i g, B
U GRBR D AT 11 TS|

BV S ¥ o AT ) bl g5l giaerd # ygel) 9 v gen i oiel ugd 9
e R ofl, IHHT g W, R U TS WReR 991 iR S W g wid | T8
feparr foh 99 TR @1 veIdx Nodl GRER B reinstate ¥ 521 396 fov & sex &
Tt TR & wEm fop amae! w1 M1 TS, amadT $9d foy ARt AT g
i T had AT R 24X T2 Us 8l B, dfets 59 g SPId U 3R Us ¥Bl Bl BH
AN BT 51 BfY 2, 98 WRE B W6l 21 1 Y aR I8 91 Bl § ¢ 991 fad PRI B I’
S g3l e H @S g4 2R did @1 Hlat Hadn 2, § 219 dRn & e8] 2iis o g fh
T 39 FARM | A oMY o o "waept @, waat o=, 59 o9 &l [dr &
3fIY &1 AT H Ie! 3MMYH &1hx ¥ o 21 7 =arsdn & fob 3y waat A== Ry, Had
w121 el H I5 781 wg we1 g b faver BT gyl a2t @ W Bl s e ifae
ASTS &, BV dsi| STR WO 9 T8 3 a1 2, dfSy, BAR ART 3157, it Ta+ &1
SEIATA BRY, T ¥ a iRy, T8 &M A0 BRY, T8 H 20 21ig dwn H 99 T8
=Tl § & <1t 41 21, oy ek 1 oy @1 vaew | a5 e et faen e,
T8 BT 9% @l

31T # SRS IR 31Tl §) T AR T AR 8 fop sXer x1ea St & e &4 dp
HUT H BIH B Dl A bl ATl § D! S g, @AfRE w0 | S gl o @fad o
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@ D X1 B -- H Bidg i o) ugrer 8T o, dfhT pw i arewt oM od B, a8 H
AT g gHN fdrsl) s widy § 38 g, dfer § v | garorae) g, warsiard) uidh §
BT T, 31 ITaTa | I 3 3TaT fersery Xy 51 89 RN =1 319 =T 3 371% ara fien
3 21% i o et T e gl

Teh HH-T TS: d gHTorare T Al 2|

sft FRe or@w: Sf, § waroEE! 91 # 8 wE w1 8 {6 A awa £ 5 e v

SR BT T B I8 2 s Rearn e asiE w1, onfae el w® dsrs
BRI, ST AT TSTs =i 811 AMSTI 37T FAT T VT 57 AT 41 H S 8T T=T &,
I SR 31 I AT 81 A -9 T VET ) TR Up HIFRR 72 3 3 avE 9 31
ST &7 337 AvE W I foru w1 I 87 BN = 73 § 9E 3% € T ST sxaimn
feaTsyl S5 IR # ST =1 FET 7, 98 g9 Afo1T 1 59 a9 | S gAm? § 91 o
P e W91 TR 1 gerans el aw @rfad &1 |y, 51T a8 =% &M @ - 981 W) S
INH B &, T8 I B B B STRIGS N 59 a9 & Bl A A SA0 Bl A9 @9

BT 8, AT 1 I8 TRA1 TS 8| €IRT 356 o AR 3 feve=1 I a1 1 WA fral ar 39
e IR RRE = 2 weft €, 2 gt 2, swufon 3 @R o 72 9 e e St
Gk 08l, emergency U3 anr wft T 9 qT‘TﬁI ELES 3 S @@ EIdY 91 g o1
T2 eIl @i 2, 378 U8 WIHR B o= ey Telc 7 7 R0 Tod 87 Tele! 7
H FAT AT 22 AT SIS ARN &1 97 21 519 3T 71D T ARR O1 49 B ST IH T 715
P N T8 919 WA B TR, WP 3T o 8 9) WS BT 9IR B Pl SR emergency
AT 8, I1 317 AR WS BT 9Id ol 8RR Bls et ofl &1, 3w ot @1, wroila Sft <, e
Sit @1 T TR FHAr O §9 AN AT AR 21 8RR Hiy arordt Sft 1 I el
T, 1 3T Rl W g 5 ¥ 7 o 7 o, 99 9 7 9 efe i w9 ST
&, 31TS1 BT ISFIRT 7 S ORI 78 A Bis Tei ¢ ...(A0d & °9l)... I), T 790
Ht o T i o TIet ersd & fag dsdt 1 2

SHRI NARESH AGRAWAL: Sir, give him some more time.
MR.DEPUTY CHAIRMAN: Nobody has taken more time.
i RS e I”, T o a1 e R S B9 R SR

MR. DEPUTY CHAIRMAN: Please listentome. Nareshji, 1 can give youmore time;
but they have not taken more time. They have 33 minutes, and they have taken only 16 or

17 minutes. You are counting the Minister's time. It is not possible ... (Interruptions)...
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A gAR "ellW: g9 a8 owars @ ofdl, A" 9 didd il
..(TAEIH)...

"’(""L"*“)c-“"‘ o ol 8 S A g0 a0 gy Saslen ggie g g T

SHRI NEERAT SHEKHAR: T will conclude.
MR. DEPUTY CHATRMAN: Yes, you can.

oft T o # g et b e gt we e @ 21 gEe Rl & ag e
& R < Pl ORI H o ST S 7S IR AN A, S AErge o, S9¢ aR A
IACT IIdt, BTP 1 | W FicAT| 3751 T7 TG AR D1 A8 A AMBY, 3P S 747 8,
ST SURATY Sft €, Gdd a1 H gH s 91 wadl diisyl 3ol foga § g9 o1 Bl
ueh wre e anfey, wifdsT v € giaT 81 sl il dsrs B X9 8, Y8 Hall o) |y
godd ol § S99 U 2w B9 fh 39 w1 Siisa} faudt © o Sax uger & 1aex
T 3T T WIToT, P U= HeHATE T 81 S, S 81 8HT =T IS 2fR 3reumad
TS P ARE A IO UG | A2l B AbAT 5, H ATH] TEAT SR TSI 7 AT W PR
GRS ] 3T Sl U} Ted B bl 59 94 ArSdIG] i a8 W § ik Ul gesr agi
&1 g1 "adl, g3 uar 21 gH @l ol & Raarn derd dl e @ €, dfb § ua
TITTE U6 X 2, B AN I1=d & 1o 30 I &1 IR a1 92| 1 U e =1 fomarr sy
o 3w TR T e fema syl e H, # i 9 aFRIe S o 51 9% 1 1w reply
R, IATIG T[E HA ST reply DX, TH reply # 99 9 AW AN of, THA 91 9 g1 oMy,

TP &1 S8 TRPIE - el 1 2, TG

SHRIMATI VIJIILA SATHYANANTH (Tamil Nadu): Thank you, Deputy Chairman,
Sir. After hearing the views of the hon. Members from both sides, it is my duty to put forth
the views of our party, especially, the views of our hon. Chief Minister of Tamil Nadu,
Dr. Puratchi Thalaivi Amma. The unilateral summoning of the Arunachal Pradesh
Legislative Assembly by the Governor of Arunachal Pradesh, without consulting the Chief
Minister and the Council of Ministers of Arunachal Pradesh, is a grave insult to democracy
and to the Federal structure of the country. Under Article 159 of the Constitution, the
Govemor takes office swearing to preserve, protect and defend the Constitution. The
Governor, more than any other functionary in the State, is duty bound to preserve the
Constitution. Under Article 163 of the Constitution, the Governor is required to act on the
aid and advice of the Council of Ministers headed by the Chief Minister in the exercise

of his functions. Under Article 174 of the Constitution, the Governor is empowered to

TTransliteration in Urdu script.



Short Duration [4 August, 2016] Discussion 409

summon the State Legislature. However, this power is to be exercised in accordance
with Article 163 of the Constitution which implies that the Legislature can be summoned
only on the advice of the Council of Ministers. The Governor appears to have misused
and abused the provisions of Article 175(2) of the Constitution of India which relates to
sending of messages to the Legislature. This provision is intended for sending special
messages on the aid and advice of the Council of Ministers. It is not intended to summon
the House unilaterally nor is it intended to set or tamper with the agenda for discussion
in the House. These acts of the Governor clearly amount to gross abuse of provisions of
the Constitution and serious infringement of the legitimate authority of the duly elected
Government. In this case, the special provisions relating to Arunachal Pradesh under
Article 371 H also do not empower the Governor to act in an inexplicable and brazenly
partisan manner in which he has acted. The special responsibilities of the Governor
under Article 371 H are limited to matters relating to law and order. Furthermore, it 1s
understood—I have here details of what they have said— that the Governor not only
1ssued a message for summoning the Assembly but also i1ssued the agenda of the business
to the transacted by selectively taking up pending business of removal of the Speaker, to
be chaired by the Deputy Speaker and everything. We all heard that. So, I need not repeat
again. The Governor is reminding us of the dark days when the Central Government and
its agents including Governors acted to destabilize legitimately elected Governments in
various States. After the enactment of the Anti Defection Act and judgement of the hon.
Supreme Court in the S.R. Bommai case, which was referred by our hon. Minister, State
Governments could breathe easy, without having to fear about their survival due to the
acts of the Central agencies and partisan Governors. This action of Arunachal Pradesh
Governor does not bode well for harmonious relations between the Centre and the States.
This 1s clearly not an example of co-operative federalism. Unless this tendency to interfere
with legitimately elected Governments in the States is not curbed immediately, there is
a danger to democracy; there 1s a danger to State autonomy and there is a danger to the
federal structure of India. This issue is too important—as it 1s referred by my leader,
Dr. Puratchi Thalaivi Amma—to be confined not only to Arunachal Pradesh; not only to
Uttarakhand but any action of this kind done in any part of India will have reverberations
all over the country. So, there will be more anguish which will rise among the duly elected
Governments' representatives. What has been done in the Eastern side or in the Western
corner of India can just as easily be repeated in the Southern part or the Northern part of
the country. We our Government and our hon. Chief Minister, strongly condemn the act
of the Governor and call upon the President of India to remove the Governor from office

and restore the legitimacy of the institution. Thank you, Sir.
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SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, with the imposition of
President's Rule in Uttarakhand, it became the 115th instance since 1950. All the States,
excepting Chhattisgarh and Telangana, have to face President's Rule, at least, for once.
According to the latest Home Ministry figures, made available through RTT application,
U P leads the chart. In U P, President's Rule was imposed for 10 times; followed by Bihar
nine times, Kerala, Manipur, Odisha and Punjab with eight times. Sir, out of 115 times,
the Congress and Congress-led Coalition imposed President's Rule for 84 times, that is,
73 per cent of the total number of such instances; and the BJP or BIP-led Government
imposed President's Rule for seven imes; and, interestingly, the Janata Party Government,
the BIP's erstwhile outfit, the Bharatiya Jana Sangh, merged with the Janata Party, it was
in power during 1977-79, and in two vears' time, they imposed President's Rule for 16

times on some flimsy and unprecedented grounds.

Sir, all of us know that the makers of our Constitution, actually, to some extent,
followed Section 4 of the American Constitution, while incorporating Articles 355 and
356 in our Constitution. Sir, the background was that in 1861, when Abraham Lincoln
was the President of the United States, he had to face some internal disturbances on the
issue of slavery, and when the South wanted to secede from the Union, he wanted some
sweeping powers to checkmate the situation, to arrest the situation, and this is how Section
4 in the American Constitution came into being. But, our Articles 355 and 356 are also
patterned on Section 93 of the Government of India Act, 1935; the only exception being
that under the Government of India Act, it was the Goveror or the Governor-General,

and now the powers are vested with the President of India.

Sir, T would like to quote two lines of what was said by Dr. B R. Ambedkar, the
Chairman of the Drafting Committee of our Constitution. There is the paucity of time, I
know. The way we are discussing it today, much more learned people, compared to
them, we are pigmies, have also expressed their concern about the inclusion or
incorporation of Articles 355 and 356 in the Constitution. Sharing their concemn,
Dr. Ambedkar said, and I quote, "in fact, I share the sentiments that such Articles will
never be called into operation, and they would remain a dead letter. If at all they are
brought into operation, I hope, the President, who is endowed with these powers will
take proper precautions before actually suspending the administration of the
Provinces." 9%, gH T SI. Sy D ddia+] ol Hel 9191 We have not leamt lessons
from Dr. B.R. Ambedkar.

Sir, 1n spite of a mine-judge Constitution Bench judgement of the Supreme Court

in S.R. Bommai Case, no Governments at the Centre have abided by the ruling of the
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Supreme Court, and this is how the present Government has burnt their fingers in the case
of Arunachal Pradesh and Uttarakhand.

Sir, so far as the role of the Governors is concerned -- this discussion is in two
parts -- one is about Article 356 and the other is the role of the Governors -- it Seems
that some of them act as agents or agent provocateurs of the ruling party at the Centre
against some States. Sir, the recent happenings in Arunachal and Uttarakhand have
proved this once again. 1) Th HEMRH TouTd éf, i d oot v Hiwy w4 ?}[,
SEMH W g B e o F ord) #El @R §1 S8 gfsdd ] §AN National
Anthem & RaaTh 91at f&2| e made disgraceful remarks against our National Anthem

in a public function. I made a petition to the hon. President. 1 preferred a substantive

motion here in this House. It was listed as No-Day-Yet-Named Motion' twice, in two
Sessions, n quick succession, in the last Budget Session and Winter Session, but the
Government ran away from the discussion. That Motion was never taken up. | wanted
to mention to this august House how a Governor, who took oath under the Constitution,
can question our National Anthem. They have gone to that extent also. How are these
people appointed as Governors? This is why my party, All India Trinamool Congress,
demands that Article 157 of the Constitution, which deals with the appointment of the
Govemnor, must be reviewed and more specific and broad criteria about eligibility and
qualification must be laid down in the matter of appointment of Governors, if we at all

want that this institution should continue.

Sir, to conclude, T would like to refer, with your permission, to only one short
point from a consultation paper on Article 356 of the Constitution, by an Advisory
Panel of National Commission, constituted to review the working of the Constitution.
So, it 158 a Government document. From the Government document, I would refer to
only one point and I will conclude: "We, therefore, think it advisable to suggest that
Article 356 be amended to provide for the following:" There are so many suggestions
and T will raise only one suggestion here now: "Whether the Ministry of any State has
lost the confidence of the Legislative Assembly or not should be decided only on the
floor of the Assembly and nowhere else. If necessary, the Central Government should
take necessary steps to enable the Legislative Assembly to meet and freely transact its
business. The Governor should not be allowed to dismiss their Ministry so long as it
enjoys the confidence of the House. Only where a Chief Minister of a State refuses to
resign after his Government is defeated on a Motion of No-Confidence, should the

Govemor dismiss that State Government." Therefore, even the ruling party at the Centre
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[Shri Sukhendu Sekhar Roy]

did not have any uncanny respect for the provisions of Constitution and the spirit of
Constitution, for what the Constitution-makers, particularly Dr. BR. Ambedkar, while
drafting the Constitution had given a warning that it should be treated as a dead letter.
That dead letter has been made alive for 115 times since 1950. If you don't put a stop, it
will continue for an indefinite period. A time has come when this august House must
decide on this issue -- I GRGE -9 T g a1 el g1 PHl U Qg?ﬁ, ¥l 3R
I 31R Pt TR e, Fe% T - 1 AR 98 gFT 91fE Tl $9 R stop AT @M
gafery § amud 2w gAR Wit offiaet Aew & fdes @var g o g9 i e we ey
Al ot z=t o, forae 9 ==t a3 3 ﬁqﬁ?ﬂT OIY -- whether Article 356 should
be there or not and whether Governors, who are essentially the agents and agent-
provocateurs of the ruling party of the Centre, should be appointed in the States to curb
the democratically elected Government's activities. It must come to an end. This is my
humble submission to the august House, on behalf of the All India Trinamool Congress.

Thank you, Sir.

MR. DEPUTY CHAIRMAN: Mr. D.P. Tripathi wanted to speak, but he is not

here.

oft T AR SR (fse): wglaw, AU gl STivds @R 2Av e uaw I |
T "eHhH1 & fawe 7 gia & forg argafea €, # ol @ik uidt ot ave @ gl ufa
PaEdl Uebe BT §| SUGHR 781G, 70 94l § 59 6+ H IoudTe & wew § 9gd
q5Y g3 B, Afe T ot @2 gam, 99 ue 9 orFe 5o, 59 9N A §H $ IaT e 8
8 dad & 9 J 21e yafd 2 [ s fagHi o1 weq 2, al & 915, @dl & q91g, Harg &
e i ol gian 21 915 7 oIS &7 ©3 ST, SO Sva & 916 gy g 6 awi T a1
PO AT I [T, T A ST Aehell B S 7 Afep 31 femefl o - S 15l o,
STTeTd, 3ot 7 weran ST o o fy T &1 HIF-91 TSI 7, S9! d@] T § -
I PRI GRAT E2 1960 7 [FER I 1 T1.0.011. AR, A58 AR & g™ Torara
o, 1. SN g3, [ER & T=IuTd 2, I IR # I8 36T HET ofrar 7 o6 377
oot aga areer o, @ fren oot 21, a8t T Fi9d 2 ST B @ SIS 2, ST @
ATl B, $H®] TSI A1 Biciol & TIhaR] @, Freren] &l g 39 aradld avd 9,
AT &1 Ul G Bed 9711952 & 915 894 Wil SW1 § - D Tz g @l Twurd
gt fopam @ecll ofY, Af 066 #, TH.UTH. 3R & WM & 916 S e
fagr & wrwara a9 & forg amyl 9 wrourTer 99, Afht S @ fben? S agHa
@1 WHR B FRT G2 AR o1ifva warel @ & I=lgar & 48 ¢ & foag s
[t e feanl g9 @el 1 ¥R 2, e U 989 e we o, 94 98¢ & 41 @ [l glare
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ST T gD A= el e, worifae wifcai @ wn vk fod, gigsidt feet
HEI & Fg & 1 SURET 2 heA?

v geenai & aN H $H GG B g1 Aredl gl THN T, ST, THEHleT alfsal
1966 H @1 A1 [ TsAdTe &) S el 8, WS Had &1 ofavd T81 8, Sis oy
BIPR F 166 H Dl AT i IS B SRa¥d 81 8, WSl Had &) Siavd el ol R
SR 87 B9 DI uret, ke Siar ot 7 el 9, wird s ot 9§ e argd 9
DI 7 954 @G B [, dfhT e off 91 Serds @R erouad waw # Sud!
YA @ S U diF-H1 2ree] BIF fher? . (FaEH)...

ft i T1ea: g o e g

ft I TRI SR werl quad Ju ol Ray g9 ared @i 82 gH @ Rk e
27 ATS1 Bl T8 $ 15 ST B =T TS G 27

[THE VICE-CHAIRMAN (SHRI T.K. RANGARATAN) in the Chair|

it PRI S 79 A1Ed 2 o walem =mRna ok 818 ST 1 ot & dad
# Wit vl gemg B, 99 uv amd Bl g9 IRle ard B 1w ue & v 59 uv arHd
TR fHR ST TR a9 §U 8, 9 RIUTAl & IR R HOR dRATS B o], 59
T =g T 981 81 B TE1 € 3R 89 Uh-§3N & $HIR SR P IS ¢ B9 Sl o
fa arrer weer § g, @). IreTe Sft g wAY o 2fv TrweTe S 9gAd @d gV 9d el
f&=mm o 9 v wWera ¢ 9 99 farei w7 dex et oy o 8k 3@ e gs ol
ferT 95w = &1 2, by o T2l g17er 8, amid go Tl Bl wmT & . A S Ed...
2l WG H g4 o, political partyaiﬂﬁmaimﬂﬂﬁﬁw@%lmﬁwﬁ?ﬂ?
T B I FAT BRI EAT?

THE VICE-CHAIRMAN (SHRI T.K. RANGARAIJAN): Please conclude.

sft IM RN SIGT: T FRIES AR AU AGT & IR DI BIE ol
fArei? @i eH a8 Swilg vw?

IUEHIEIET He I, Ao TeT o |l A fad | 9gd &g 21 H ot avw & efw
YT It 1 TP WS HI R, STV 3MR a1Y q1o), 6 glesiid! Arsl § Mg o s
& @ =7 aga 1ifsa €, 59 954 o1 &, TIR1 U1 954 BR 8, ...(a8d &1 °9dl)... 3
& ¥lkg Tl

THE VICE-CHAIRMAN (SHRI T K. RANGARAJAN): You have also exceeded

your allotted time.
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A00F.m.
o} I TR ST H el Aredr § fh

TR TT TR E, A G O T g,

R f&d 2 o TeT R, A uTH o 3T B
STod 9l ) Treiad § 84 4T RG],
I 3T R @l B 1en ) & forRm 2
TR MY Hd Th SO 1,
el & Yeeet 1 TR PR form 21"

THE VICE-CHAIRMAN (SHRI TK. RANGARAITJAN): Yes, please, conclude

now.

511 T A1 STHR: 1 ATET B, (9 3111 1 3849 U o ol 81, 3/7e 81 3R ST b
Ciic| political parties %Eﬁﬁ\?ﬁﬁﬁﬁ, ﬂ%’?‘sﬁl

S0 9% oIl & wrer, § el 91 weH dwan gl o feg |

#ft R fiE (@ udw): wa suganfy weiay, § el udt @) axe @
SRS 317 3rvTad Tow # fiwd {7 O "o 4 9afe <ff sreqdiferd @l 81
vEl 8, 9 W gia & fory wst gen §) fied faA1 sovds 207 srevirad uger | il H
g, gz [l 9 fur 9271 2 2iiv [y ave 81 356 &1 goual &b Uguld e
ST T2, 2 e < fmr T 2

HE G, 28 "l ®s T5 Ul T8l 21 s # fhdt Wl 5 & TRPR a1t 8, =18 3
Bl AT 9 Bl, IH GRT URT 356 6T GOUAN ®ch JISTeA] & HIEAH 8 IIfey I
SRIRIT ST R8T §1 A8 163, BN S # I8 URART BIh] IR, 1967 3 8, ST ik ue @i
1 I g ATI O Y e H 9711 SRBRT & g et nifci uv g9 99 o feorg
STH ] I B & (77, SThT 319 W91E 7 ol & fov g TRap™ = S99 9 9T 67
GO Tt 21 =) 5, 1ol drend fewarens, ST Haenie 1Ry &, 96T i B
g aiféli W porRTER R 2

RIS, STRING S 31% 3MSUTad Moo 7 ST T gl IR o T 1R S¥0d 918 AT =1
=IRIe a1 ol el e, gHE) agei s uidh seet w@d e @1 wsie,
RIfETT o Arfds 356 & T8 ol 1 AUl ARA dF B 3 be% 1 8l s W o
e T w1 21 59 Iorifa® gedmdl & 915 ToATTd @7 UG g SRBR1 & A
Reci s 7@ @ w2l

TR [ ST, WIRTE 3FSHR ATed Pl = o7 & o/ T 153 7 AP Igad 1
8, 99 9@ quier i &1 drfaE! 98 eH wfenl 39 fodia s3r sl 9 a9 T
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& HIHM dilh 9 g 3N orifde sRRIR & 9 9 S96T SEIHTd B3 & '1Hd |
M wfl gof v €l el & ag-98 iz 2 Bl

HEIG2, didea # wfdd & o & awer FRRET 3R |1qa a0 3@+ ©f 5t
B 2, gafery Tromrer &1 jfieT 9gd &) weaql st 21 eifae gdi @1 ws &
et ol fRrfa & qo a1fey, @) didba= 1 dbroll 81 SHR XIsaqrell ol WY e
ity fa [y 3 & 9 TTd §, 996 fod | wM @, 3 TR 8, s avar &
uferfrer =i 8

Heled, drg Dl aifgy [ R 356 o sy g weilgal) & eiw g wHgiae fhar
syl afe; S T v s1rar 8, 1 s 3R i & g & i o o gt wagsy
€1, WG ards®HY WEd T A8 9@ $el o7 fh A & 53 wEeE @1 gaue gt
IHST A1 ATUIad U9 & A | 9d # 5IRT 59 feenfreen &1 g3 ave Seaa
BT &1 ArSUITad Todl 7 511 PO ol 8, 98 88 9 Jgd) IF1d ¢ o Irerurel +f foem
|ur @l a1 e Arg 3 ger <) ofl, 99 wlex A faurraw wed | darar o G
..(AFE B g, D 915 e w9 w1 6A v wRjel gid # ger @R 918 &1 dodb
U Blod H gl T BAR 9 # qd § e fore) of Tro # w1E g 2

Haled, W s e 7 v o 9 w69 ergeis 356 o wfaer
H I o HA ug 2ren @i oft f rvarg arel) fRRifa # €t gaenr wae faen o,
cIepf~T ST 218 S5 fathd 21 38T Tk ad] 9 ddR 319 Od 59 SF7S Bl FRFEMR IR
forarr T, TR 599 aTJ=E @1 Wecd B WATK B R 1 SHS] AER ¥ AER

gRRerferRIT 1 TR fare = 21

I3, TR H qR-TR IMGURT I A1 PR & PR ST e AT BT
qerar fdr 81 2w Tl | era 9 wenaiy Fratas e o, R fed) oft g @1
T A 2| (e & DR G: Tl | SlIS-T1S T Gddad &1 i1 BT ATeHTs
et 21 ... (EHa B Ed)... 9%, 99w e

RIS, MUl I & WIGET @t 2T9d W U% AT &1 T a7 Aaem I
BT 1 4} 7T IOTs TS| 31 L1201 Sl g W1 3= 350 BT IS PR Bl AR BT
T HBIG, ol o Ig Ul v O ST orfews 356 @i fauer § Jad g ger @i
HIA e 2, S 19 oiiiern goll gIT O YTl h¥d o1 3°d G828 SRR d 19Ul
e 12 Trorifer 1 Ae wed g1 [a9 ki € wer sirg

HEIGH, dre AT GIRT Tl § s afel o ] e iy fie- fire Argei o
AT ferm Tl s 1) e gHenai o ArEer B ust Bl

Helad, dlaud oHiie qdi gRT ardeds 356 b1 HfeuT dled gara v &)
HAT bl ol ¥Et 21 d 39 "ad iy a2 iy 2awern & v aide 9rd 8 s9d faRa
Sl e W dd S b ue agade adwr aRfeifoai § arammfie e ammifie g1
ST, AT S e wl A (&, S8 o1y ol 9gd-9gd oA
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oft 1. et (merTg) : aigw 9RRES WTEd, 39 9HT Sl 989 %uiTad AN
SIS ol argdenitie orlard) g sl Xel 8, sud H surgr awa 8 o, dfd dban off
I IR Igd BT, WA ST 511 =1 950 el 3R T84 P YOATT PRl U A=< 71 off
ArqT 91 Bell SRIT, SRS & [T & 91 RGN BT 379 39 WieTd WhR d]
gt vT Sgreor oft e i e A el @ 2] aui Bl ST g RTSORRg S & i
7 g g welt wdler vad @ Ao Ty 9 wenfia g1 R 21 agi 9gd siea ] 991 8
gl 2, T 3T I BRIATE] T I T8 STed | Tl SIRAT ST8T T VI Jo e B!
91T &, I8 S 331 TS BT Somc 4 3 &1 627 TR 2, S99 9 # amqy e e
=R o Rith &1 I¥01 1op! §1 e =ARTe $1 98 T ok 2, fore 3=/
I BT 8, T8 EHR BTN F G Dl S6xd 81 I8 91d 7 B urdi oy 818, 784
@ W8 §, 7 [Juer g ver 8, dlea =irrer dg @1 @ b ol 1ay o1 ybe o, ugi §
I SoMc BT d@IC Y TG E - It is like a thrashing given to the Constitution and
spanking of governance.” g H I SoTC § T8 BT _'q-;’l I SToTHe H @R 6 IR A8
Ht RT  %, G}@Eﬂﬁaﬁzﬁﬂﬁ%\’,ﬁﬁﬂﬂﬁﬂv_{w*&j- "Governor is not a
overriding super-Constitutional authority.” 214 T S 28l Ieh @l Y& oI, "I arge
AT WTEd, 98 T F01 27 S a9F & AN $E T8 & [ M e 37 3R &
ad =, 91 F@1 T Ry A G el T8 Poad ¢ U] 9 91 59 IJASH B
SIRatd 21 3TH T AT 98T & Uep el Bl H 7 2T AT, FOR 78 we @ fewd efiw
iy ¥81 81 b g9R Toaure] &) drefarg) wg) ot Tz el 1 =) @, <1 amvas] &)
q1d Bl BE w1 ¥2 e ol IR e 356 @1 WA, goUAN fhen, @ dr
D T TS Rl Torif ot oft 6 5.09. 79, TEEIe SaR 1wl 9 g AR
AFTTIE 356 DI AN, BT T a1 SIS a7 Gt ol BT & H 7= v, T8 ar
ef HIFHT9S

IS RRAT ATEd, T 914 A81 954 g5, o1 780 H1 # 21ST STRas] FTHeI
&, R T8 T2 A9 B $ e 781 qe wwd, FRot 2e oft wwi © o A€, qut e
Udl, d Y@ Hevd 21 H 99 [audr & @i A 91d de 180 g AR 99 g &b W Ay
wara W 9@ = ) e sIRo=I & Raare 1 W e R g, 9 qE A wIe
AR TET, dieg wEl ofd # 1 § st weie ar et o, dfeT gaordt i) B
U}y 1 2, S AR iR fered g 2, 2rvi) T8 arel) ) gy @Y ens B, Suwi g
ey, ofobe wab a1t H 2111 9 g & FRl w1 dlsdl g, wil 9 9uf d Tl dell
Tfes e Sft 51, oA 317 St A, AR TR Tehd! A8 7 gt B forn fa,
AMITTRTA & S FET AlThdi=m e &7 T3t 957 I ARG ST gret =1 faam
& fopem, ey A o, freTept Stare amae o T2 21 28 919 7 2T @ w1, o
B H A" 2ed ofl, arsdnil Sfl |l 9, s et o) wrar, 399 Sl g
HH 9T STRIT 2T, S IR SHROTH o G 1 Had 99 PHeend AuRIE=1 ol 3 =1 Rich
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gt wiet & e ersar, Sew! Al AT, 39 WRaR § W uh |6l ¥ 29 98 s
w1 6 R yg el ug Afde orE 3y eed ©1 oid Wd R si=dr uidt airgrdenTe
& o B I Y] ol TS G B AR BT BT 8, 3! W A 8, O e S AR
T g =T 1 A IS I G T1E | TS BT ST T 8T 2| FATAY TITIawTd B
9Id DY GHY ORI $H YT D1 2ATY S o 151y, e @ls vievd el ol g8 3mud w0
fehan?

MR , Gfer I 1 # FHIA YA BRA1 8, A1 Y ofdll §, 9% BIet grfeai S ar
s wa e =€), 19 e #, <1 e § gl qon < s 21

g% ANt ar, forrsy 1 a1 a1 W R X8 §, 99 IR &AM S AR R ST
urdt 7 wis fean 2, Fifd Sl o MU STRRIS 3R ervvmad A favn, ag a1 &t
AR 92a a1 g BT B 3R pw 2N IHD] B B AUD] Dl Siwed T8 2l
3R 2y gfaer @ S, 1 59 dve @) gelw yorlide wrddar w1 Sareren 81 @l A8l
g7, ST AT 39 SR Ae e e, T @1 amawear T8 i

59, SHfey § 954 Sieg ! 3rusil 91 e d Sff @ ar vfwl & gAre & gar gl §

T PRI Wl @R g, ot e IRag| 99 Ue dwfar v g, o 2 i |

"fety a9 g eEd
SR 1 g & off i gt 21
T 1 3TRIER 2T
o fourr I A R e B

2RI

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Hon. Vice-Chairman, Sir,
we have now Seen in the House the allegations and counter allegations resulting in
altercation between the Ruling Party and the main Opposition Party. Sir, whichever party
is mandated, when it is mandated to sit to your left side in the Opposition Benches,
they always postulate and propagate the values that are required to be enshrined in the
Constitution and probity in the public life. The minute they get an opportunity and come
to the right side, they exactly do the opposite of that and contrary to what they say when
they sit to your right side.

Sir, whether we are in the Opposition or in the ruling side, the fact of the matter 1s, the
only parties which are sandwiched between the Ruling dispensation and the Opposition
are the parties which are sitting in front of you, in the middle of the House. Sir, the real
concern should be, what 1s that we do here. What should be the real concern when we are

sitting in the Parliament and making the laws? That is what the most important thing 1s.
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[Shri V. Vijayasai Reddy]

When we make laws here in the Parliament, we make laws with noble intent and the best
intentions and, obviously, the laws that we make here should be followed in their letter

and spirit.

Sir, both the Houses of Parliament passed the Anti Defection law by way of 52nd
Constitutional Amendment in 1985, adding Tenth Schedule to the Constitution of India
with a noble intent of curbing the evil of political defections motivated by lure of office,
which endangers the very foundation of democracy. Not satisfied with the functioning of
the Tenth Schedule, further the Constitution was amended again in 2003 and brought the
91st Constitutional Amendment was brought. Thereafter, Sir, what happened, as per the
existing provisions, if a Member who 1s elected on the ticket of a particular political party
switches the sides or switches the loyalities to the other political party, he is bound to be
disqualified. But what is really happening now? ...(Time-bell rings)... Two more minutes,
Sir. When a political party from which a Member defects to the other political party, files
a petition under anti-defection law, files a petition before the Speaker, the point here 1s
whether the Speakers of the respective Assemblies before whom the petitions are being
filed are capable of taking the right decisions at right point of time. This is the question,
Sir.

To the best of my knowledge, in a majority of the cases where the disqualification
petitions are filed before the Speaker — and thev are all Speakers of their respective
Assemblies — they are Seen either overreacting or not reacting at all, to the advantage
of the Ruling Parties. Either not reacting or over-reacting depends upon the intentions of
the political parties and the whims and fancies of the political parties that are in power.
Sir, this is precisely what happened in the case of Arunachal Pradesh as well as in the
case of Andhra Pradesh and Telangana. I wish to highlight this point. Even in the case
of Telangana the same thing has happened. Sir, the Dinesh Goswami Committee, the
Law Commission and also the Justice Venkatachaliah Commissions have unequivocally
observed that the power to decide whether a particular Member is to be disqualified or
not should be vested in the President of India and the President of India should take
the appropriate decision in consultation with the Election Commission. This 1s what the

recommendations of the Election Commission said.

Sir, why this agony? Why this anger? The YSR Congress Party is one Party that has
been very badly affected because of the inaction of the Speaker of Andhra Pradesh; 20 of
our MLLAs from the YSR Congress Party defected and openly, in full public glare, joined

the Telugu Desam Party for which we have filed a disqualification petition. But no action
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has been taken till today. Even after a considerable lapse of time, no action has been taken
by the Speaker of the Assembly.

THE VICE-CHAIRMAN (SHRI T.K. RANGARAIJAN): Please conclude.

SHRI V. VITAYASAI REDDY: Sir, these are the points that I wished to bring to the
notice of this august House. Appropriate decisions at an appropriate time may be taken by

this august House in this regard.
Thank you, Sir.

SHRI KAPIL SIBAL (Uttar Pradesh): Mr. Vice-Chairman, Sir, first of all, I would
like to thank you for giving me the opportunity to participate in this Short Duration
Discussion. I have been listening very carefully to the debate that is taking place this
afternoon, but I am saddened by the fact that on such an important debate, when we
would have expected the Prime Minister to be here, he is not there. Why President's rule
was imposed in Uttarakhand, why President's rule was imposed in Arunachal Pradesh,
will have to be answered, and should be answered, by the Prime Minister. 89 fowa i3
&1 9 e < &, et oY wer w2 it st Tt <) e w2 S widemie 91 ot o 2,
ST 3151 7 Pt TET 3T §1 218 539 B! a1l 2

Teh A1 WSW: <19 d 201d 8, 9 3119 921 8id ol

it Bfta R wz, g a1 @18 @ % 9 a8t aar wad ©§ o rsgufey ames @,
I gar 2? g Hall a1 el § ), @i 9w @) e § g gy 8, al ereer g b
W AT S ABT BRI S9-51d UHT 989 I BT 8, d1 3RIY ST © b B uel |
s # @1 {22 And quite frankly, if we start going into the unsavoury facts which
are hidden in the pages of history of this country, it would serve no purpose. @it oig
B 3T Foid 2 31 3N Feld-gdd 2R 24 o g, af Fiivaa wg & (R amor g
S5 BIHR N T 2 oflY 119 ©wg Y a1l 81 911 & fo 1975 # 11 gar, 1976 H @1
AT, 1948 ¥ AT AT, 3Nl AT BI BT 8?2 B 9@ © 6 B9 M PG Tbx 59
institution @1 T AGS | TedTs 1 2% & [ 7 3TIP] T WY I He1 =12l g, [
HTSTIT BT Geh I WA & 3f% 8 9 Tl 2ol 7 31 |- 391 9r8d] g 31 < 208
& Top fop=iY +ft wrcer 91 ar T piaie 2 fesit fameft <t ot < 2, 41 fonelt e 9 o AT
DI 27 et H o 2N 31T 27U UET H A1y b iR b U Tl STl 31N AN &l 6E
q1 fep I 2 "R | © 2l grR-"er 199 @ vl b ve Rld ey off ot
91 & 3R I AR IR AR ST A1) X &1 el 3 o, gferg o gl fos
S99 419 98 STl G Y81 b T & 3191 a¥th ¥ @l 3 Y S9! a2y day 3bdd! |
YT dgHd T hY GIl 319 A HI[H o 3l 99 Eﬁﬂﬁgﬂ 2, when you imposed
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[£ft ftret fRreaet]
President's rule in the States of Arunachal Pradesh as well as Uttarakhand, you could

never pass that Proclamation in the House. You know very well that you have a
majority in the Lok Sabha but you have no majority in the Rajya Sabha. So, why did
you impose President's rule? The purpose of President's rule 1s that there is an
emergency, that there is a constitutional breakdown and, then you will inform the
Members of both Houses of Parliament that because of this constitutional breakdown,
we had to impose President's rule. But you know, in both these cases, that you couldn't
pass that Proclamation in this House. So, the Prime Minister has to answer why he
imposed President’s rule when he knew that he couldn't pass it in this House. There 1s
only one reason that comes to light, that you wanted to use the Proclamation of
emergency to serve your political ends. Those are the facts. Let me now tell you how
the Office of the Govemor has been misused, especially in the case of Arunachal
Pradesh, and I will give you some facts. 3 T, 2015 B T+ HIgd -1 2Tl HA7
Sixth Session of the Assembly 14 STTa<! B T 59 919 19 TaF L @1 11 Ao, &
A 3% g1 Sfetee a1 e @ gt fodh s gt 7 @z formar i wfiox &
ferms g1 wa Retee qa &% 32 21 €fime o1 Raa e aifey ofik e sieg 9 e
ardeell garren, aifes wflew @1 Reieer i) & | oy, difes 59 Sea@! gate
| A Hied dfviedled ardac) @l god w8 fb ad 21y Ruieyzi dRidl? 3 gk
Ted @1 foarandt & fs ﬁ\ﬂToq\?lﬂ 3mmer o 217 Does the Governor have any right
to ask for that? He has no right; he is not concemed with what 1s happening in the

House. But he kept on asking, 'Please, tell us as to when that Resolution is going to
come.' On the 7th of December, 2015, the Speaker of the House, because some people
from the Congress Party had hobnobbed with the BJP, and not attended the functions of
the Congress Party, sent a notice {or disqualification. Seven days' notice was given to
file a reply. Then it was realized by the BIP and the Governor that if nothing is done,
these people would be disqualified and Tuki would continue to be the Chief Minister.
So on the 9th of December the Governor preponed the Session from the 14th of January
to the 16th of December. Preponed the Session! You know, Sir, and all of us know, that
neither the President of India nor the Governor of any State can decide as to when a
House would meet. That power i1s with the Government n consultation with the
Speaker. That i1s why on the 3rd of November, it was decided that the House would
meet on the 14th of January. But when the Governor realized that if he allowed the
House to meet on the 14th of January, Tuki will not be removed; he preponed it. Once
he preponed it, in the meantime, the Speaker disqualified the errant members. When he
disqualified them, the BJP realized, that they could not do anything about it. So, what
did they do? They held a meeting. ..
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SHRI BHUPENDER YADAYV: Sir, I have a point.
SHRI KAPIL SIBAL: I am not yielding. ... (Interrupiions)...
SHRI BHUPENDER YADAYV: Sir, I have a point of order.

THE VICE-CHAIRMAN (SHRI T.K. RANGARAJAN): He has a pont of order.

Let me listen to him. What is your point of order?
SHRI BHUPENDER YADAYV: Sir, I have a point of order under Rule 258.

sft §t va. gfer: o @rge offh iR i wa / 87 .. (FaE™). ..

sft Y= FE4: TR, T8 T 258 H B ... (FAIM)... T3, AT | HRIATR! 9 &
SR Pls W IS 3FTY 2GR 0T I3 Soil & ol d a6 & 179 258 & aiaiid 39
a2 @1 3o Add 1 W, §T "Rajya Sabha at Work” 2, TR 39 9g9 &1 9o 3T T8
ot @t wege & o i FreT 2 o 3R 39 ue o @i | faue aew & we o
TR & 1 U B, ST 9E T S9d Yol Y 282 ¥ oy §, it Ao W aTa &
Fory TRFa=T T WRIRT oo STt 81 597 U1 22 TR ST foreat 2, S97ept § ugdl 5 5974 foren

2, "in their dealings, if Members find that there is a conflict between their personal
interests and the public trust which they hold, they should resolve such a conflict in a
manner that their private interests are subordinated to the duty of their public office."
¥, § sl faqad & ¥ wedn aiedi g (6 § g8 el o afdra wu a8 os werg)
g # 81 HapaT § rerar &R B1S W) BT wdndT 81 T w1 e el o e T8 8,
Ifcn § T AT AT g, o1 96 7 9o & o A 991 aFR # fasf few 7 ve
Yigde dide & Wy H argue BT %E, 1s it not my duty to disclose before the House that 1

argued a matter in a court in personal capacity also? ... (Interrupiions)...

DR K. KESHAVA RAO (Andhra Pradesh): Sir, this is a known and established law
that a lawyer goes and presents a case, the facts of a case, before the Judge who does not
belong to any political party. So, if Mr. Sibal has a personal interest, he should declare it.
...(Interruptions)...

SHRI BHUPENDER YADAV: Sir, I am not questioning anything. T am also
a lawyer. 1 am not questioning anything. Sir, the propriety demands that 1 should first
disclose that I argued that matter in a court in a personal capacity also because we must
have a fair argument here. I am not against anybody. Even today, it happened with me.
It can happen with any other Member also. This is the highest House of this country.
...(Interruptions)...
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THE VICE-CHAIRMAN (SHRI T. K. RANGARAJAN): Please allow him to speak.

...(Interruptions)... Let him conclude.

SHRI BHUPENDER YADAV: Sir, protect me from Mr. Rajeev Shukla also. Kindly
tell him to sit down.

THE VICE-CHAIRMAN (SHRI TK. RANGARAJAN): Please, sit down. Mr.
Shukla, I will give vou time.

sft YO A1Ga: 218 1 370 1R | & {3 3 vt gomord &1 S8 31 oo
&g, 39 forg § S@T g oar g1 530 fooell &1 o weiAa T2 81 U # fAepd
&l g veT g1 39! dgd G MR AT & wer wsT diedl §, dfdd ud nfaw
&) QEARQIT BT UTT TH 39 Uad § SYfRrd ol g9 off Mt fex 39 w19 § SO &,
suppose H s @raR W T g 3R IHh Hae 7 it &1 SIS argument 31T B,
=1e # I TET AN B, 31K I IR g¥e 1 <l 8, wifehT ST argue PR 4 T8
G D SIT ST &, 39T DA T M1 Wit amyl 7 727 7% fHft &7 interrupt T2
AT IR R AeT g, dlfih wa | sl @) e wrawen, g il dder 89 o1 ared
¥, 99 UL 3T 37uT Wler T <, g g1 H g FdeT B

SHRI GHULAM NABI AZAD: If we set this precedent, it will go against the
Ruling Party, and my distinguished friend, colleague and the Leader of the House. He isa

very distinguished lawyer, and, over a few decades, there might be hardly any case where
he must not have appeared. Now, as the Leader of the House and Finance Minister, he 1s
talking about the policies. Tomorrow, one will say, you were a lawyer for this, and you
cannot make a policy and speak. T do not think it is fine. Please do not go into this. When

it will start, tomorrow, it will apply to you also.

mﬁq*_s{?lﬁ?l: WW&%W#WWWWW%I ﬁgeneral policy
@ 9T T2 DY 7T §) General policy W ot ) 38, o e # 89 argue ®% \avd 81 Here,
I am asking about a particular case, which 1s the subject-matter of discussion in this
House. ...(Interruptions)... T am not talking about general policy. ... (Interruptions)... FRT
STERT T U U1 2 ...(AGET).... A= STERAT &1 72 U1 ¢ 6 § ofR 918 particular

..(TAIH)...

THE VICE-CHAIRMAN (SHRI TK. RANGARAJAN): No, no. Please.
...(Interruptions)... What 1s your specific point?

) YO ATGE: AT @GR DTy uiterel) & wae § T ¥ AT crawen of ye 8
ﬁimﬂﬁﬁparticular case %, Gﬂ?Wparticular caseﬁWWWﬁEﬁﬁﬁWﬂﬂﬂT
3, 99 W FAaR Wad & vgd @ {3t 99 disclose ®RAT A1fRY AT R Bl Arfeg?

..(TAEH)....
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(MR. DEPUTY CHAIRMAN in the Chair)

SHRIRAJEEV SHUKL A(Maharashtra): Itis public knowledge that he had appeared
in that case. Even, in his speech, Venkaiah ji had pointed it out. ... (Interruptions)...

SHRI BHUPENDER YADAV: I am not on public and policy issue. I am talking

about a particular case. ... (lnterruptions)... Here, you are narrating. ... {Interruplions)...

SHRI RAJEEV SHUKIA: That is where your personal interest is involved.
...(Interruptions)... You must have appeared in a lot many cases relating to Gujarat.

...(Interruptions)... When vou are arguing about Gujarat. .. ... (Interruptions)...

SHRI BHUPENDER YADAV: Sir, [ ask the Chair. ... (Interruptions)... Here, you are

narrating facts of a particular case. ... (Interruptions)...

SHRI RAJEEV SHUKLA: Bhupender ji, I know you have appeared in several cases

n ... (Interruptions)...
MR. DEPUTY CHAIRMAN: What is the problem? ... {Interruptions)...
SHRI BHUPENDER YADAYV: I am not talking about ... {Interruptions)...

SHRI RAIJEEV SHUKLA: Whenever any issue is taised about Gujarat,
...(Interruptions)...

sft =z A1gd: § IJuTATIRT RIS W BT e ET §) A8 P e g e
..(TEGH)...

MR. DEPUTY CHAIRMAN: I did not understand it. ... (Interruptions)...
SHRI BHUPENDER YADAYV: Sir, may I repeat it? ... (Interruptions)...

SHRI RAJEEY SHUKLA: It is in public domain that he had appeared.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I thought you were speaking. That 1s why I came.
...(Interruptions)...

SHRI BHUPENDER YADAV: Sir, may I again repeat the point or order?
...(Interruptions)...

SHRI RAJEEV SHUKLA: Sir, the discussion is on the role of Governor.
...(Interruptions)...
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MR. DEPUTY CHAIRMAN: So
...(Interruptions)...

, Mr  Sibal, were vyou speaking

SHRI KAPIL SIBAL: Yes, Sir. ...{Interruptions)... Sir, what he is saying is that
I was a lawyer in the matter and I did not disclose that fact. Even Venkaiah ji himself
said that Mr. Sibal would in fact, throw light on this matter. Everybody knows that I
am the one who appeared in that matter. It is public knowledge. Even he knows that.
...(Interruptions)...

SHRI RAJEEV SHUKLA: Please withdraw what you said. ... (Interruptions)...

SHRI BHUPENDER YADAV: 1 am not withdrawing that. ... (fnterruptions)... I want

aruling, Sir. ... (Inferruptions)...

MR. DEPUTY CHAIRMAN: One second. ... (lnterruptions)... Kapilji, one second.
..(Interruptions)... 1 donotknow what the problem was. I was under the impression that you
were speaking. In the T. V., I saw vou speaking, so, I thought that you were speaking. And,
I just came here. So, Mr. Sibal, have you not completed your speech? ... (Interruptions)...
Mr. Yadav, what is the issue which you are speaking about? ... (Interruptions)... Is it a

point of order?
SHRI BHUPENDER YADAYV: Yes, Sir. It 1s a point of order.
MR. DEPUTY CHAIRMAN: What is your point of order?

SHRI BHUPENDER YADAV: Sir, my peint of order 1s under Rule 258, and, Sir, it
is about the convention. Sir, the convention is that in 'Rajya Sabha At Work' Page 282 ...

MR. DEPUTY CHAIRMAN: No, no. You speak only about the Rules.
...(Interruptions)... In 'Rajya Sabha At Work!, they are all opinions. 1 only go by the
Rules.

sft Eelf_s{ ATGd: 59 opinion & HUT convention Bl
MR. DEPUTY CHAIRMAN: What is the point of order?

ot gﬁa ATGd: Convention T8 8 f 3R Eﬁﬁ particular matter ¥ HHI & FqTET
far & 1%4";’ ELIRSG] %, 39 particular matter P facts T 3FR B foefl fY =mera #
IHId P eRRET o argue GG %, T 32! facts T {4717 T disclose ﬁv_';', o5 A1 ~ImITer
T WY 37 facts BT argue = 2, =12 a2 we1 7 ©1 A7 foruer 7 €7, R 89 3% 9o & 36}
argue FLAPAR?
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PO AHH 1 GSH: =1 217 . (HIEH)...

SHRI PRAMOD TITWARI: What prevents you from doing it? ... (Interruptions)...
sft W= T a: {37 disclose fhy? . (@@@em™)...

MR. DEPUTY CHAIRMAN: Let me deal with that. ... (Interruptions)...

sft Y= Arga: TR1 57T faw s 2 o ' foelt faw @ gifesft W™ argue @
GELRR EED IART policies T argue T Wbl &l I am not talking about in general. T am
talking about a particular case. In a particular case, if I engage as a lawyer in my

personal position, can [ use... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: T have got your point. ... (Interruptions)...

SHRI BHUPENDER YADAV: Sir, my last sentence is, @1 ¥ Sl personal capacity
#H argue BT 8, IA® | Tlecter & fory At fa9T disclose 97 argue @< wavar g 3l @
Afay 21 2] B FIfRU? AUg U propriety @1 Hex 2, 3114 39 9= 319+ wlern & i

MR. DEPUTY CHAIRMAN: All right.
SHRI DEREK O'BRIEN: Sir, ... (Interruptions)...

MR. DEPUTY CHAIRMAN: That's all. T will deal with that. ... (Interruptions)... No
need. ... (Interruptions)... 1 will deal with that. ... (Inferruptions)...

SHRI DEREK O'BRIEN: Sir, T am on a point of order. ...(Interruptions)... T am not

on the same point of order. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Then let me give the ruling on that. Then I will allow

you You are not on that subject, [ believe. ... (Interruptions)...

SHRI DEREK O'BRIEN: I am not taking this side or that side. I am on a Rule, Rule
294 Just give us a ruling on Rule 294. He is talking about Rule 248; [ am not finding Rule
248. ... (Interruptions)...

SHRI SUKHENDU SEKHAR ROY: It is Rule 258,

SHRI DEREK O'BRIEN: You look at Rule 294, Sir, and this is not to make a charge

here. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: This 1s what [ was going to say. ... {Interruptions)...

SHRI DEREK O'BRIEN: I was listening to the debate.
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MR. DEPUTY CHAIRMAN: No, no; this is what I was going to say. I know it.
SHRI DEREK O'BRIEN: Sir, look at Rule 294
MR. DEPUTY CHAIRMAN: I know it.

SHRI DEREK OBRIEN: Because you are bringing up Rule 238
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am not ... (Interruptions)...
SHRI DEREK O'BRIEN: Was he impinging on Rule 2947 ... {Interruptions)...

MR. DEPUTY CHAIRMAN: I got it. ...(Interruptions)... See, the only point what
you are saying is this. Hon. Member, Shri Kapil Sibal, has certain information about a
particular case which he is arguing in the court, and because of that, he has information.
That means, he has an interest. That is the 1ssue; the question of interest. That is what you
want to raise. Isn't it? Now, let me say ...(Interruptions)... Yes, declaration of interest.
That means he has a private interest. That is what I am saying. Information can be from
anywhere. There is no bar for a Parliamentarian to take information from anywhere. [ was
a teacher. I have a lot of information, which 1 get from my profession, which I will use
here. So, information can be from anywhere. But the important thing is, if T have a private
interest in any matter being discussed here, then I am supposed to declare my interest.
Only after that I can speak. So, if you are arguing a particular case, connected with this
discussion, you only say that you are arguing it. That interest should be declared and then
proceed. That's all. ... (Interruptions)...

KUMARI SELJA: But that 1s over. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Is that over? ... (Interruptions)... Let him explain.

...(Interruptions)... Are vou arguing it now?

SHRI KAPIL SIBAL: No! That is what I said. What private interest can [ have ina
case that has been decided by the Supreme Court? ... (Interruptions)...

MR.DEPUTY CHAIRMAN: Thennoprivate interestisthere init. ... ({nterruptions)...
No, no ...(Interruptions)... Sit down. I have given the ruling. ... (Interruptions)... I know
it. See, at present, when this discussion is going on, if you are engaged as an advocate
n a case which 1s related to this discussion, you have an interest. If you argued a similar
case two years back or three years back, and which 1s over, there is no interest here, no

question of interest.
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SHRI KAPIL SIBAL: Thank you.

MR. DEPUTY CHAIRMAN: That's all. ...(Inferruptions)... No, Any case
...(Interruptions)...

ﬁwmﬁ:w,mﬁﬁéwa@, exact 3T Y & 9N H ATNEGA
ﬁ‘ﬂ?ﬁﬁ'ﬂ?ﬁ?ﬁﬁﬂ_\ﬁquote ﬁv_ﬂT%\', Wiﬁﬁimerestﬂvﬂfﬁlﬁiﬁwrtﬁ%\'lm
ReTE T 913y, R®TE W SIF & 915, Sl i Rad U= Mad Sit+ point of order {51 2,
39 point of order P13 S 31 I T Sl 5

sft Y5 1 a: W, A% I% W der § i L (@ag)..

DR. K. KESHAVA RAO: Sir, the Chairman has the authority. ... (Inferruptions)...
He has explaned it two times or three times. You have said it again. The first response of
the Chairman was that there are only opinions in the book. These are not the Rules. He

said, "I will go by the Rule." ... (Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Dr. Keshava Rao, this 1ssue 1s not related to
...(Interruptions)... Why should you ... (Interruptions)...

DR. K. KESHAVA RAO: \ishd |Ied, 96 WI8Yl ... (Inferruptions)... Nagvi ji, I am
not yielding. ... (Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: This point of order is not about you.
...(Interruptions)...

DR. K. KESHAVA RAO: No, no; a point of order is for all of us. Let him know the
Rules. Sir, allow my point of order. This point of order relates to the House being set in
order. So, everyone is interested in that. The Chair was very correct when he first said, if
he was referring to the book, it was an opinion. Usually, whenever there is a rule, a lot of
opinions come. That is the first judgement given by him. The second thing is, what we

said before you came, Sir, he was a lawyer some time back, say, one year back.
MR. DEPUTY CHAIRMAN: Not now.

DR. K. KESHAVA RAO: He won the case. The case is over. Where 1s the question

of personal interest in that?
MR. DEPUTY CHAIRMAN: No, no; verdict i1s over.

DR K. KESHAVA RAQO: Yes, verdict is over and implementation is also over, and

he 1s no more holding the ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Then, it is okay. ... (Interruptions)... If you extend that

argument, ... (Interruptions)...

SHRI BHUPENDER YADAY: Sir, please See 294(1) also. ...(Interruptions)... 1

want to read that. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: I know Rule 294. T said that if he has any private
interest, he should declare it. T told that to him. But I will tell you what private interest
is; I will explain to you. For example, when I was a professor in a college, I got so much
information from there. That is the mformation I got from my profession. Now, can [ not
use 1t here? Likewise, it 1s about his profession. He was engaged in a particular case. That

case is over. ... (Interruptions)...
SHRI BHUPENDER YADAYV: That case 1s not over. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: If it is not over, then you can dispute that.
.(Interruptions)... 1 will come to that. ... {Interruptions)... What I have been told 1s that

the case 1s over and the verdict is given. ... (Interrupiions)...

SHRI MUKHTAR ABBAS NAQVI: Case is not over. Case is pending before the
court. ... (Interruptions)... Hon. Member is the advocate in this case. ... (Interruptions)...

Case 1s already pending in the court. ... (Interruptions)...

SHRI BHUPENDER YADAV: Sir, just a minute. ...(Inferruptions)... Sir, you are
giving a very good example. Suppose I am a professor in a college, H Uap ddva T
e fora & 3R 98 F9vad U0 olld 1 T . (AIH).... 98 999 T9% i@ 8f T
Now, the subject matter of leakage of that paper is subject matter of discussion in the
House. ...(Interruptions)... Without informing the House that I am the person who set

the paper, can | argue that? ... {Interruptions)...

MR. DEPUTY CHAIRMAN: Bhupender Yadavji, that example will not work here.
...(Interruptions)... Court is an open court. ... {{nterruptions)... In court, whatever you say
18 open to everybody. ... (Interruptions)... It 1s open court. ... (Interruptions)...

SHRI ANAND SHARMA: Sir, what he is referring to and what the Minister of
State for Parliamentary Affairs, Naqgviji, has just said, 1s not a correct statement. In the
morning, Sir, I quoted from a judgment of the Constitutional Bench of the Supreme Court
of 13th of July. So, that matter 1s over. ... (Inferruptions)...

SHRI BHUPENDER YADAV: But, if you are appearing as a lawyer after taking a

brief, that is a pecumary interest. ... (Inferruptions)...
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MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... Mr. Bhupender Yadav,
no further discussion on this. ...(Interruptions).. Mr. Bhupender Yadav, please sit down.
.(Interruptions)... All of you sit down. ...(Interruptions)... 1 am giving the ruling
...(Interruptions)... Please listen. ... (Interruptions)... This matter is very simple. Rule 294
states, "Whenever amember has a personal or specific pecuniary interest (direct or indirect)
in a matter being considered by the Council or a Committee thereof, he shall declare the
nature of such interest notwithstanding any registration of his interests in the Register,
and shall not participate in any debate taking place in the Council or its Committees
before making such declaration." If you have a private interest, declare it and then you

can continue. That's all. ...(Interruptions)... That is up to him now. ... (Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, kindly See the explanation to Rule 294
...(Interruptions)...

MR. DEPUTY CHAIRMAN: That 1s regarding vote. ... {Interruptions)... So, it 1s
only up to Mr. Kapil Sibal to declare if he has any personal interest. If you have no

interest, you say that and speak.

SHRI KAPIL SIBAL: Sir, the case has been argued, the judgment has been delivered

and I have no personal interest.

MR. DEPUTY CHAIRMAN: Okay, fine. Then, you can proceed. That is the ruling,

Now, you can proceed. ... (Inferruptions)...
SHRI KAPIL SIBAL: Sir, ten minutes have been wasted on this.

Mr. Deputy Chairman, Sir, the point that I was making was that on the 9th of
December, the Governor decided to prepone the Assembly session to the 16th of
December. So, he preponed it. Then, what the BIP along with others did was to have a
session outside the Assembly. On the 15th of December, the Congress members who
had revolted were disqualified. So, the Deputy Speaker was also disqualified. On the
16th of December, the Deputy Speaker chaired that session and declared the
disqualification to be bad along with his own disqualification. He declared his own
disqualification to be bad. On 16th of December, he removed the Speaker and declared
that the Speaker was no longer the Speaker of the House. This is what happened. And
this is what happened in Arunachal Pradesh; Venkaiahji, probably, did not know the
facts. On the 16th of December, he did that. On 17th of December, again, outside in a
hotel, the members moved a No Confidence Motion and elected somebody else as the

Chief Minister. Now, this 1s unheard of in the history of India. Yes, Article 356 has been
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used, misused. But this kind of machination has never happened in the history of India.
This 1s for the first time, that the Supreme Court, after several months and after another
gentleman became the Chief Minister, restored the status quo ante, which has also
never happened in the history of India. This is the extent of castigation of the
machinations of the BJP. They not only want a Congress-mukt Bharat, they want a
North East-mukt Bharat. That is what one of the General Secretaries said. I do not want
to take his name because he is not a Member of this House. That 1s what he said, "They
want a North East-mukt Bharat". So, what did the Supreme Court do? The Supreme
Court said, "What business did the Governor have to pre-pone the Assembly?" He has
no Constitutional right. He 1s a hyphen between the Executive and the Legislature,
nothing more. But you are treating your Governors as *, as * .. (Interruptions)... You
are treating them as * and you are using the post of the Governor to destabilize elected
Governments in this country. And I wam you, if vou are 282 today, vou will be 28
tomorrow. That 1s what is going to happen to you. Don't do this. See what the Supreme
Court has said. T just want to read a couple of lines from the Supreme Court judgment
so that you are enlightened about the extent to which the Supreme Court has gone in
castigating the functioning of the Governor. I am referring to paragraph 191. With vour
permission, Sir, I will read it. "We are of the view that it needs to be asserted as a
constitutional determination, that it 1s not within the realm of the Governor to embroil
himself in any political thicket. The Governor must remain aloof from any
disagreement, discord, disharmony, discontent or dissension, within individual political
parties. The activities within a political party, confirming turbulence, or unrest within its
ranks, are beyond the concern of the Governor.” @l SIHT el IRrg St @g v o fa
ATqenl yiet | g gafl, gyl it § ag B30, it has nothing to do with the Governor. The
Governor has no role to play. The Governor cannot entertain Members of the BIP and
decide to tell the Speaker or tell the Chief Minister to put a Resolution for removal of
Government in the House. What role does the Governor have? The Governor is not
interested in the proceedings of the House. Can the President of India ask this House or
the Lok Sabha as to what are the proceedings and what are the items of agenda that are
being debated in the House? Further, you wanted to know in which paragraph of the
Supreme Court judgment this was used. "The Governor must keep clear of any political
horse-trading and even unsavoury political manipulations, irrespective of the degree of
their ethical repulsiveness. Who should or should not be a leader of a political party, 1s a
political question, to be dealt with and resolved privately by the political party itself." It

is the Congress Party's concern, not the BJP's concern. Why are you concerned as to

*Expunged as ordered by the Chair.
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what was happening in our Party. You get concerned about what is happening in yours.
What is happening in yours in Gujarat is very disturbing. What is happening in Uttar
Pradesh 1s also equally disturbing. What is happening in Muzaffarnagar and what are
you doing there, is also equally disturbing. But we do not comment on it. People know
what is happening. Further, "The Governor cannot, make such issues, a matter of his
concern. The provisions of the Constitution do not enjoin upon the Governor the
authority to resolve disputes within a political party, or between rival political parties.
The action of the Governor, in bringing the aforesaid factual position to the notice of
the President, in his monthly communications, may well have been justified for drawing
the President’s attention to the political scenario of the State. But it is clearly beyond the
scope of the Governor's authority." This is what the Supreme Court has said about the
actions of your Governor. And your Prime Minister has chosen not to come to this
House and explain to the people of this country. It is * Not only did the Governor do
this, he also sent messages to the House. He set the agenda for the House. He said, on
such and such day, on 16th of December, when you meet, the following will be the
items on the agenda to discuss. The first item on the agenda would be the removal of
the Speaker. [s this of the function of the Governor? The people of this country do not

even know and your Prime Minister choose to remain aloof.

eI Hel) el 9dET gk b 9 eiH 9 vole U i 6 ¥8 97 98 BiH-dl
AR.TE. Y. Bl Tois] 27?7 35 19 &) HT =1 217 d 557 & 91d ol d¥d ©, G 79 D)
T T IAT | S vImad UG H VT 91 faeen? .. (oo d1 Edh)... afry, svumaa
BT TH g3, H TTREES TR AT .. (T B Eh...

MR. DEPUTY CHAIRMAN: Okay, your time is over. Now, please conclude.
st Bt Rrsget: # Svds ST 91 HIATE) Sir, give me a few minutes.
SHRI BHUBANESWAR KALITA (Assam): Sir, let him speak. I forego my time.

MR. DEPUTY CHAIRMAN: Are vou withdrawing vour name?
...(Interruptions)...

oft Bt Rsgel: Sovds # a1 gen? IS # 18 Hadl @, .. (FS).... 981
M7 S amia o & et 947 § i Sw! 9t Some o gt v, dffdT agt ol # awia e
18 TR A<)W RIT g7 18 Beds) @l Leader of Opposition & letterhead T U Prl—g'ﬂT fered}
TS| FUH PG P oI AT IR THTATS 2, S 4 axawd ol S Leader of Opposition
Hfiordt @1 o e = 9ra 78 © 6 519 9 31 g foreft ot 2, 1 gt @1 gwen
paragraph, # U=l drgdr g, a8 fag) ¥ grer @1 IwH ferear 2, "The Leader of the

*Expunged as ordered by the Chair.
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Opposition met you today on 18th March, moming and requested you to forward the
message to Speaker of the Legislative Assembly, to seek a division of votes on the
proposed Income & Expenditure Appropriation Bill for financial year 2016-17, as
introduced in the Assembly, as the Government is in minority and is being run in an
unconstitutional manner.” Hdeld @l gag gl 9dl f&=r 21 & Government is in minority.
ardl T session Ban Y 721 o1 ofiR T a1l & 39 gt = g% 21 So, what happens?
It is very shocking. What happens is that the Session takes place and, after the Session
takes place, according to the Congress Party there, the Appropriation Bill was passed.
According to the Government of India, it was not passed. In any case, on 21st March,
the Governor told Shri Harish Rawat to prove his majority on the floor of the House on
28th. He was ready to prove it. In the meantime, the Speaker sent notices for
disqualification; the same thing that happened in Arunachal. Those people approached
the Court for stay, stay was not granted. Now, they realized that they had been
disqualified. That 1s why on 27th March, this Government imposed President's rule. On
28th, he was to prove his majority on the floor of the House. Because the disqualified
Members did not get a stay, therefore, they imposed President's rule. They knew, this
Government knew that President's rule cannot succeed here because in Rajya Sabha
they have no majority. Why did they do this? They did not want Shri Harish Rawat to
prove his majority on the floor of the House, which he would have proved. This is the
way they have circumvented elected Governments. And then what did they do? That
was even more surprising and been never happened in the history of this country. Our
dear Finance Minister, who 1s a good friend of mine, decided and this Government
decided that the Appropriation Bill was not passed. Distinguished Members of this
House, just imagine, can a Finance Minister of the Government of India decide that an
Appropriation Bill has not been passed in a particularly Assembly, in a particular State?
Does he have any authority to do that? Will Finance Ministers of this country decide
whether the financial business was cleared or not in a particular House on a particular
day. Is that the function of the Finance Minister of this country? The Finance Minister
must explain his position and that 1s the ground on which they imposed President's rule
and the Appropriation Bill was not passed. Under the Constitution of Indig, if a
financial business 1s passed and a Money Bill is passed in the House -- which 1s true
even here — then it has to be approved by the Governor. Governor has no choice to
disagree with it. He has no choice. But the Govemnor didn't do that And this
Proclamation was issued before the 31st March. I can understand. By 31st March, had

the Governor not given his consent, then, there would have been a Constitutional crisis.
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But he had imposed President's rule on 27th of March, instead of waiting for the
beginning of April. So, the point I am making is all these facts are in the public domain.
All these facts were known to the Pnme Minister. All these facts were known to the
Finance Minister and to the Law Minister, yet, the provisions of the Constitution were

misused.
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI KAPIL SIBAL: I will take a few minutes and I am done. These are very
important issues. What did they do? They ultimately went to the Govemnor's house on
18th March, and at 1 o'clock in the night, U ol ¥1d 1 d WIgHuic B FAlse ddy 99
AR D el o 3y, S0 q16 IO o T, IHEG 916 G5 o MY They spent a lot
of capital but they got no return on their capital. After all, ST g {1, A I ar
R firem arfzv e amyw! a8 4t 721 Fram s IReR srevad ueSr 7 W gd et
¥ 2l geg s | oft Tet w21 21 o gl W uge wafl Tl ger o ST 91d v w8 8, U
yed Bl gfaer § 7] g3l All these dates were in the month of March. I8 gl Bl
SiERT A T2 1 ga

BT, 219 3RO &1 919 Pd &, Sl dXd © [ 2ATT EROIT ht a1 Bd =, dih
I ST 71 1980 H =T =117 % a9 IRy IS D1 ols | S o1 T ST, 1 89 a9
A TET AT 3ATT el &1 Adag U8 2 o amwr |t amy wwsy i & st e
AT HY AT

SHRI T.K. RANGARAJAN: Are you justifving Emergency?

SHRI KAPIL SIBAL: Who 1s justifying? 1 said, in 1980 the people of India voted
the Congress back. ...{Interruptions)... Voted the Congress back. Nobody is justifying
anything. They talk about the Emergency, I am telling them that the people of India
yet reposed faith in the Congress Party. Come to 2019, the same thing will happen.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, conclude.

SHRI KAPIL SIBAL: My request to this House is when you look, don't look
back, look forward and let us walk together, make sure that the right people are
appointed as Governors of the States. Let's make sure that they are not agents, they are
not RSS agents, Eﬁﬁﬂ%ﬂ%ﬁﬁﬂmﬁﬂﬁﬂﬂﬁﬂﬂﬁmﬂﬁql Eﬁﬁm%\'
fa st act S anfeyl B HOTFERTR & IR H wedl ¥l DS bodl 8 [ Aarsd a1
I U1 s Wl © o TR @ret ST 3 TR B Y2 8! By ad STE B 9w
TRAT 81 T 3T TR RATE &7 AT 1 e 7AGT 8, TP institution P MATET 21 3mg
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IO TG I Raaars #40i S TT 27 BAR e A Sl v s gl e 3w g,
political appointments STRaX s B, Wfh & ARG & TaRE HHl T21 12| 8RR 31
ANUURT & WD ol =19 TG0, TSI AT BT &R0 ERM? B TS AT BT T8l
& o wery o et ey Wi < o v ol gan (e B Edh... iR gu dur
HIE A, . (TIH).... 56 G F A1) A9 iR 39 G71% b aealed #3198 gaR) A4
HEERECES R CIC]

MR. DEPUTY CHAIRMAN: Shri Bhupender Yadav. ... (Interruptions)... 1 thought

you were speaking.

SHRI BHUPENDER YADAY: Sir, can [ now speak?
MR. DEPUTY CHAIRMAN: Now, you can speak.

1 U~ ATee: G Syl weiga, il Bt Risve off & gRrT 2rovrd
UGS & SToTHT BT URTITE 191 9T ST Y87 2171 519 9 $=TH% 191 9¢ 72 9, <1 7 218 9 87
o7 fop 9 31 IR o1 9 3 UG, <ifehT S== g% ¥, d9 ¥ U v e, oiel 9 9%
SAIdT qBIG o1, efhT § 99 IRnmw @1 39 @15 B ugAT dredl §, Wil gT IS 81 9%
Hed 39 [y 9v faar o wer 8 & urd A5 vfaw § gar) ot enfier 2, sy orl
AT 31 TR 9 81l 98 99 & [ @R &1 e = fer &3 & fog arst g9 18f
SIYRRrT g1 &, Aft iR & wer-wer wies @t |fienT @@ 81 3R TR B FMT role
assign Wﬂﬁ%@%ﬂﬁ“ﬂﬁ?ﬁﬂﬂﬂﬂﬁ%@

o Rrerer 89 954 ) aR g id €, 89 39T 9gd I PR ©, dfd 3R
I B U 3 e Fevad, "EAR R, 91 98 Sfa A8 81 9 Agmied wgafd oft &
GRTATHIT a9 21 d 7 881 § 3R 7 €1 2y 8, d wemfed wregufa oft & grr el
a1 gAN Tgi g1 g 0 21 U ol wiley @1 ug 09 2, wWilay ag el off widh @ e,
ciferT RIS Aieha =l 1 3R T ) @ls WIdHY 91471 7, 1 98 above the party 81 30T
TH IR AEHRH & g1 B3 &1 o= 7 foparm ST =, 7 T99) 79I 88 6 918
1t AR AR A HHYAT &1 AT I I 31 T 21 3R S R Bls TG & W H
DRl Ddr B, 91 T ol 21 dfbd 2l yep "= Aorifas erleal g9 & Frd, §
S} Stoe & UR1 191 @1 ugAT =g § 2% v wed o) o argdr g1 oud fora 2,

"The Governor must remain aloof from any disagreement, discord, disharmony,

discontent or dissension within individual political parties, the activities within a
political party, confirming turbulence or unrest within its ranks are beyond the concern

.. of Governor." ... (Inferruptions)... Yes, I am reading.
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MR. DEPUTY CHAIRMAN: No. Let him speak. You continue.

SHRI BHUPENDER YADAV: It further says, "The parameters of Govemor's
powers with reference to Articles 163, 174, 175, 179 and the Tenth Schedule, have been
dealt with by us hereinabove and need not be repeated. We are of the view that it needs
to be asserted as a Constitutional determination, that is not within the realm of the
Governor to embroil himself in any political thicket," W% @1 yg Trorifd € Suv 2,
b Hler o1 ofl argeds 181 ©, ofd gHIRI HIAHH o1, 1 39 s | U8 bl L
"The Speaker or the Deputy Speaker not to preside while a resolution for his removal
from the office is under consideration. SId WfAe =11, 79 87 Anti-defection Law 7ol
SR AT | 9 DI I8 A7 6 Ge 990 w99 orR wfiey & Reamn fet ft g
T lg W AT 8, 1 3 UL bl @il T8 Y1, a8 wedd wg | gl & forg
SITTAIT| 3T AT Anti-defection Law 3T 11T 21 Ffep 31d 1o ifere TR a5a 1% 2, W0 A
AR TSI frar] 3t o™ BF & ®rv, A et sorifos sd &1 o, S9d
e 1 e T w1 3 aRreHfT Tl €, 913 89 3@ Anti-defection Law BT ST
f&a sedy wiene @) orfaRy T SUART Heeh Yeha bl e G317 @RI U H g+ 9T 93
SITT? Blcifh S stoe forar 1= 8, 39 @l & [ ey wrgufa Agiey & el v
monthly report WoRTT, efdr 2 fawer Sw1e wafadeasr @ famr 2

I, AR & 1ok &1 89 39 I SR 2, SHiiT #§ =madd & Frota o
=4l Tl % X2 §) § 39 oRFRIRR w ==t a) e §, o aRferfcr w1 Fiff fen
A B B M TS | v Al are [uer A7 72T o1, SUdh qracje Wl T 8 Aol B
SHUR A o @l bl b, s ag ddenfya dee o StRrds & by F 9 fedlsa
HAT 2, A8 Repie ¥ 2 2fl¥ 31 331 W 1011 81 a7 8, I8 oIy a1er 81 7o & o &1
IR @ b1 AR bR gH- Qe gur o1 €1 fawn 8, 0w agi 1 e S=dr & 94 gy
ufarfie 2t ot €1 5@ Ssrar & ufafife & Wy § g R e e €, T W s &
RT T U1 1 ST fanm S T81 8, 37K S¥06 S UR BIs U9 o © 3125 fSdie ot
T Yl 2, I ®1 ST A/ B A2 A0 SFT dlpad HoodiET g ? 3ty
..(TAGF)... § gH®T Stard Ha) Sft & g G ... (@EEIH).... Mr. Depuly Chairman, Sir, |
want to address vou. @ Hefl <) Sa é%[, ‘j—:ﬁ Eﬁﬁé G gqdBl Sdid T8l Sl
..(FEET). ..

MR. DEPUTY CHAIRMAN: No, no. He is not yielding. ... (Interruptions)... He 1s
not yielding.

SHRI BHUPENDER YADAY: T am not asking him. I am asking the hon. Minister.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: He is not yielding. ... (Inferruptions)... But he is not
yielding. ... (Interruptions)...
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o YO A1ed: gzt Al ofl st Sigre G L@@, gt ot sEaT sarg
S .. (AT, STaArafer Sft, # o] USe @ @1 €| .. (HaEM). .. #ifh 17 fav
SN S 1 ARBANND SR BT BT S TGIAT Y, TG 7 Sl &7 B FHAT 918 2,
...@AET).... Forat it araft frerrT sy &6t swretenfei 2, e wwr # forat 0w @
R dlindifte ol of gidegan €, 99 i) nfaegasit @f gq fag ger & 2mt
qeTEdd §7 ... (HIETH)...

MR. DEPUTY CHAIRMAN: Mr. Kapil Sibal, he is not yielding. So, you cannot

raise your point. ... (Interruptions)...

SHRI KAPIL SIBAL: This House has no right to discuss it. That is the rule
...(Interruptions)...

MR. DEPUTY CHAIRMAN: When he is not yielding, vou cannot raise your point
...(Interruptions)...

MR. KAPIL SIBAL: Sir, I am on a point of order.

MR. DEPUTY CHAIRMAN: Mr. Bhupender Yadav, are you yielding?
SHRI BHUPENDER YADAV: Yes, Sir.

MR. DEPUTY CHAIRMAN: What is your point of order?

SHRI KAPIL SIBAL: I request my distinguished friend not to discuss what had
happened in the Assembly, how financial business was transacted because that 1s not within
the domain of this House or the Member of this House. What was done in the Assembly,
whether the Appropriation Bill was passed or not, is something that the Assembly will
decide. It cannot be discussed in this House. So, I request the distinguished Member not
to refer to any of those things. He can not possibly say that the Appropriation Bill was
not passed, the motion had to be voted. That 1s for the Speaker to decide and not for the
distinguished Member to comment upon. This is a very serious issue. It is a Constitutional
issue. Do we keep discussing whether the financial business in the Assembly was passed
or not; whether the Appropriation Bill was passed or not or whether the Motion was moved
ornot? Can we discuss that? Can any Member refer to that? There are the proceedings of

an autonomous Constitutional authority. That is the House.
oft TUTE 30 1 39 ek, 9% Sl B, difhe a8 S diei | (@EaET)...
sft st Rysget: 52, #9721 aren 79 &ig 721 T
21 YO AIST: W, g [auar 9§ U ded o xe @ b sard) win fe<) 81 gavdd)
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8, ofl wHs § 7 201 g1, ariifes off § aedn are we1 g, w4 H Qe g &) eridrE) @)
ot TEl @ w1 E, A S & e deal J sAr ar wlaw @t gfrnd A 81 wed! 8,
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o # U= R e b go7e T ST, 99 g9ie § BlE e JI9 AR ST, 99
e AT DI AT fret wa-fwrerT &, @ wfiey dad 2 afder | wa-fanes @
TR A B S, I I DY el B2 . (ST, .. 9117 9T gHRT U8 e gl 2,
P 9 ARG & 3fid 37 erfewal § T8 fol@l 1 27 T ARG & A ot =t
T B W 1?7 79 IR 7 A% el & i 3 S areos 181 1 201, S 3F[T0E 181
SIRIRT 218 TET T AT o 3R X753 & e wea W wfiex & Raems w1g /e 94 BT
2, RofTeger 7@ gia1 2, 91 vy 9w il & 3w | o el d v

*ft wite frsa: SH, anfécama 179 7 gl

#fl YO F1SE: y=are, FiTad Wy 8 20 e o drv gd W g9 |l 84
AT A 213 a9 anféad 1 YU &)

SHRI PRAMOD TIWARI: That is like a good boy.

SHRI BHUPENDER YADAV: Thank you. I am really a boy before Shri Kapil
Sibal. gufery § e wear aigm & g off oo fuy wsi gan 8, 59 W UsadTd o
wfdde & 2t o1 w=r fhan, dfeT =mmea & @it Mol §, s Fofad o e st
feraTe Sl IR SXaTT BT o Afawr # TR e weal o1 T #7 & 7™ | o
1 3MATSl &1 SaqrT 7 9yl B ot mifafowma i & Ber 78 8 v, &
@) AT dls e Temy 781 81 Hendll, dfort wa=v & are fofar 8, <o 3 wreifas
8 I SId B ©, TR [T el T Siel B © SHH Ueh 27T 9ITE wIiiid g d
T 78 Temied % ufafi € ok e I} R @fed e & IS IR AT € 91 99 W
gifafewmd adie F Fiermsit e, T8 H IorikE ARl S EE S TS S U Bl
ARAT BT AEE 7, FATAY TaR & 11 ot gy, S8 worifae sk @1 sreda
fepamm Ay 219 oft 2re A © T Frotar e o faa arer B, afrs o sl § s sd
U UBR giag die &1 ded gy, 91 Ad- AT i {6y a9 g @, 91 w1 g od
W TP I TS Al @1 3R 39 R ai B Ao HR BT D B Ah,
FoTeTep! oIS 3Mawiehe] £ 7 # 218 el a8 g, H SiTe $T 91 H1 721 e gdR]
et | SR AT 1952 H Sid g 59 ATAT 1 I [T, SH WIRd D1 91 @1 A
@1 3% [Bar 2, 2reie) & aarslad H§ [y giwplae sAr<iad ol 91 €1 gl ol
AT 9T e e & e off arfde @ 1 o 0T BT Sy o1, 3P 3Md AR
AIIaTG ! FHTSETE ®13M% o MY 91| MY AR AaRidTa ] AHISiars 9 AT B g7 HH
TG, FHT TSRS O HHT AR, 33 TR% IR 31991 faamemT &1 das
Terd Y| <ifeh T &9 A8 S & fb @R W @ 9791 81, A1 WA &1 {dl Hiepfas
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[Shri Bhupender Yadav |

ATHT & 2R G 91 g1, Rorerd we-afera 8, Rad fvaw 8, R w9 2,
o ST 2, o e 2 ofiR 5w 9T 9w, wea R 21 89 87 39 fau
P dPT AN 9¢ 21 IATAT Alpaa H IR § T 93t 9971 78 2, 98 AehR]
HHATG Bl 7o 8§ AN gD WHdIg BT Hadd & fob Todi Bl arq-2r9 a¥ld § oty
I+ 1 arftrT fea syl e o # e @) S et 2, s @t i g o
<) o ag ol # fodd) ofl wepk 9. g ol A wRaR & g Tl of w9 o
FRl ITRRGS A g, S DRI ABUTAA A g, HIF & AaRd Ao & wror
TS BT 2011 SRATeTT Gl 1 11 ot e TR off, S oesr IR+ Frogerar 1
aref foman) arrst el l sian widh s # wear | w1 i ug A wady & e e
MR Tl o AR & fav &1 9 o1 2 &R 59 we | W) U fav T v, gufery
fererT wedl # wias @1 511 g Foger Fof o @) 91 g9R srfeus i dEl TS B, S W
AT fa garay v 2, oifer T AR diddite it 7 9 98 Smarst A @Rl
R oot wen e fbﬂfm@?ﬂ, Iz 41 511 yRad= anti-defection @61 31T %, IYh R
ol 0T T 81 T Dl (e S 91d 9 @8 g, 97 S99 ggd Qe 9 | 39 ger
&) diarg oy <) oyl ug o g R, Rrad 9 F aal el arfayl gufery gu aga 4§
# 218 PEl BT § o eRI Ue] ¥ O} ¥ b |, FHae 7 8iR S99 & ARME-
STERT 1 IR A forvars st g ARt uet & gry fondt @ v 3 it v e
& W1 s YETIT AT WSHE Tl favan a1 Mifvaa wu & w9 9@ <o H we Hat o
TG WIS HIGT S o e H IR 2, 9 & 9t i # g Taiend aRid 9 3i ud

frroger 9 9 Ie-=aRen SR Re T, g=dTs|

MR. DEPUTY CHAIRMAN: Now, Shri Dilip Kumar Tirkey. Are you speaking?
SHRI DILIP KUMAR TIRKEY (Odisha): Yes, Sir.

MR. DEPUTY CHAIRMAN: But Shri Raja 1s in a hurry. I will call Rajaji first and
then I will call you.

ot faela HuR faasl: S 2, |1 H S5 a1e qiefam

MR. DEPUTY CHAIRMAN: Now, Shri D. Raja.

SHRI PRAMOD TIWARI: Sir, I have a point of order.

MR. DEPUTY CHAIRMAN: Why a point of order? Let us conclude this.

sft yig forardY: # Rich e 919 e arEal §) .. .(@EE)... 99 9Y 3MTH ] ruling
AT Sl . (I

I, T 59 IS P 3G i THT DT TihaT BT A1 I8 T4 B ulehar of e
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gy | a1 fepdd) e gwr ) ulsb Eﬁﬂﬁﬂ? discuss fd GITW%\’, condemn fehe
ST T 22 H 39 U 39! wielT drgd %\ZI Every House is supreme. The proceeding

and the decision taken in any House cannot be challenged.

MR. DEPUTY CHAIRMAN: No, I understood. Sit down. Every House 1s supreme.
You should not criticize the proceedings of the other House but what 1s in the public
domain, what been reported about what happened in a House, anybody can say. That is

in the public domain.
SHRI PRAMOD TIWARI : Sir, Shri Yadav said, it is the Speaker ...

MR. DEPUTY CHAIRMAN: Only if it 1s a direct criticism, but this discussion, as
you know, is a special discussion. This is a separate discussion where you are forced to

discuss the role of the Governor and naturally... ... {Interruptions)...
SHRI PRAMOD TIWARI: Not the Speaker; you cannot discuss.

MR. DEPUTY CHAIRMAN: No, let me say. The Governor acted upon the action

of the Speaker. So, indirectly, 1t will also come.

SHRI MUKHTAR ABBAS NAQVI : Sir, it is a Short Duration Discussion and
generally, Short Duration Discussion is for two hours or two-and-a-half hours. 219} &a1

qrg g R 21 BT g Readve 2 b 6 991 9 29 8 Short Duration Discussion ‘BTE\T
oY L (HGETH)...

MR. DEPUTY CHAIRMAN: That is the problem.
s &R s/ Al i 396 916 TID1s oiR o T8i 21

MR. DEPUTY CHAIRMAN: But I will tell you my problem that there are fifty-

three minutes left.

oft &R S Fhd: 9w, 2l ST fewme gor, 98 98d reeT gall 2, healthy
discussion g311 %\’, il el A E@H(%ﬁmiﬁ?ﬂ 21 aree! g b =1l remaining speakers
g, AG-G1 AT -1 e 7 conclude @R

MR. DEPUTY CHAIRMAN: I agree with you, but the point 1s, both main Ruling
Party and the Opposition Party have taken more time. Therefore, others will also expect

a little more time. That is the point.

SHRI MUKHTAR ABBAS NAQWVI: It is ail night, Sir. Try to conclude it by that

time.
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MR. DEPUTY CHAIRMAN: You have taken more time and they also have taken

more time. They will say I cannot control you. So, now Shri D. Raja.
SHRI TK. RANGARAJAN: Sir, we are all affected parries. ...(Interruptions)...
SHRI PRAMOD TIWARI: Sir, first clarify that.

MR. DEPUTY CHAIRMAN: I have already said that Now, Shri D. Raja.
...(Interruptions)... 1 have given the ruling,

SHRI T.K. RANGARAJAN: Sir, we are all affected parties.
MR. DEPUTY CHAIRMAN: Yes, [ am allowing you also. ... (Interruptions)...

SHRITK. RANGARAJAN: Sir, we are affected parties because they dismissed our

Govemnment. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, I will allow vou; don't worry. Now, Shri D.
Raja.

SHRI BHUBANESWAR KALITA: Sir, it is not about this side or that side. Itis a

very important issue.
MR. DEPUTY CHAIRMAN: I know that. Now, Shri D. Raja.

SHRI BHUBANESWAR KALITA: Sir, this 1ssue should be discussed for hours and

for days and we want a serious discussion on this.
MR. DEPUTY CHAIRMAN: Sit down; sit down. That I know. Now, Shri D. Raja.

SHRI BHUBANESWAR KALITA: Since this discussion is in progress, let us give

meore time to it, Sir.

MR. DEPUTY CHAIRMAN: That I know. I agree. Now, Shri D. Raja. You will
take five minutes, do you agree? ... (Inferruptions)... Okay.

SHRI D. RAJA (Tamil Nadu): Thank vou, Sir We are discussing a very serious
political and constitutional matter. It is not an issue between the BJP and the Congress.
It is an issue concerning our democracy, concerning our Constitution. Sir, as a citizen
primarily, as a Member of this House, | am extremely concerned that our democracy
1$ at the cross-road. There are forces which have gained courage in the given situation
to challenge the very Constitution, to challenge the very parliamentary democracy in

our country. In such a situation, we are discussing this matter The House should give
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its serious thought how we can preserve our democracy, how we can safeguard our
Constitution. It is nice to hear that our Prime Minister goes to the U.S. Congress and
says that the Constitution is the holy book. But when he comes to India, the holy book 1s
undermined, and it is being questioned. That is why I say, our democracy is at the cross-
road. Sir, you are from Kerala, and the Communist Government in Kerala was one of the

first Governments which became the victim of Article 356.
[THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY) in the Chair.]

Sir, after that, several times, Article 356 was used. The Governments have been

toppled, dismissed.

Sir, now I come to the case of Arunachal Pradesh and Uttarakhand. When
Shn Venkaiah Naidu was speaking, referring to Arunachal Pradesh and Uttarakhand, he

said that 1t was not the first time. It means, it 1s not the last time also.
SHRI FRAMOD TIWARI: He said it.

SHRID. RAJA: Yes, he said it. So, this 1s the situation, Sir. It 1s nice to hear
Shri Bhupender Yadav, when he was speaking about el |i2l, Al [dbrd’ but what
the Union Government, the BJP Government did in Arunachal Pradesh and Uttarakhand
was to dismantle all the  established practices of parliamentary democracy,
constitutional practices, conventions of our country by imposing President’s rule in both
these States. And the Government should regret; the Government should admit that it

was a violation.

It was not in accordance with the practices which have been established. When
I say 'practice’, everybody refers to the Bommai case judgment in 1994. The majority
of Government, any Government, should be tested on the floor of the House. Leave it
to the Members of the House to decide and come to a certain conclusion whether the
Government enjoys majority or not. You did not allow that. That is the charge against the

present Government. You should regret for it.

Sir, the other thing is, Uttarakhand and Arunachal Pradesh are border- States, very
sensitive States. Why did you encourage Constitutional and political disruptions in these
States? They are very sensitive border-States. Why did you encourage Constitutional
and political disruptions? Here, I question the role of Governors. How come Governors

become catalysts and agents to promote such Constitutional and political-disruptions?
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[Shri D. Raja]

Now, a time has come to discuss the role of Governors, whether we need Govemors
or not. That 1s one question raised by several parties. In Tamil Nadu, 1 know that major
political parties raised that issue long back. Why do we need a Governor? The DMK said

that goat does not need beard and State does not need Governor.

Sir, this 1s one 1ssue we need to discuss. Now, everybody talks about Article 356.
It is extremely important to go through the Constituent Assembly debates to understand,
to comprehend the vision of our Constitution-makers. Actually, it was Article 278 in
the draft Constitution. It became Article 356 in the new Constitution. The Constituent
Assembly discussed these Articles on 3rd and 4th August, 1949. There were fourteen
Members who actively participated in the discussion. Out of fourteen Members who
prominently participated in the discussion, nine opposed even at that point of time.
Only five supported One Member who supported, Mr. Gupte, said, "In extraordinary
cases, it can be used; otherwise, it should remain a dead letter.” While replying to the
debate, Dr. Ambedkar stated, "In fact, I share the sentiments expressed by my hon. {riend,
Mr. Gupte, yesterday that the proper thing we have to expect is that such Articles will
never be called into operation and that they would remain a dead letter.” This is Dr.
Ambedkar. We celebrate the 125th Annmiversary of Dr. Ambedkar When this Article was
incorporated in the Constitution, we should understand the historic background also. We
won Independence in 1947, In 1949, the debate took place and the country was partitioned.
In such a background, it was brought in just to preserve the unity and integrity of the

country, not to gain political advantages by any political party.

That 1s why, while paying tribute to Dr. Ambedkar, while we discuss a serious
political and Constitutional matter, [ urge upon all political-parties that we should now
resolve to stand up and say that Article 356 will remain a dead letter and democracy has
to be preserved. This Constitution has to be upheld. Otherwise, I feel very sad and very

concerned, our democracy will be in peril. Thank you, Sir.

sft feetla R faat: 7=iga, ot oy TR el I¥ 81 9% Teal (ST # sr 4
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SHRI T.K. RANGARAJAN: Sir, we are discussing, today, a very important Article
356 and how 1t 1s applied in Arunachal Pradesh, Uttarakhand and the role of the Governor.
Even in the Constituent Assembly, as mentioned by other speakers who have spoken

before me here, one of the much discussed subjects by Dr. Ambedkar was Article 356.
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[Shri T.K. Rangarajan]

Sir, you have correctly pointed out, when you had spoken, Article 356 is to remain
as a 'dead letter! But it never died; it s alive right from the beginning. It is always active.
First, it was used in 1953, not against Kerala Government. It was first used against Patiala
East Punjab and the Government was dismissed. The second one is the much discussed
dismissal, under Article 356, was in 1959 of the Communist Government headed by late
Shri EM.S. Nambudiripad. It was the first Communist Government elected in the world.

It was dismissed.

As Shri Kapil Sibal correctly said that the Prime Minister knows it. In those days,
the Prime Minister of India, the then Congress President and, according to the newspaper
reports, the CIA was very much interested to topple that Government.

Now, Sir, let me go through the score card. Sir, late Smt. Indira Gandhi Government
dismissed 50 Governments; late Shri Morarji Desai did this on 16 occasions; Dr. Manmohan
Singhji used this on 12 times; late Shri P'V. Narasimha Rao used it 11 times; late Shri
Jawaharlal Nehru used this Article 6 times; and, Shri Vajpayee and Shri Chandrasekhar
used this five times each. And, Sir, Shri Narendra Modi, within two years, used this three
times! This is the score card. Nobody wants to understand the meaning of Article 356. It
is totally misused. We celebrated Ambedkar Jayanti. This Parliament had discussed about
it. But, in practice, every Government misused this Article. Now, they wanted to have

cooperative federalism. What is cooperative federalism? The God only knows.

Sir, I would like to point out one thing. After 1994, almost all States which were
in opposition faced dismissal. The Sarkaria Commission Report was discussed at length.
I objected when Venkaiahji was quoting a portion from here and a portion from there.
I asked him as to why he was quoting in bits and pieces. Sir, Sarkaria Commission has

given a lot of ways to scrutinize.

Sir, the Nine Member Bench in Bommai case went into the details and it is well-
known for having a compulsory floor test. If the Center, sometimes, feel that something
unconstitutional 1s going on in any State, you have to wamn them first and then give one
week time for floor test. All these things have been said in the Bommai judgment and
also in Sarkaria Commission. Now, I come to one very important point. Sir, after the
Bommai judgment, some Governor wanted to dismiss his Government. The first major
impact, after the Bommai judgment, was felt in 1997 when hon. President K.R.
Narayanan returned the United Front Government's recommendation for imposing
President's Rule in Uttar Pradesh. He, again, a vear later, returned the recommendation

from the then Prime Minister Shri Atal Bihar Vajpayee when his BIP Government
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imposed President's Rule in Bihar. Shri Vajpayee wanted to impose President's Rule in
Bihar. Shri Narayanan, in minutes, opposed the recommendation. It was reported. The
condition precedent for invoking Article 356 is that there has to be a failure of
constitutional machinery in the State and it has not been adequately made out by the
Governor. Secondly, it is imprudent to take action under Article 3536 in Bihar when
preliminary steps such as warning, directing and other things have not been taken by the
Union. Thirdly, it said that the Government headed by Smt. Rabr Devi enjoys the
majority support in the Legislative Assembly has to be born in mind as per the Sarkaria
Commission and Bommai judgment. This is not followed by the present Government.
...{Time-Bell rings)... You do not want the Congress in this country. Your famous slogan
is "IN Head HIRd" | That 1s your agenda. That is why you send the RSS people. You
have only one agenda that there should remain only one party, that is, the BIP; there

should not be any opponent.

The State of Tamil Nadu has been affected thrice. The State of Kerala was affected.
The State of Andhra Pradesh was affected. Tell me which State has not been affected. Tell
me any State where Article 356 has not been used. The worst example of unconstitutional
efforts of the present Government is the State of Arunachal Pradesh where Article 356
was misused. ... (fnterruptions)... It was an assault on the federal structure. The Governor
had acted in violation of all norms. But they still talk about cooperative federalism! Please
make India atruly federal State. If democracy has to prevail, such a misuse of constitutional
provisions has to be stopped. I think, the Government will take an appropriate lesson from

this discussion. Thank you very much.

st udig et : 9%,  anywT arAR E ..

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR ROY): One second,
please. Mr. Deputy Chairman has allowed vou three minutes. ... (Inferruptions)...
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(MR. DEPUTY CHAIRMAN in the Chair.)

MR. DEPUTY CHAIRMAN: All right. Now, sit down. Time over.

sft g5l TR T ST S ST AP BN, T INGE B AT A B
SugwTufar ofl, e qiad o e 2, anudt agd-agd g=Eig |

MR. DEPUTY CHAIRMAN: Your time is over; sit down. ... {(Interruptions)... Now,
Shrimati Kanimozhi. She 1s the last speaker. Kamimozhiji, take three minutes.

SHRIMATI KANIMOZHI (Tamil Nadu): One minute, Sir.
MR. DEPUTY CHAIRMAN: One minute!

SHRIMATI KANIMOZHI: Okay, Sir; two minutes!

MR. DEPUTY CHAIRMAN: Take three minutes.

SHRI GHULAM NABI AZAD: She 1s a lady Member and she 1s the last speaker.

Please allow her five minutes. ... (fnterruptions)...

MR. DEPUTY CHAIRMAN: The LoP says, give five minutes. Okay; five

minutes!
SHRIMATI KANIMOZHI: Thank you, Sir.

Sir, what has happened in Arunachal Pradesh and Uttarakhand is a shame on our
democracy. Our Prime Minister is going all over the world, meeting pecople, meeting
Heads of nations, addressing people there. But when this is happening in our country, it
1 definitely bringing much shame to our democracy and to the people who have actually

elected these Governments.

Sir, Article 356 has been, time and again, used as an instrument, as a weapon,
against Opposition Parties and voices that are against the Central Government. Our Party,
the DMK, and our Leader, Dr. ' Kalaignar Karunanidhi, and other Party leaders have
consistently been fighting against the use of Article 356. And we have been fighting to
remove Article 356 from the Constitution. Our founding-fathers would not have thought
that this Article would be misused to this extent. Dr. Ambedkar actually wanted it out of
the Constitution and he had said that it should remain a dead letter.

Sir, out of the 115 times that this Article has been used, 107 times it has been used
by the Government and the principal Opposition Party. And we, the people in between
here, in the middle....
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MR. DEPUTY CHAIRMAN: We, the people of Indial

SHRIMATT KANIMOZHI: No, Sir; the people who are sitting in between the main
Opposition Party and the Ruling Party, are the ones who have been affected time and
again by it. We are the ones who are actually fighting against this, because it has been
mostly our Governments which have been dismissed. The DMK Government has been

dismissed twice. ... (Interruptions)...

SHRI A NAVANEETHAKRISHNAN (Tamil Nadu): Even the ATADMEK

Government was dismissed. ... (Tnterruptions)...

SHRIMATI KANIMOZHI: Yes. I am not denving that. ... (Interruptions)... Sir, three

Governments in Tamil Nadu. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: At least in this matter, both the parties are related.
...(Interruptions)...

DR. V. MAITREYAN (Tamil Nadu): Sir, they got us dismissed. ... (Interruptions)...

SHRIMATT KANIMOZHI: Sir, we did not get anybody dismissed.
...(Interruptions)...

Sir, out of the 115 times that this Article was use, 107 times they have been dismissed
by the Government and the principle Opposition Party. 1 think this Article 1s against
democracy. When a State elects its representatives, its Government, to rule it, what right
does the Central Government, or the Governors, have to overrule what the people have
decided? This is against democracy. It is against the people of this country. The DMK

would continue to fight to remove Article 356 from the Constitution.

Sir, it is time that we thought whether we need the post of Governors for the States.
It is time we did a rethink on this. At least, we must think about the powers that they are
going to hold. I think this is a very important juncture and we have to really sit and redraft

what the powers of the Governors in the States are going to be.

MR. DEPUTY CHAIRMAN: Thank you. Now, Shri Swapan Dasgupta. Please take

only three minutes. [ got your name late.

SHRI SWAPAN DASGUPTA (Nominated): Thank you, Mr. Deputy Chairman, Sir,

for giving me some last-minute time.

Sir, T was a bit confused. You suggested that this was a political debate, whereas

my good friend, whom I refer to as the elder brother, Venkaiah Naiduji, said it is above
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politics. Now, between these two positions of whether it is politics or it is not politics,
comes the other complicating factor of a very powerful intervention by Mr. Kapil Sibal,

my good friend.

Now, he lamented, and he 1s quite right to lament the absence of the Prime Minister.
But he 1s mystified as to why the Prime Minister promulgated Article 356 in Arunachal
knowing very well that it couldn't pass muster in the Rajya Sabha. His very words, his
logic! At the same time, he gave a graphic description why what took place in Arunachal
was fundamentally flawed. Now, Sir, there is a problem. Does it imply that, if the Prime
Minister was to have a majority, a wrong decision can be right, and just because a decision
rests in the fact that he doesn't have a majority, does it become wrong? Sir, this 1s, T think,
at the heart of the problem today when we talk about this Article 356 and the role of the
Govemnors, You show me the person and [ will show you the law. There have been enough
cases, where just on the strength that someone has a majority, you have been able to

bulldoze various wrong decisions. ... (Inferruptions)...
SHRI ANAND SHARMA: That is happening in Lok Sabha. ... (Interruptions)...

SHRI SWAPAN DASGUPTA: Anand Sharmaji, I am not going unnecessarily into
the merits or demerits of this. T am talking about a larger constitutional issue, not about
particular pieces of legislation in that. There was certainly no R3S pracharak in sight
when the Communist Government in 1959 was dismissed. He certainly didn't occupy the

post of the Governor, nor is the RSS ... (Inferruptions)...
SHRI T K. RANGARAJAN: CIA was there. ... {Interruptions)...

SHRI SWAPAN DASGUPTA: Yes, Sir CIA might have been there, and [ am sure
you are very right in knowing what the CTA thought. But the point is, to blame it only
on one section or one particular type of belief is, to my view, wrong. The British have a
system whereby all politicians, whose use 1s no longer there, are kicked upstairs into a
place called the House of Lords. Now, in India, we have never evolved it. Have we used
the Governor's post to actually decide that anvone who is otherwise redundant is put up
to that position? The Governor, once he or she becomes Governor, has to forget his or her
pre-history. They have to start afresh and with that, owe loyalty to the Constitution, and
that loyalty to the Constitution and their responsibilities are also now very well defined.
Since there have been various cases, Anand Sharmaji, not merely of this Government,
including preceding governments, where the provisions of the Anti-Defection Act, where
the Bommai judgment, have not been taken into account, I think, 1t is very, very important
that a code of conduct, Sir, ...{Interruptions)... Anand Sharmaji, you are a veteran

parliamentarian; I am a complete novice in this matter. ...(Interruptions)...
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6.00 p.n.

SHRI ANAND SHARMA: Since he has taken my name, please allow me.
...(Interruptions)... T am not joining the issue. Just to tell you, you say that those who
are occupying the Raj Bhawans should actually detach themselves from their past and
be committed to the Constitution. Now, the present occupants of Raj Bhawans support
(Gau Raksha vigilante, support and give statements in favour of those who are accused
in communal riots. Please go by the statements which have been made by, at least, six
Governors asking for Army training to Bajrang Dal. Please go by the statements. Which
Constitution allows this? Forget about what their past was? ... (Interruptions)... Canthey...
{Interruptions)...

SHRI SWAPAN DASGUPTA: Anand Sharmaji, I take your point very well
...(Interruptions)... The point which I was saving was that, and it is important in the
context, if there are ethical and political transgressions by any individual who sits in the
Govemnor's chair, it 1s now necessary and it has become necessary that a certain code of
conduct be actually stipulated and defined which will govern how Governors can and
cannot behave because if this goes on as it is, there is the question of Article 356, which

has a large element of subjectivity in it.

Itis not merely the law; it is also a very powerful element of how the law is interpreted,
or how a particular rule is interpreted. So, application of mind is very important, and if
that is coupled with complete non-partisanship, then, I think, the problem will be no more.
Therefore, all I am suggesting is that we should also go along and consult with the States
in a spirit of 'pooled sovereignty' which the Finance Minister spoke about yesterday.
I think it is necessary for consultation. It is necessary also for a complete sense of political
detachment on the part of the individuals. And finally, just to make it doubly sure, taking
into account various strictures and observations by the Supreme Court, I would suggest

that a Code of Conduct for Governors is very necessary.

MR. DEPUTY CHAIRMAN: That's a good suggestion. Now, hon. Minister to
reply.

SHRI GULAM NABI AZAD : Sir, before the hon. Minister replies, I would like
to raise one question. Leaving aside the party politics, I have a great respect for the hon.
Minister of State from the North-East. He is one of the efficient Ministers. He replies to
most of the questions and also supplementaries and even otherwise. I do not doubt his
capacity and capability as a Minister. But we are discussing Arunachal Pradesh, and the

hon. Minister 1s also a Member of Parliament from Arunachal Pradesh. Besides that, he



Short Duration [4 August, 2016] Discussion 453

is also the MoS in the Ministry of Home Affairs. And, it was his involvement, [ allege. I
won't say [ don't have any proof. He was also a party to the ongoing events in Arunachal
Pradesh during the process which was started for removing the Speaker and mustering
the majority from this side to that side. He had an advantageous position being a Member
of Parliament and knowing everybody, and he was also in the Ministry of Home Affairs.
So, keeping in view his efficiency and intelligence, I think, he should have chosen himself
not to reply to the debate. Let the Cabinet Mimister come back and reply. My submission
would be that let us wait. We can have the reply tomorrow from the Union Home Minister.
We can even wait till Monday to have the reply. That would be my advice to the hon.
Minister of Home Affairs knowing well that it is the joint responsibility of the Council of
Ministers. Keeping the fact whether he was the architect of those events or not aside, there
were doubts and we were also told by our people that the hon. Minister was also a party
to what was happening there. So, my submission to the hon. Chair s, let the Union Home
Minister come back from Pakistan and reply. If he is ready to reply tomorrow, he can do
that. Even if he is not ready to reply tomorrow, we can wait till Monday. Heaven is not
going to fall. We have waited so far. So, that is our Party's position, and I am sure, other

hon. Members from other opposition parties will also feel on the same lines.
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SHRI BHUBANESWAR KALITA: Why don't you promote him? There is no
Cabinet Minister from the North-East. ... {Interruptions)...

SHRI PRAMOD TIWARI: Mr. Deputy Chairman, Sir, I have a point of order.
...(Interruptions)... Sir, Mr. Bhupender Yadav is sitting in front of me. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You address the point of order to me, not to
Mr. Bhupender Yadav. ... (Interruptions)...

SHRI PRAMOD TIWARI: Okay, Sir. I want to raise the same issue which he raised.
The mterest of the Minister with Arunachal cannot be demied. ... (Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: 1t 1s already ruled out. ... {Interruptions)...
SHRI PRAMOD TIWART: Listen to me. ... (Interruptions)... Kindly read Rule 294.
MR. DEPUTY CHAIRMAN: Yes, I know Rule 294.

SHRI PRAMOD TIWARI: Sir, 1 know that you are aware of every section.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Not every section but [ know Rule 294.

SHRI PRAMOD TIWARI: Can he say here that he is not interested in Arunachal?
Let him make a statement that he is not interested in Arunachal. Let him say that his
interest is not with Arunachal. That he has to declare in this case.

Sir, Mr. Rijiju is a very capable Minister, and I recommend that he should be made
the Cabinet Minister. It is my recommendation but he will not be I, know. He is very

capable.

MR. DEPUTY CHAIRMAN: It is all right. ... (Tnterruptions)... I have understood
it. ...(Interruptions)...

SHRI PRAMOD TIWARI: Let me complete. My question is with regard to the
interest of Mr. Rijiju. As I know, he was the architect of Arunachal debacle. For what
happened there, the Government of India 1s now ashamed of. They should apologize to
the nation for committing the *. He is the main architect. Should we hear the reply from

a person who has * This 1s my point of order. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Let me deal with this. ... (Trterruptions)... No, I don't
need your help. T heard the point of order. I would like to give a ruling on that.

*Expunged as ordered by the Chair.
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See, the fact that the Minister belongs to Arunachal Pradesh, or, for that matter,
if any Minister belongs to a particular State, does not disqualify him from replying a
question, which Is related to that particular State because every Minister 1s expected to
reply and act in the interest of the nation, and not in the interest of the particular State. The

moment... ...(Interruptions)... Let me say. ... (Interruptions)...

See, all of us, including the Prime Minister, are from one State or the other. Once
they are elevated to the Cabinet or the Council of Ministers, they are expected to, and,
they should drop the tag of their particular State interest. That is expected of everybody
including me. I am the Deputy Chairman here. I should not have the Kerala tag when1 am
sitting here. Outside, I may be having it, but not in the House. In the House, it 1s expected
of every Minmister. Therefore, I have no reason to presume otherwise. ... (Interruptions)...
No, let me complete. ...({Interruptions)... No, that is a different matter in politics.
...(Interruptions)... Ministers will be involved in so many things, that is a different matter
But I have no reason to presume that the Minister, because he is from Arunachal Pradesh,
will mislead or distort any fact, or, that he 1s not capable of giving a proper reply. So, the

matter that he cannot reply, I rule out.

But regarding the second point and the suggestion that the reply may be postponed,
if there is a consensus in the House, I have no problem. I have no problem if there is a
consensus in the House. What do you say, Mr. Minister? ... (Interruptions)... He is qualified
to reply but if you want to postpone the reply, that is another matter.
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MR. DEPUTY CHAIRMAN: What is your suggestion? ... (Inferruptions)...

SHRI ANAND SHARMA: Sir, please hear me. ... (Interruptions)... 1 raised this

malter. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No; if you want to postpone the reply, we can do it

with consensus.

SHRI ANAND SHARMA: Sir, I want to make a submission just for one minute. As
the [.oPhas said, and, as youhave also said, none of us are saying anything personal. We are
not saying that as a Minister of the Union, he cannot intervene. He could have intervened
in the discussion. He can speak on any subject. But this particular subject is about what?

It is about Central Government, in a planned manner, toppling an elected Government,
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usng Governor asthe political agent. Now, the Constitution B ench of the Supreme Cowrt
has cenmured the Govemnor. He is the Mimster of State for Home. Itis alleged and wadely
reported that he was directly mvolved. The Home Mimster | Tt rruptions)..

ME. DEPUTY CHAIEMAM: Mo, no, I have g@ven rmling on that

.. (terruptions)...

=HEI AMNAND SHARIA: [ said, "itis alleged". [ am not levelling any allegation.
It is there in the media. But since there is ... futerruptions ). T FTTIE S I 12 27
mir, the only submussion which we are malang is this, and we are not levelling any
allegation, nather LoP, nor me, nor my colleagues, Mr. Pramod Tiwan nor Mr. Kalita,
We zav heis a good Mimster. Let him be elevated. Thereis no Cabinet Mimster from
MNorth-East.

ME. DEPUTY CHAIEMAM: But wou lmow it is the joint responsihkility. The
rovertmment can ask any Mimster to reply. .. (herruptions)...

=HEI AMNAND ZHAERMA: Mo, Zir. The ismue is different. The 1ssue is about the
Constitution B ench judgement censunng the Govamnor. To whom does the Govenor

repart? Only the Home Minister should come. You postpone the reply.

LIE. DEPUTY CHAIRMAN: IMNa, no; I will not postpone on the question that this
hlimster is not coampetent or not qualified to reply.

=HEI ANAND SHAERMA: We are not saying that. Wenever said thus,

ME. DEPUTY CHAIEMAN: I can postpone it on the bazs of a consensus. What

do vou say?
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Tlmnsliteration in Undu script.



Short Duration [4 August, 2016] Discussion 457

ft HEAR /e Ahdl: 9% 2T 2A1S € a9 B L (SHFET). .

sft [ el 371STTE: IR, A politics PR & 5 SOV TGI.... AT let it be very
clear that we are proud of Arunachal Pradesh. We are proud of his being from
Arunachal Pradesh. Please don't play politics. Arunachal Pradesh is so dear to us that
you cannot imagine. And we wish him to be a Cabinet Minister. Let him come as the

Home Minister. But this is ... (Inferruptions)...

MR. DEPUTY CHAIRMAN: Yes, Mr. Sukhendu Sekhar Roy, what is the

solution?

SHRI GHULAM NABI AZAD: This is simply on his alleged involvement in
this horse-trading. That is the only reason. Let us not say that it is because he is from
Arunachal Pradesh or that T am from Kashmir, I cannot speak. Had he not been a party to
it, as has been alleged, we would have had no objection. After all, he replies every day to

the questions concerning the Home Ministry. We never raised any such objection.

MR. DEPUTY CHAIRMAN: Yes, Mr. Sukhendu Sekhar Roy, what is your advice?
What 1s your suggestion?

SHRI SUKHENDU SEKHAR ROY: We have sat beyond the time-limit. Therefore,
let the matter be concluded today itself. Moreover, since some serious allegations have
been made against the hon. Minister, he has a right to go for a personal explanation also.
So, he should not be deprived of that right. If he so wishes, he can give his personal
explanation also under the rules. Therefore, this discussion should be concluded and let

us hear the Minister.

SHRI ANAND SHARMA: Sir, on a matter of principle, there is nothing personal.
...(Interruptions)... Sir, if this has been said about Arunachal Pradesh, let me make it
very clear, then this Government, ... (Interruptions)... Naqviji, .. (Interruptions).. If you
are referring to Arunachal, it is an integral part of India and very dear to us. If you were
conscious of that, the Prime Minister and your Government should not-have tried to

destabilize, create instability ... (Interruptions)...
MR. DEPUTY CHAIRMAN: No, no; that discussion is over. ... {Interruptions)...

SHRI ANAND SHARMA: You have been exposed and condemned by the
Constitution Bench of the Supreme Court. ... (Tnterruptions)... Therefore, we will not hear

him. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: What is your view, Mr. Tirkey? ... (Inferruptions)...

What is your view? ... (Inferruptions)...
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MR. DEPUTY CHAIRMAN: Yes, what 1s your view, Mr. Javed Ali Khan?
SHRI JAVED ALI KHAN (Uttar Pradesh): It should be finished today itself.

MR. DEPUTY CHAIRMAN: Yes, Mr. Rangarajan, what is your view?

SHRI T.K. RANGARAJAN: Sir, if the Minister thinks that he can reply, he can
reply. ...{Interruptions)... It is up to the Government. ... (Interruptions)... We can Seek

clarifications on that.

MR. DEPUTY CHAIRMAN: Okay. Mr. Navaneethakrishnan, what is vour view?
Do you want the reply today or on Monday?

SHRI A. NAVANEETHAKRISHNAN: Sir, today itself, he can reply.
...(Interruptions)... They have very fairly stated that they do not doubt his integrity.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No discussion on that. ... (Inferruptions)...

SHRI A. NAVANEETHAKRISHNAN: If there is a suspicion, let him make a

statement now itself.

MR. DEPUTY CHAIRMAN: So, there is no consensus. ... (Tnterruptions)... 1 can
postpone the reply only on consensus. There 1s no consensus. So, the Minister will reply

now. ... (Interruptions)...

SHRI ANAND SHARMA: No, Sir. We are very clear that we will not listen to him
on Arunachal. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: 1 am helpless. ...{Interruptions)... There is no

consensus. ... (Interruptions)... Minister can reply. ... (Interruptions)...

SHRIANAND SHARMA: He 1s the co-author of the plot. ... (Interruptions)... We are
not in a position to hear him. .. (Interruptions).. We are making it clear. ... (Interruptions)...
This would set a wrong precedent. ... (Interruptions)... He himself should withdraw.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have no difference between Minister and Minister.
...(Interruptions)... For me, every Minister is equal. ... Interruptions)... Cabinet is joint
responsibility. Therefore, I am allowing him to reply. ... (Interruptions)... 1 also have no

reason to doubt his integrity. ... {Interruptions)... So, he 1s replying. ... (Interruptions)...
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SHRI ANAND SHARMA: The Government of India has been censured.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is all correct. ... (Interruptions)... You argued it.
...(Interruptions)... Both sides argued it. Now, you listen to the reply. ... (Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Sir, most of the Members want reply today.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, you listen to the reply. ... (Interruptions)...

SHRI ANAND SHARMA: Not from him. ... (Interruptions)... We will not allow
him. ... (Interruptions)... Home Minister will reply. ... (Interruptions)... We will not allow
him. ... (Interruptions)... Sir, we are very clear. .. (Interruptions)..

MR. DEPUTY CHAIRMAN: No, you cannot make this argument.
...(Interruptions)... He is the Minister of State for Home Affairs. ... (Interruptions)... You
were a Cabinet Minister Weren't vou? ...(Interruptions)... Now, listen to me.
..(Interruptions)... You listen to me. ...(Interruptions)... Cabinet works on joint
responsibility. If he has responsibility, every Minister has responsibility. There 1s no
difference. ... (Interruptions)... Cabinet works on joint responsibility. ... (Interruptions)...
You should listen to him. ...{Interruptions)... This is unfair. .. (Interruptions).. Anand
Sharmaji, can you listen to me? ...(Interruptions)... You were Cabinet Minister
(Interruptions)... YI1Y ...(FGIT)... Let me say something. ... (Interruptions)... You
were in the Cabinet of Dr. Manmohan Singh. ... (Interruptions)...

SHRI ANAND SHARMA: What are you equating me with? ... {Interruptions)...
Which Government did I topple? ... {Interruptions)...

MR. DEPUTY CHAIRMAN: I never said that. ... (Interruptions)... You listen to me.
...(Interruptions)... 1 said that you were Cabinet Minister. ... (Inferruptions)... You were
Cabinet Minister. If in vour Government, Dr. Manmohan Singh's Government, one Minister
had done a good thing or a bad thing or whatever it 1s, because of joint responsibility, every
Minister had a responsibility for that. You know that. ... (Interruptions)... Likewise, if he
cannotreply, itimplhes that no Minister canreply because everybody has that responsibility.
...(Interruptions)... So, at least, to me, that argument is not convincing. ... ({nferruptions)...
I cannot use somebody else's brain, put here and take a decision. For me, this argument is
not convincing, So, 1 am allowing him toreply. You please do not disturb during the reply.

...{Interruptions)... I am allowing him to reply. ...(Interruptions)...
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJITU): Mr. Deputy Chairman, Sir, ... (Inferruptions)... the hon. Members, who
belong to the Congress Party, ...(Interruptions)... are not interested in the facts of the
case. ... {Interruptions)... The Congress Party themselves raised this matter in the House.
...(Interruptions)... And the hon. Chair has permitted the discussion ...(Interruptions)...
After making their point, under the pretext of a point, ... (Interruptions)... which has been
disallowed by the hon. Chair.... (Trterruptions)... they are trying to disrupt the proceedings
of the House. ...(Interruptions)... This is very, very unfortunate. ...(Interruptions)... It
exposes the hollowness. ...{Interruptions)... on the basis of which the Congress Party
tried to make this as an issue. ...{Interruptions)... The whole nation is watching and,
...(Interruptions)... barring the Congress Party, hon. Members of all other political parties.
...(Interruptions)... have agreed to continue with this discussion and conclude it today

itself. ... (Interruptions)...

First of all, Sir, our Government. ... {Interruptions)... has been accused of toppling
democratically elected Governments. ...(Inierruptions)... In the last two years, there
have been three nstances of President's rule. ...{Interruptions)... invoking of Article
356 in the country in the three States, that is, the Union Territory of Delhi, the State
of Uttarakhand and the State of Arunachal Pradesh. ...(Interruptions)... Some of the
hon. Members {rom the Congress Party tried to mislead the House. ... (Interruptions)...
that [ term as misleading to themselves. ...(Interruptions)... If you try to mislead this
House, it amounts to misleading yourselves. ... (Interruptions)... You should not mislead
this House and the nation. ...(Interruptions)... You have said that we have appointed
RSS workers as Governors in these three States. ...(Interruptions)... The Lieutenant
Govemnor of Delhi was appointed by the previous Government, Mr. Najeeb Jung, who
was a former bureaucrat. ...(Interruptions)... The Governor of Uttarakhand was the
Police Commissioner of Delhi and.... Qnrterruptions)... he was also appointed by the
previous Government. ...(Interruptions)... We have not appointed those Governors.
...(Interruptions)... The Govemor of Arunachal Pradesh was the former Chief Secretary
of Assam. ... (Inferruptions)... He 1is a career bureaucrat, who never allied with any of the
political parties or any ideology. ... (Interruptions)... So, three instances of the President's
rule being accused. ... (Interruptions)... All the three Governors have an excellent track
record in performing their duties when they are serving this nation. ... (Interruptions)...
How could youmislead this nation?... (Interruptions)... How could you mislead this august
House? ... (Intervuptions)... This 1s quite unfair not only to the House but to those people
who are occupying high constitutional positions. ... (Interruptions)... You must come with

facts, which must be correct. ... (Interruptions)... Then only, you should speak in this
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House. ...{Interruptions)... You cannot mislead. ... {Interruptions)... All three bureaucrats
were never a member of BIP Party or Congress Party. ... (Inferruptions)... Two of them
were appointed by your own Govemment. ... (Inferruptions)... And we continued with
them. ... (lnterruptions)... 1 remember, when [ was a Member of the other House in 2004,
...(Interruptions)... the Congress Party came to power and gave a public statement, "We
will not allow any of the Governors appointed by the previous Government, who carry
a particular ideology; he will be dismissed.' ... (Interruptions)... We never made such a
public statement. ... {Interruptions)... Our Prime Minister has never made this kind of a
statement. ... (Interruptions)... that anybody who does not toe the line of our ideology,
...(Interruptions)... will be removed from the office of the Governor. ... (Inferruptions)...
We have never made such statements. ... (Inferruptions)... People of this country know
it. ...(Interruptions)... That is why, Sir, this-kind of misleading statement in this august

House 1s very, very unfortunate. ... (Interruptions)...

Sir, I will not go into the details of the entire points made by the hon. Members.
...(Interruptions)... Butl will definitely mention some of the key points. ... ({nferruptions)...
The number of times of President's rule, that means invoking of Article 356 in this country.
...(Interruptions)... The Congress Party is directly involved in 83 cases, where the Congress
Party had its Prime Minister; in 11 cases, Congress-supported Government, and 13 cases,
in the Union Territories. ... (Tnterrupiions)... That makes it 107 times, the Congress Party
was involved in invoking of Article 356. ... (Interruptions)... In justifying those cases,

...(Interruptions)... In trying to justity those cases, they have. ... {Interruptions)...

Mr. Kapil Sibal and other Members had tried to justify that they imposed
emergency, and after the emergency was imposed ... (Inferruptions)... the people voted
Congress back to the power. ...{Interruptions)... So, they have tried to justify the
imposition of emergency in this country. ...{Interruptions)... That is very unfortunate.
...(Interruptions)... Sir, let me briefly come to the gist of the case. ... (Inferruptions)... The
Central Government was not part of the entire case. ... (Interruptions)... In both the cases,
in the case related to Arunachal Pradesh and in the case related to Uttarakhand, with regard
to the imposition of President's rule, it is being challenged in the Supreme Court and it
18 pending. ... (Interruptions)... The case 1s pending, ... (Interruptions)... 1t 1s sub judice.
.(Interruptions)... Thatis why I will not make any comment with regard to the imposition
of President's rule. ...(Interruptions)... But there is one very important fact which the
hon. Members of this House must know. ... (Interruptions)... The problem in Arunachal
Pradesh emanated from differences within the Congress party. ... {Interruptions)... The
dissident Congress Party came to Delhi. ... (Interruptions)... For four months, they camped
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in Delhi. ... (Interruptions)... 21 MLAs of the Congress Party from Arunachal Pradesh
sought appointment with their Congress Party President. ... (Interruptions)... and for four
months, they were never given any audience. ... (Interruptions)... Then only they came
out in the Press and said, 'we are not against the Congress Party, but, we are against
the current Chief Minister, ...(Interruptions)... They said, 'the moment the leadership
will be changed, they will resolve the differences within no time." ...{Interruptions)...
Thereby, when the hon. Supreme Court made a verdict, the five-member constitutional
Bench gave the judgement and put the status guo ante, thereby, putting the clock back,
as it existed on 15th December, 2015 ...(Interruptions)... Thereby, the Chief Minister
was reinstated ... (Inferruptions)... The Congress Party should answer when the former
Chief Minister was reinstated, then why did he resign? ... (Inferruptions)... Why did he
not ... (fnterruptions)... One of the dissident leaders was immediately installed as the new
Chief Minister and the matter was resolved there. ...(Inferruptions)... That shows that
all the drama being created was unnecessary. ... (Interruptions)... 1t was the question of
change of leadership within the Congress Party. ... (Interruptions)... We have nothing to
do with their leadership, it is an intemal matter. ... (Inferruptions)... Once the leadership
matter was resolved, then, the matter was over. ... {Interruptions)... This should not have
been brought in this august House. ... (Interruptions)... With the installation of the new
Chief Minister, we thought that the matter was over. ... (Interruptions)... And everything

was smoothened. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Please try to conclude. ... {Interruptions)... Please try

to conclude. ... (Interruptions)...

SHRI KIREN RIJIJU: And, Sir, as [ was saying, the Central Government is not a
party to the case ...(Interruptions)... The Supreme Court ruling has ...(Interruptions)...
anything about the action of the Government of India because we are not party to
that. ... (Interruptions)... But, unfortunately, the Congress party 1s saying that Central
Government is involved and is the architect of the whole thing. ... (Interruptions)... How
can they make such a wild allegation? ... (Interrupfions)... It is very unfortunate, and [
request you, Sir, to tell the hon. Members of the Congress party, who have made their
points. ... (Interruptions)... 1 have not objected to their points. ... (Interruptions)... | have
not disrupted them. ... (Interruptions)... But when the Minister 1s here to speak and reply
to the queries raised by them... (Inferruptions)...why are they doing this kind of a thing?
.(Interruptions)... 1 wish, I could make more elaborate points, ... (Inierruptions)...thereby,
justifying that we are not involved either in Uttarakhand or Arunachal Pradesh, but, it is
the internal matter of the Congress Party. ... (Inferruptions)... If anybody has to apologise

to the nation, it is the Congress Party ... (Interrupiions)... by creating unnecessary issue out
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of whole situation, when it is the internal matter of the Congress party ... (Interruptions)...
They have misused the very valuable time of this House. ... (Interruptions)... By putting
unnecessary issue, and not allowing me to reply ... Interruptions)... With this, I thank all
the hon. Members of all the political parties, except the Congress Party, for supporting our

cause and for making my reply audible in this august House. Thank you very much.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: T have to inform Members that the Business Advisory
Committee at its meeting held on the 4th of August, 2016, allotted time for Government

Legislative Business, as follows:-
BUSINESS TIME ALLOTTED

1. Consideration and passing of the Mental Health Two and a half hours
Care Bill, 2013

2. Consideration and passing of the following Bills, One hour
after they are passed by Lok Sabha:-

(a) The Central Agricultural University (Amendment) One hour
Bill, 2016

(by The Employees’ Compensation (Amendment) One hour
Bill, 2016

(¢) The Transgender Persons (Protection of Rights) Two hours
Bill, 2016

(dy The Citizenship (Amendment) Bill, 2016 Three hours

SPECIAL MENTIONS*

MR. DEPUTY CHAIRMAN: Now Special Mentions. I will call the names and hon.
Members can lay them on the Table. Shri Narendra Budania, not present.

Demand to take steps for laying Kochi-Kuttanad-Mangalore-Bangalore gas
pipeline by GAIL without affecting agricultural lands in Tamil Nadu

SHRIMATT KANIMOZHI (Tamil Nadu): Sir, the Kochi-Kuttanad-Mangalore-

Bangalore Gas Pipeline Project was initiated in 2007 to connect the Southern States of

*Laid on the Table.



